
LOK SABHA DEBATES 

THIRTEENTH SESSION, 1956

LOK SABHA SBCRETARIAT 

NEW DELHI 

Monday, 
20th August, 1956

VOLUME VI, 19s6

(13th August to 8th September, 1956



CONTENTS

(Part I—Vol. VI—Nos. 21 to 40—13** August to 8:h Stptembtr,  1956)

COLDMNI

No. ii~Monday, lyh August, 1956.

ORAL ANSWERS To QUESTIONS—

5 Nos.  994 to 1004, ioo« to 1008, loio to loia, 1015,1016,
f  lots, 1019, I02I, 1021, 1025 and 102S.....................................................ti3l-<6o

WRITTEN ANSWERS TO QUESTIONS—

Stan̂  Questions Nos. 1005,1009,1013,1014,1017,1020,1023,1024,1027 to 
1029, 1031 to 1049..............................................................................................1160-73

Unstarrcd Questions Nos. 604 to 611, 613 to 652............................................1173—90

DAILY DIGEST...................................................................................  .  1191—94

No. zz—Ttusday, 14th August, 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1050,1051,1053,1054, *056 to 1058,1060,1061,1064, 3
1065, 1067, 1068, 1071 to 1075, 1077 to 1079, 1081  .  .  •  I195—***

WRITTEN ANSWERS TO QUESTIONS—

Starrad Questions Nos. 1052, 1055, 1059, 1062, 1063, 1066, 1069, 1070, 1076,
1080, 1082 to TI13, 777..................................................................................I223-S3

Unstarred Questions Nos. 653 to 679...............................................................1243—52

CORRECTIONS OF ANSWERS TO QUESTIONS..........................................»53—54

DAILY DIGEST........................................................................................................1355—58

No. zy—Thursday, 16th Avgust, 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Qaestlons Nos. 1114, 1116 to 1120, 1122 to 1128, 1132 to 1138, 1140,
1142 to 1144, 1147..............................................................................................1359—89

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1115, II2I, 1127, I129 to 1131, I139, II41, 1145,

1146, 1148 to 1161.........................................................................................1389—1300

Unstarred Questions Nos. 680 to 730........................................................1399—1330

DAILY DIGEST..............................................................................................................1331—34

No. 24 —Friday, \ytk August, 1956.

ORAL ANSWERS TO QUESTIONS-

Starred Questions Nos. 1163 to 1169, U71, 1172,  1174 to 1184  .  •  I335“ 3̂

Short Notice Questions Nos. 9 and 10.......................................................1363—64

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1162, 1170, 1173, 1185 to  1191, 1193 to 1203  «  1365—73

Unstarred Questions Nos. 731 to 739, 741 to 769....................................... 1373—*®

daily DIGEST...............................................................................................................I3»7—M

Note—The Signf marked against a name indicatea that the Question wn actually asked 
on the floor of the House by that Member.

(0



Columns

(ii)

No. zs-̂ Mmday, loth August, 1956.

ORAL ANSWERS TO QUESTIONS-- 

Starred Qiestions Nos. 1208,1211,1214,1216,1217,1219,1224, 1225> 1228 to 
1234, 1237 to 1240 and 1244....................................................................1389—MX”

WRITTEN ANSWERS TO QUESTIONS-̂

Starred Questions Nos. 1204 to 1207, 1209* 1210, 1212, 1213, 1215, 1218,
1220 to 1223,1226,1242,1243,1245 to 1253................................................1416—26

Unstarred Questions Nos. 770 to 805, 8 0 7................................................1426—42

DAILY DIGEST................................................................................................. 1..31..3—

No. 26-̂ Wednesday, 22nd August, 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1254 to 1256, 1258 to 1260, 1262, 1263, 1265, 1267,
1269 to 1272, 1274, 1275, 1278 to 1280......................................................1447—76

Short Notice Question No. 11............................................................................1476—79

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1257, 1261, 1264, 1266, 1268, 1273, 1276, 1277,
1281 to 1291, 1293 to 1300,11 9 2 .........................................................  1479—89

Unstarred Questions Nos. 808 to 820, 822 to 855......................................1489—1508

DAILY DIGEST......................................................................................................1509—12

No, 27--̂Thursdayy 2̂rd August, 1956.

ORAL ANSWERS TO QUESTIONS- ,

Starred Questions Nos. 1301 to 1305,1307, 1311, 1312,1316,1313,1319,1322
to 1325, 1327, 1340, 1329 to 1332...............................................................1513—39

Short Notice Question No. 1 2 .........................................................................1539—42

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1306, 1309. 1310, 1314, 1315.1317. 1318. 1330,1321,
1326, 1328, 1333 to 1338, 1341 and 1342.....................................................1542—49

Unstarred Questions Nos. 856 to 884 ................................................  1549—6̂
DAILY DIGEST......................................................................................11

No. zi—Friday, 24th August, 1956.

ORAL ANSWERS TO QUESTIONS—

’3535“  *352. 1355. 1357. 1360, 1361.
1364, 1365, 1368 to 1372, 1374 to 1377......................................./ 1567—97
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LOK SABHA 

Monday, 20 Augusty 1956

The Lok Sabha met at Eleven 
of the Clock.

[Mr. Spbakbr in the  Chair]

ORAL ANSWERS  TO  QUESTIONS

WIT  TOT

^ WTJHIPf

^ IFTT  Pf» :

(*p)  ̂ ST̂

%  ̂ *TT ̂  ̂

’ITT TOR I,  irrt  ̂ ^

^mnX  ̂fv

(̂ ) 5ff  lit ̂IXVTT %

OT vr Pr<i»<m *rt

Wftw 5̂  ifift # imwfftiw («ft 

ffnm irf) :  (v) n̂rr (̂ )  .

f«l imr# ^

fWt'   ̂ f>T ^   ̂  ̂I

THif»i t̂¥ ^ iFp n̂n

JTf KPHTT  R̂WTTT 

%■ HPT# TW *PTT %ftK  gpwr fV

 ̂ vmpT  ?nr  % fW

 ̂ ?R» ftp  T̂PT OT

 ̂  ̂f% ̂ T5  f̂hrrf ̂

 ̂t  ̂ # I  T̂TOft̂T  ^

<f5T  t̂,ooo  gPTC   ̂^

f̂Nr VT ̂Tf t̂er ̂  4 ,̂ ̂ttot ̂ ̂ 1
427 L. S. D.—1

1390

HTVR % ̂ nN TT ̂flfTOT ffTVTT 

pRR f»T  f I

8hri B. S. Murthyt  Sir, I request 
that the answer may be read out in English 
alto.

Mr. Spcalwrt  Yes.

ShH Sadath AU Khmn s (a) and (b). 
A few Chinese soldiers probaDly strayed 
into the *Bara Hoti* plain due to ignorance. 
They were asked to leave the area and did 
so.  The matter was represented to the 
Chinese Government and they suggested 
neutralizing the area pending enquiry by 
a joint investigation team to determine if 
this plain is north or south of the border 
pass.  According to both  Indian and 
Chinese maps this small plain of about 2 
square miles at an altitute of over i6fioo ft. 
above sea level is in India.  Government 
of India are considering the suggestion 
made by the Chinese Government.

•ft

Pi>  '(Ht It ̂roft̂ T

ffNr *f w *rT I  WT *1̂   ̂ft»

Prê ?f̂T 5̂ <wiw 'fWt
gw ifmik 5«i

fw A

▼sif # #wr (wn|e)

?rr "Ik »mT  t ’

W W  fWT  WftWMlrf <Wf

fim »Wt (•It wn|wm : 
4filV4%4wIPRIT̂VffPF 

Vtf T5?IT ̂  ̂1 9TW %
 ̂»mnfr ̂  T5 ̂  ?t<lf 

I  R̂fiwf t 5«[ ?ft»r WI5TR: 

*iT  f" I W 4" iflp

ftfTclfsnitirpr 

»pim t  fHTPft % <nmi

# dt snmr ̂flRTT (t I ?tPot
 ̂  fij#   ̂ T»fr

ftpft I
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^  fIjN :  Wr >T!f  ̂  t

fv  fk  ̂^  iTPrfhi SHTR ̂

#  ̂  ^ «ft ftp f̂ TFR m ift

>TRrfl̂  I ̂  TO  ^ ̂

f̂friRr   ̂  T̂Tfft 3̂IT  ̂?  ̂ R̂RT

 ̂  ̂’tnft TO ^

317̂ ̂ 5̂ STVTT ^  *T̂

fvm ?

^  nwnjTWRT ^  5̂,̂

 ̂I ’Ân* ̂  lfP1%

frn; t rftr f̂r 'tc «r̂  ̂

TO  ̂I I   ̂ ̂ HTf fft   ̂TO 

m T«n: ̂ ̂15 ?ft 5T  ̂  ̂  ?r >ft inr?: 

5T[Jf  fnrerr  1

Shri B. S. Muithyt May I know why 
and what was the representation made by 
the Chinese Government inspite of the 
fkct that our maps shows that this area 
belongs to India?

Shri JawaharUl  Nehrut  I cannot 
answer on behalf of the Chinese Govern
ment except to repeat what has been said> 
that when their attention was drawn to 
this matter they said: let the representatives 
of both Governments consider this matter. 
They are naturally prepared to do that« 
but It takes a little time, 1 suppose.

Dr. Ram Subhag Singhi  May 1
know whether the Government of India 
have accepted the Chinese Government’s 
suggestion that this area may be neutralised ?

Mr.  SpMker:  He  said: they  are 
considering.

Shri Jawaharlal Nehrut  I do not
know what it means.  There is no war. 
1 do not know what exactly was meant. But 
we ourtelve* have suggested prariously— 
and again—that the matter might be consi
dered by representatives of the two Govern
ments with maps etc., and settled. If by 
'neutralised’ it is meant that our little post 
there has been withdrawn, that is not 
correct.  Our post is there.

Shri Gajendra Prasad Slnhat  May 
I know when we are going to have this 
joint Investimtion Commission?  May 1 
also know whether it will cover the entire 
area to refix the bolder of China and India ?

Shri Jawaharlal  N̂irui No,  Sir̂ 
this was only for this particular spot. The 
entire area.  I am not sure of the extent 
runs to about îoo miles.  1 think it is a 
r̂emendously long area and very difficult

mounttinous area.  But there are one or 
two places where some arguments has 
arisen, in particular this place which iŝ
I believe, on the U. P. Border, and we 
want6i to take this by itself.

Shri B. D. Paades Have not  got 
boundary pillars in those places where there 
are big passes in the mountains ?

Shri Jawaharlal Nahrus I do not
think so.  There are no boundary pillart 
in this area.

JTHW  ^ f?T8̂ ^

(m\) ?

 ̂I   ̂ AT *TWT ^

Sfrt # 5H *1̂ TfT *Tf  I

Algeria

*1211.  Shri KrUhnacharya Jothii 
Will the Prime Minister be pleased 
to state:

(a) whether  the  Minister  without 
Portfolio opposed the proposal of Asian- 
African group to  refer  the  matter  of 
iUgeria to the Security Council; and

(b) what are the reasons which impelled 
him to differ from the opinion of  the 
Asian-African group?

The  ParUamentary  S«2«tary ^ 
the Minister of External ASMf 
Sadath AU iChan) :  (a). No.  Tto
Minister explained the posiuon of  the 
Government of India as set out m the rnme 
Minister’s statement who akio gave  the 
reasons why India could not add her signattw 
to the reference to the Security Couiiot. 
The proposal to do so was not opposed by 

us.

(b) The reasons were :

(i) the  suggestions for  a  bâ
of negotiation had been made 
by us only a few days before;

(ii) there was no prospect of the mattisr
being considered by the Security 
Council;

(iii) India’s capadty  for  assisting
in the solution of the problem 
would not have been enhanced 
by her promoting a referenoe 
01 the question to the Security 
Council.

Shri Krishnacharya Joehit May I
know what further efforts are being maOc



1393 Oral Ansijpets 20 AUGUST 1956 Oral Answers 1394

by India for a solution of the Algerian 
problein after thf 4i6cut8ion of the formula 
and whether the Government of France are 
wiHing for peaceful negotiations?

Tlw Prim# Minister Mid Minister of 
Bxtmml Affairs and Finance (Shri 
Jawaharlal  Nehru): There  arc. Sir, 
two other questioDB today in regard to 
Algeria.  But I might say, first of all, 
the only kind of effoits that can be made 
by a government are on the diplomatic 
plane.  They have been made repantedly 
on both sides with a certain  measure of 
8UCCC8I. Now, of course, all these questioiiB 
have been rather pushed aside by another 
major question that has arisen, that is, the 
Suez Canal issue.

Shri Krishnacharya Joahit  I
know whether the situation in Algeria has 
improved as no more reports of casualties 
are heard, or ̂ledier the news of casuakiBt 
are suppressed ?

Shri lawaharlal Nehmt 1 cannot 
say.  We have no direct means of communi
cation with Algeria.  We rely on repons 
that we g6t by normal course, through the 
news agencies or sometimes through our 
embassies  elsewhere, not in Algeria. So 
I really do not know what is  happening 
there now.

Shri Vela3rudhan i  May  I  know 
whether the reported statement by the 
Foreign  Minister  of  France  regîing 
our Prime Minister’s stand on Algeria has 
been contradicted or clarified again by the 
Prime Minister of India ?

Shri Jawaharlal Nehrut I do not 
know which statement the hon. Member 
refers to.

Shri Velayvdhant  It is reported in 
the Press that the  Foreign Minister  of 
France visited the Prime Minister of India 
here and later on the  Foreign Minister 
had a talk with the Press or something like 
that,  regarding  Algeria.  May  I  blow 
whether the Prime Minister of India has 
issued any counter-statement or anything 
like that, contradicting the Foreign Minis
ter's statement?

Shri Jawaharlal Nehru: The hon. 
Member has referred to things vaguely. 
It is difficult to deal with vâ eness, but 
what happened was, the Foreign Minister 
of France made some reference.  There
after we made clear what had happened. 
Thereafter, again, the Froeign Minister or 
the Prime Minister of France clarified 
their point of view and not ours.  It was 
really a question of each party clarifying 
its own attitude.

Alfcria

1̂214* Shri Galendra Prasad Sinhas 
Will the Prime Minister be pleased to
sute:

(a)  whether  Shri  Krishna  Menon 
discussed Algeria problem with the French

Foreign Minister when he visited France 
in the beginning of June, 1956; and

(b) whether the plan outlined by the 
Prime Minister has been accepted by Algeria 
and French?

The Parliamentary Secretary to the 
Minister  of  External  Affain (Shri 
Sadath Ali Khan): (a) Yes. The Minister 
without Portfolio has had talks with the 
Foreign Minister of Fnnoe <m three occa
sions in Paris and New York during which 
views on the Algerian issue were exchanged.

(b) Statements  made by  French 
statesmen  have  approximated  closely 
to  the  sugKStions  made in  the 
Prime  Minister s stotement.  We  have 
no direct  contact with  the  Algerian 
leaders; but so &r as we are able to ascertain 
these suggestions have found favour with 
them.  The leader of one of the main 
Algerian groups Messali Had), who is in 
detention in ^Ue-Isle, issued a statement 
accepting these suggestions.

Sardar A. S. Salgal: May I know 
whether it is a fact  that France claims 
Algeria to be a metropolitan province of 
France?

The Prime Miniater and Minister 
of Bxtemal Affairs and Finance (Shri 
Jawaharlal Nehru): Yes, Sir.  France 
has considered Algeria as a part of the 
metropolitan  area  in  its  institution, 
that is, Algeria is given a special place. 
But I might add that in recent statements 
they have accepted one of the points that 
have been suggested by us and others, 
namely, to consider Al̂ria as having a 
separate individuality.

Shri Oa|endra Prasad Sinha: Is
there any  proposal  fh>m the  Bandung 
Conference powers to call a conference 
for the Sue2 Canal issue and is there any 
proposal to discuss the Algerian problem 
also at that comference, klong with Suez ?

Mr Speaker:  Along with Suez?

Shri ĈjMidrn PraMUl SiiUia: Yes.

Mr. Speaker: It does not arise out 
of this qu«mn.

Quality Control Owmr Salt

*isi6. Shri  Krishnacharya Joshit
Will the Minister of Production be 
pleased  to  state:

(a) whether Government have decided 
to enforce quality control over the salt 
produced by persons who hold less than
10 acrcs of land; and

(b) if so, the objcct of enforcing quality 
control on small scaic industry of salt ?

The Parliamentary  Secretary to 
tiM Mlatoter of Production (Shri R. G. 
Dubey): (a) Yes.



1395 Oral Answers 20 AUGUST 1956 Oral Answers 1396

(b)  It is essential to ensure production 
and sale of good quality salt in the country 
because salt has a vital bearing on human 
health.  Salt produced in licensed fac
tories (irrespective of the extent of holdings), 
is already subject to quality control.  It 
has now  been decided to extend quality 
control to salt produced  in  unlicensed 
factories  as  well.

Shri Krishaacliarya Joahit  May I
know  whether the Central Salt Advisory 
Board was consulted in the matter ?

Shri R. G. Dubey: Yes, Sir.  The 
Advisory Board was consulted and they 
have reconwnended to this effect.

Shri  Kriahnscharya Joihit  May
I know  the minimum standard that has 
been fixed for good quality salt ?

Shri R. G. Dubeyt In the year 1950, 
the Indian  Standards Institution pres
cribed  the standard at 96  per cent, of 
sodium chloride.  In order to give some 
time for the realignment of holdings,  the 
quality  control has been gradually  ex
tended.

Shri K. K. Bmaut Mav I know whe
ther, in view of the fact that it has been 
decided to control the quality of the salt 
produced in the smaller units, the Govern
ment propose to give any financial or techni
cal help so far as the producers are con
cerned?

Shri R. G« Dubeyt Already there are 
certain development  schemes sanctioned 
by the Ministry, and the Salt Commissio- 
ner’f Office is busy with the implementa
tion of these schemes.

Shri S. C. Sammatat May I  know 
whether there will be any quality control 
on salt produced by co-operative societies 
who have not to pay any cess ?

Shri R. G. Dubayt So far quality is 
concerned, the co-operative societies also 
do come within the purview of this control.
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Shri K. P.  Trip«tlili  May I know 
whether it is a fact that a large number of 
Muslims are migrating into Assam because 
of the food crisis in East Bengal and, if 
so, whether any statistics are maintained 
to find out the exact number ?

Mr. Speaker: Does the hon. Member 
want the present day position ?

Shri K. P. Tripathi: Yes.

Mr. Speaker: The ques'tion relates 
to the position in 1955*56.  If the hon. 
Minister has got an answer, he may answer 
it.  If he has no information,  I will go to 
the  next  question.

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
Jawaharlal Nehru)! I do not think we 
can give altogether a precise answer.  We 
have  no  specific  information.  Some 
people may be coming over.

Plantation Enquiry  Commission

*1219. Shri K. P. Tripathi t  Will 
the  Minister  of Commerce  and 
Industry be pleased  to  refer to the 
reply  given  to  Starred  Question  No. 
1081 on the 2nd April, 1956 and state:

(a) whether  the  plantation  Enquiry 
Commission has  submitted its Report; 
and

(b) if so, whether Government pro
pose to lay a copy of the report on the 
Table of the Sabha?

The Minister of Heary Industries 
(Shri M. M. Shah)i (a) Yes, Sir. On the 
tea  industry.  Reports  on  Coffee  and 
Rubber Industries are awaited.

(b)  The report is being printed and  it 
is proposed to place the report on  the 
Table of the House as soon as copies be
come  available.
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ShH K. P. Tripathi! May I know 
whether the Government consider that 
the question with regard to tea is urgent 
and whether they consider that urgent 
decisions should be taken in the light of 
the importance of this question?

Shrl M. ML Shah: As a matter of fact, 
the Tea Board is immediately considering 
this report tomorrow in Coonoor.

Shri K. P. Trlpathit May I know 
whether the Government consider that the 
consideration of this report by the Tea 
Board is sufficient, or, whether some other 
agency would also be considering this 
report? ,

Shri M. M. Shaht Government itself 
is considering the report.  The recom
mendations of the Tea Board  are  also 
awaited.

Shri T. N. Singh: In view of the 
fact that the entire policy in regard to 
plantations and also labour welfare and 
other  things for the second Five Year 
Plan has already been enunciated by Govern
ment, may I know whether it is proposed 
to make any changes in the plan in the light 
of the Commission’s report?

Shri M. M. Shah: TTie terms of re
ference of the Commission are compre
hensive and all aspeas of tea, coffee and 
rubber, including labour welfare, have 
been included in the terms of reference.

Shri T* N« Singh: My  question has 
not been answered.  My question  was 
whether the  Government arr going to 
effect any change in the Second Plan period 
so far as plantation industries are concerned 
since the recommendations of the Com
mission may affect the Second Five Year 
Plan in respea of these industries.

Shri IVL M. Shah: It will be premature 
to anticipate the recommendations of the 
Commission, or the decisions of Govern
ment thereon, but all effons will be made 
to see that the promotional activities of the 
Second Five Year Plan are not disturbed 
at all.

Shri B. S. Muithy: May I know 
whether the views of the State Govern
ments concerned, on the report on the tea 
industry, have also been obuined, and if 
so, may I know whether they will find a 
place in the report itself?

Shri AL M. Shah: I have already 
indicated that a copy of the report will be 
placed on the Table of the House as soon 
as possible.  Every effort will be made to 
plaa  copies  of the  repon  on  the 
Table of the House at an early date.

Shri B« S. Murthy: My ̂ estion was 
whether the views of thi State tiovcmment 
have been obtained on the repon.

Shri M. ML Shaht The Assam Govtm- 
ment,  the  Travancore-Cochin Govern
ment, the  Mysore  Government,  the 
Madras Government and the West Bengal 
Govenmient will be consulted.

»To TW ̂   :

^  fi’TT  Pp :

(ff) wr  frwR #

?niT ftwT  4 ;

(?r) w    ̂ftra#

FivT fiRTT «nf*Rr I";

(»t) wr iflNr  %

w  ftprr ̂  ?

wiwrt  ̂ ;  (v)

# iflNr WBpft VT irnmr 
fiprrarnfTl 1

(?r) w A  wvrtt

Hwr  srflf  11

(*r)  I 5rf*pr ̂  nTsJvr

<rPnr  »f3nw  | 1

Shri B. S* Murthy: The  English 
answer may also be read.

Mr. Spaaker: The hon. Minister may 
read the English answer.

Shri  Karmarkar: (a)  Imports  of 
prawn fish into  Burma  are  at  present 
permitted under licence.

(b) Precise information is not available.

(c) Yes, Sir.  But 1 am afraid there is 
not much scope for exporta.

I may add that private information 
shows that the number of persons employ
ed is estimated to be from 5 to 8 lakhs. 
Officially, I have no precise informatioD.

Shri Achuthan: The hon.  Minister 
said  that import is permitted bv licence 
system.  May I know how much prawn 
has been exported from India to Burma 
under the licence system  during X955-5̂ 
and  whether............
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Mr# Speaker: Only one question at 
a time.

Shri Karmarkari 1  appreciate the 
hon. Member’s question, because this is 
a source of anxiety to us also.  From 
October to April, in the year i95i»-565 
the imports  have been  only  worth 
Rs.  ialchs during the seven months, 
October to September, whereas,  for the 
whole year i954̂5f»  in terms  of value 
it was Rs. 1,12,00,000.

Shri  Velayudhan: May  I  know
whether the Govermnent of India repre
sented to the Burmese Government that 
this licensing system should be dropped 
and status guo should be restored ?

Shri Karmai4tar( The  whole situii- 
tion has arisen on account of the fact that 
the Burmese Government have deliberately 
restricted the impon of prawn into Burma. 
Naturally, because it gives employment to 
a number of people in Travancorc-Cochin, 
we have gone into the matter.  We arc 
taking up the matter repeatedly with the 
Burmese Government; a trade missidn is 
expected here and we are bound to take 
this matter up with them also.

Shri  VcUyudhans We  have  given 
a lot of loans to me Burmese  Govern
ment; has the matter been pressed from 
that point of view?

Shri  Karmarkar t  There  is  no 
question of any advantage because of the 
loans which we have given; this is apart 
from the loans,  rnis is a matter of mutual 
trade between the two countries.  As  I 
said, it is a matter of concern to us also. 
We have repeatedly brought it to the noticc 
of the Burmese Government and we shall 
take ii up wi»n the trade mission also.

Shrimati Tarkeshwari Sinhai In
view of the fact that prawn is a perishable 
commodity, and we do not have suitable 
storage equipment, may I  know  what 
encouragement  Government  propose  to 
give to the industry?

Shri Karmarkari  Regarding  the 
encouragement to this industry, firsuy, 
we have taken some aid from foreign cô - 
tries in this matter for more efficient nshmg. 
For instance,  we are  taking assistance 
from the Technical Cooperation Mission 
in the shape of trump-trawllers and some 
eauipment for ice and cold storage ptotj 
We get some aid from the Norwegian Aid 
Progranmie also in the shape of some 
trump-trawllers.  Thirdly , in the Second 
Five Year Plan, it is proposed to set up a 
Central Deep-Sea  Fishing Station for 
expk>ring off-shore fishing grounds for 
shrimps and other fish.

SiMi Matthctti The hon,  Miniŝ 
has suted that the export of prawn this 
year is less  than that  of  Iwt  yew. 
May I ask whether the hon. Minister knows

that this is due muaihly to the new licences 
given by the Burmese  Government to 
People's China for the import  of prawn 
which Burma has been getting entirely 
from Travancore-Cochin for the last 50 
years or more?

Shri Karmarkar: Our present infor
mation does not enable us to be certain as 
to whether or not it is a fact that they 
had given any licences to China.  Our 
Îesent information is that they gave some 
licences for export of prawn  from China, 
but those licences are bound to be given 
to the same dê ee to other coimtries. 
But, we are awaiting further report.

Shri Joachim Alva: Is it not true 
that on account of the peculiar financial 
stresses on Burma, the Burmese Govern
ment has had to tighten its belt for its 
people?

Shri Karmarkar : It  may be that 
they are in difficulty, but  we also have 
our difficulty and we are bound to press 
our diffiailties a little more than theirs.

Shti N. B. Chowdhuryi Arising out 
of the reply to part (c) of̂ the question, 
may  I know whether Government has 
made any attempt to explore the prawn 
market in U.S.A.

Shri Karmarkari Yes,  Sir;  our 
figures  for the  last  three years  show 
t̂ t there is a slight increase in the export 
of prawn to U.S.A.  For instance,  in 
terms of rupees, during 1953,  export 
was Rs. 52,508; during 1954, Rs. 1,56,801 
and during  1955, Rs.  2,68,349.  These 
are the figures and we shall be happy to 
do all that we possibly can to promote 
such export; if any facilities are required, 
we shall consider them.

Textile Industry

*1225. Suhhag  Singh:
Will the Minister of Commerce and 
Industry be pleased  to state  whether 
there is any likelihcK>d of talks being held 
between the representatives of the textile 
Industry of Incfia and Britain?

The Minister of Heavy IndustHes 
(Shri M. M. Shah): Yes, Sir.

Drw  Ram  Subhag  Singh: May  I
know the basis of the talks which are 
going to be held between the representa
tives ?

ShH M. M. Shah: The talks will be 
generally regarding the import and export 
of cloth between the two countries?

Dr.  Ram  Subhag  Singh: May  I
know whether the question  of  ftirther 
reducing the uriff duty on imported cloth 
from Britoin will also be considered?

Shri M, M. Shah: That is a reciprocal 
arrangement and we should not  fo
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that there arc no import restrictions on 
duty, as far as export of textiles from India 
to  U.K. is concerned.

Shrimati Tarkeshwari Sinha :  In
view of the report in the papers that our 
Prime Minister had a talk with the British 
Prime Minister during the last Conmion- 
wealth  Prime  Ministers*  Conference, 
on the import and export of the textiles 
between two countries,  could we have 
any idea about the broad outlfhes on which 
this textile policy will be discussed and also 
could we know whether a delegation is 
coming for that purpose in future or not ?

Shri M* M* Shah: A delegation is 
coming, as I have indicated.  It will not 
be correa at this stage to anticipate what 
the results of the discussion would be.

PorelfB Firms In India

*1118. Shrt Rldiang Keiahingt  Will 
the Minister of Commerce and Indus
try be  pleased to state:

(a) whether it is a fact that Foreign 
Employment  Contract  regulating  me 
employment of  Indian citizens in foreign 
establishment remains till now the same 
one which existed during the British regime 
in India;

(b) whether it is also a fact that certain
clauses of the said contract are not in line 
with the contract conditions obtaining in 
respect of the foreign  employment of
other independent nationalities; and

(c) if so, the action proposed to modify 
the said  contract in keeping with the 
prestige of a free State?

The Minister of Heavy Industries
(Shri M. M. Shah)t (a) to (c).  Govern
ment have no information in regard to the 
existence of a special type of contract 
uniformdy regulating the employment of 
Indians in all foreign firms in India nor 
has any such fît been brought to their 
nodce  so  far.  Government,  therefore, 
see no grounds for taking action on the 
lines suggested.

Shrt Rishant Kelshl̂  Are Govern
ment aware that the Indiui eatplovees of 
the Aden Petroleum Refinery Lilted do 
not get earned  leave, remuneration for 
over-time work, family allowance. Service 
Provident Benefit etc. and if so, what 
action has the Govenmient taken to see 
that Indians are not deprived of these 
benefits?

Shrt M. M. Shahi  If any such case 
is brought to our notice, we shall certainly 
look into it.

Mr. Speaker: Soon after a question 
of this kind is tabled, ten days are allowed; 
is it not possible for the Mmister to ascer
tain what the situation is, instead of merely 
saying that it has not been brought to his 
notice?

Shrt M. M. Shaht The question is 
about a specific contract.  There is no 
contract in existence in India uniformly 
rttulating the employment of Indians in 
all foreign firms.  'Hie question is whether 
any case has been brought to the notice of 
the Oovemment.  So far no case has come 
to the notice of the Government.

Shrt T* N. Singh: The point here is 
to find out whether there was any discri<̂ 
mination between Indians and non-Indians 
in some contracts.  I think that aspect 
slkntld hsve been ascerttined.  As you 
have  rightly pointed out. Sir, we should 
have got the information.

Mr* Speakers  It is a matter of dis
crimination  between  Indian  and  non- 
Indian  employees.

Shrt AL M. Shah:  The question
relates to some specific contract, which 
is below the dignity or prestige of the 
Indian  nationals.  As  I  said, no  such 
contnlct has ever come to the notice of the 
Government.  There  does  not  remain 
anything to be examined in that respect.

Shrt K. K. Basu: In view of the fact 
that  we passed an Act a year or so back 
for the collection of statistics about Indian 
and non-Indian employees in foreici and 
other establishments,  has the Ĉvern- 
ment  any nmterial in their possession to 
show that Indians and non-Indians'of the 
same ranks arc discriminated against so 
far as emoluments and other conditions 
of servicc arc concerned ?

Shrt AL M. Shah: That is not a fact. 
As a matter of fact, I may  bring to the 
notice of the House a press note issued 
on nth November 1955  in which all 
these facts have been clearly suted.  The 
proportion  of the  Indians in  foreign 
establishmenu has been steadily  rising. 
The terms of their employment are ful 
being  brought on par with the foreî 
nationals and from 45  per cent,  of the 
Indian nationals in 1947,  in 1955 
percentage of  Indians  in foreign  estab
lishments has risen to 75  per cent.

Shrt T. N. Singh: The hon. Minister 
has Just now stated that the terms of service 
of Indians are being brought on par with 
the foreigners.  But that means a conti
nuing process.  What is the exact position 
today?  Is there improvement in all cases 
or are there exceptions?

Shrt M. M. Sliah: It is very difficult 
to say that.  It is not possible for every 
contract employee to come to Govern
ment for rectification.  The general policy 
has been laid  down and  Mr. Rjshanjt 
Keishins was only referring to the disabi
lity for leave.  If any employee on foreign 
employment  contract  feels  aggrieved 
about any condition, he can approach the 
Government and the  Government will 
cerounly look into it. ^



1403 Oral Answers  20 AUGUST 

Alvat They are being

Soap ladiutry 

Shri Deogami Will the Minis- 
to of Commerce  and  Industry be 
pleased to state:

* u or proposed to be

j  ,(?** ™udng the proaucdon cost 
and selling prices of soap; and

(b) the reasons why the proposal for
“PP̂ tment of a Development Coim- 

oI for the soap industry has been rejected?

Ifaivy IndiutrlM 
?  i ir Sli«h)i (a) As  India is 
already self-sufficient in soap and most of 
the mdigenous soaps are sold at a reason
ably cheap pnce and are in fact cheaper 
and even the quaUty as good as imported 
soaps, the question of taking steps to re
duce the cost or selling prices of soap 
does  not arise.

(b)  Because bulk of the soap industry 

nas no common type of production methods, 

nunim  ̂standards of economic stroigth 

and efficiency in management  sales*

Shrlmatl Tarkeshwarl Sinhai May
1 know whether the Government is in a 
position to Jive us an idea about the 
production of soap, i.«.,  whether it has 
decreased after the imposition of the tax 
•ecently in the latest budget ?

Shri M. M. Shah: It would be too 
early to judge the result of taxation. How
ever from 1,40,000 tons per year in 19 <{2 
the production has gone up in three years 
to 2,20,000 tons per year.

Shri K. K. Baaut Is it not true that 
me production of soap by the firm Lever 
Brothers has gone up and consequently 
the indigenous producfionlhas been  pro
portionately reduced ?

Shri M. M. Shahx There is over 80 
per cent, of total increase in production in 
firms other than Lever Brothers. In Lever 
Brothers the increase is from 10 to  15 
per cent, and in the other organised sector 
overall increase has been  30  per cent.

.  , Velayudhan*  May  I  know
wnetner the Minister has got any statistical 
data regarding the profit going abroad out 
or the soap industry?

Shri M* M. Shah: We have no infor
mation on the point.

Shri T. N. Singht May I know the 
proportion of production of Lever Brothers 
among  large-scale  soap  manufacturers ?

Shri iVL M. Shah: No such statistics 
are maintained.  But it is not very di
fficult to work  out the same.  Actually, 
as I have already mentioned, the increase 
m produaion is much more in organised 
sector, more than what Lever Brothers 
nave expanded
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Shri Banaal 1  May I know whether 
it has been brought to the notice of the 
Government that Lever Brothers are under
cutting in the Indian market and charging 
higher prices in the foreign market in order 
to see that Indian manufacturers gradually 
go out of the market?

Shri M* M* Shah: If facts were any 
proof,  actually the indigenous production 
has gone up and so I don't think the fear 
which the hon. Member entertains can 
materialise.

Shri Banaal t I am not expressing any 
fear.  I saw a statement to the effect that 
they want to encourage indigenous pro
duction.  May I  know whether  it has 
been brought to the notice of Government ?

Shri Keahavaiengar: May I know
whether Government has received  a re
presentation from  the  small-scale  soap 
manufacturers of Mysore State and, if so, 
what is the result of the consideration by 
Government of that representation?

Shri M. M. Shah: I require notice 
for that.

Khadi

*1230. Shri Dhuaiya: Will  the
Minister of Production be pleased to 
sttte:

(a) whether it is a fact that the ginning 
of cotton to produce Khadi is not allowed 
in mills;

(b) whether it is also a fact that the 
Khadi of Bombay Vastragar is dyed and 
printed in Jasmine, Swastic and other 
Mills at Bombay;

(c) if so, whether the Khadi Board has 
taken the sanction from Government for 
the same;

(d) the number of other mills where 
dyeing and printing of Khadi  takes place 
and where they are located; and

(e) whether these mills fix any texmark 
symbol on the cloth after finishing the works 
of dyeing and printing?

The  Parliamentary  Secretary 
to the Miniater of Production (Shri 
R. G. Dubey)i  (a) Cotton ginned  in 
factories is also used for the production 
of khadi.

(b)  Khadi is dyed in some mills bus 
printing is done by hand process  in the 
premises  of certain mills.  The  two 
Bombay  mills where Khadi is dye  are 
United MiUs Dye Works and Swadeshi 
Dyeing & Printing Works.  The mills 
in whose premises printing by hand process 
is done are;

1, Swarana Dyeing and Printing Works, 
Bombay.

2. Pumima Dyin:; and Printing Works 
Bomby.
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3« Jasmine Prints, Bombsy.

4. Neo-fabric Prints, Bombay.

5. Swastik Prints, Bombay.

6. Vindhya Dyeing and Printing Works, 
Bombay.

(c) Such sanction is not necessary.

Cd) So far as the Khadi & Village In
dustries Board is concerned, the  mills 
referred to above are the only mills whose 
services are utilised for this purpose.

(e)  Mills texmark Khadi whih dyeing 
but since printing is done by hand, no 
texmark is fixed during? printing.

Shri  Dhutl̂ : I want to know since 
when this printing business is done in 
Mills and whether it is done with the 
knowledge and concurrence of the Certifica
tion Committee of the Khadi Board.

Shri R. G. Dubey: The  Certification 
Committee have sanctioned this procedure 
and I think this printing has been introduced 
since the Board took charge of the activities.

Shri Dhusiyai Once the hon.  Minis
ter has stated that sanction is needed. 
If so, was the Certification  Committee 
ever consulted ?

Shri R. G. Dubeyt When I said that 
sanction was needed it was in a general 
sense though the Khadi and Village  In
dustries Board are competent so far as 
ginninf is concerned.  So far as the ques
tion of certificate is concerned, that was 
put before the Certification Committee 
and they have sanctioned this procedure.

Shri B. S. Murthyt How  far is it
compatible that khadi should be dyed in 
Mills when the khadi industry has come 
into cfdstence to encourage hand labour?

Shri R. G. Dubey: This matter was put 
before the Board.  As the hon.  Member 
knows, the  members in charge of the 
Khadi Board are very experienced men in 
this field.  Certain  categories of khadi 
are purchased  for Government purpose 
and in order to reduce the cost of produc
tion of khadi, this dyeing is done, for  the 
time being, in mills.

Shri T. N. Singhs What is the difference 
in the cost of dyeing and printing—by mills 
and by hand printing and screen printing?

Shri tL G. Dubey: It is less in the case of 
mills.  I can give you the  figures.  For 
example, in the case oTwhite ctoth, whereat 
it is Rs. i-o-o per yard in the case of mill 
ck>th, it is Rs. i/jo- in the case of other 
cloth.  These are  figures  for printing 
and not dyeing.  But I am sure that the 
charges for dyeing in the mills are less than 
otherwise.

Shri Dhuslyfts May I know whether 
Government will consider it prpper to do

away with this printing and dyeing pro* 
cesses in mills and do it by hand alone and 
whether the rules of the Khadi Board allow 
this process being done in the mills?

Shri R. G. Dubeyt According to the 
definition of “khadi*, khadi is a cloth 
whidi  is  hand-spun  and hand-wovexL 
But it does not prevent the processes being 
undertaken elsewhere .  It may, in certain 
cases, be done in the mills.  In special 
cases, to answer the requirements of Govern
ment indents it is done in the mills.  If all 
requirements are met like that it will be 
against the concept of khadi. That is one 
aspect which may be borne in mind.

So  as the printiî is concerned, it is 
done in the premises of oortain mills.  It is 
not done by the mills.  It is done in the 
permises of certain mills by hand.  Hand

n* ting is done in those mills.  It is done le mills because of the fact that they are 
able to offer certain fkst colours and Govern
ment require certain shades, certain fiast- 
ness and so on. Hand printing is being 
undertaken in those mills.

Industrial Co-operativea

*12̂1. Shri Krishna Chandrai WUl 
the Minister of Commeroe and Indus
try be pleased to state:

(a) whether the Government of Uttar 
Pradesh have submitted any schemes for 
financial assistance to  encourage the for
mation of industrial Co-operatives;

(b) if so, the details of such schemes; and

(c) the amount sanctioned so far in 
this connection?

The Minister of Heavy Industriaa 
(Shri M. M. Shah)t (a) Yes, Sir.

(b)  and (c). A statement is laid on the 
Table of the House.  [iSee Appendix VII, 
anncxurcNo. 35].

Shri Krishna Chandrai May I know 
the number of industrial Co-operatives 
so £sr started under the scheme ?

Shri M. M. Shaht The Sute Govern
ment has sent no proposal.  But we have 
received proposal from Banaras for an in
dustrial co-opeiative society.

Shri Krishna Chandrai Out of the 
total cost mentioned in the statement on 
this scheme for 1956, how much is subsidy ?

Shri M. M. Shahi 50 per cent as men
tioned in the statement is entirely a sub
sidy as £v as the staff is concerned.

Shri T. N. Sin î May I know whether 
any scheme for match making has been 
received from Banaras, how long has it 
been pending with the Government and 
what is the reason for the delay ?
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Shri AL AL Sliah: It has oome during 
the current year and certain clariiicationa 
are awaited.  I hope it will be sanctioned 
very soon.

Shri B. S. Murthys The hon.  Minis
ter stated that the State Government h  ̂hot 
sponsored any private concern.  May I 
know whether applications from private 
concerns will be entertained without re
ference to State Governments?

Shri M« M« Shah: I am sorry there is 
some misunderstanding. What I said  was 
that the State Government had  not in
cluded  these industrial cooperatives in 
their Plan.  The industrial cooperatives 
took the initiative and sponsored the scheme 
through the State Government.

Clieap Houaing

*1232. Shri Hem lU) i Will the Minis
ter of Worka, Houaiog and Supply be
pleased to state:

(a) whether the United  Nations ex
pert, Mr. Middleton, has constructed a 
weather-proof cheap earth-house costing 
rupees five hundred which can last for one 
hundred years; and

(b) if so,  whether  Government have 
considered the possibility of its suitability 
under Indian conditions?

The  Parliamentary  Secretary  to 
the Minlater of Worka, Houaing and 
Supply (Shri P. S. Naakar): (a) I have 
seen a newspaper report to this eliect.

(b)  Yes, Sir.  A similar type of house 
was put up in the Intemationiil Low Cost 
Housing Exhibition that was held in Z954 
and it was found that the cost was not as 
low as now claimed.  Recent reports about 
its durability are not also quite encouraging. 
Besides, the technique involved is not easy 
and is not, therefore, capable of being widely 
adopted in viUages without some kind of 
exp̂t supervision.

Ra| : May I  know what 
t̂ of the one room tenement and 
its life ?

The Minlater of Woite»  Houafaig 
and Supply ( Sardar Swaran Singh ) i
It is  about Rs. 2>200.

Shri K. K. Baau t  Life?

Sardar Swaran  Singh t  May be
anywhere  at 50 years or above.

Shri Hada :  What is the  cheapest 
cost of twôioom tenements under the plana 
of the  Ministry?

Sardar Swaran Singh : For two- 
rooms tenements add  another Rs. 700 
to this.

Shrimati A, Kale t  May 1 know 
whether Government’s attention has been

drawn to a hut which had been constructed 
by the  Forest Research Institute about 
ten years* back with earth and  bamboo?

Sardar Swaran Singh 1 Government's 
êntion had been drawn to it because the 
Dehra Dun Forest Research Institution is a 
Government institution.

Shrimati A. Kale: What about the 
P.W.D. ?

Sardar Swaran Singh t There  is 
no such distinction.

Shrimati A. Kale x May  I  know 
whether  any such huts have been built?

Sardar Swaran Singh 1 Some  have 
been built,  I understand.  For precise 
information I would require notice.

Shrimati A. Kale t  May  I  know 
where such huts have  been built?

Sardar  Swaran Singh 1 I have  no 
information.

Shri  Velayudhan :  May I  know
whether  Government is aware that  our 
carpenters and  masons know to  buiki 
houses better than the foreign scientists?

Rural Electrification

Shri Ram Daaa t Will  the 
Minister of Irrigation and Power be 
pleased to state :

(a) whether the Union  Govenunent 
have asked  the State Governments  to 
submit their plans for rural electrification 
during the current year; and

(b) if so,  whether  the Sutes have 
submitted the pkns?

The Deputy Minlater of Planning 
(Shri S. N. Miahra) t (a) No, Sir.

(b) Does not arise.

Shri L. N. Miahrax The Planning 
Commission in the First Five Year Plan 
had recommended that the Sute Govern
ments should set up co-operative organisa
tions for rural electrification and advance 
long term, and short term loans to these 
co-operatives.  May I know whether any 
of the Sutes did set up such co-operatives 
and whether any long term or short term 
k>ans were given to them?

Shri S» N. Miahra: I would require 
notice.

Aid  To  Travancore-Cochin  State

*12)4«  Shri  Achuthanx Will  the 
Miniater of Production be pleased to 
state:

(a)  the total amount of grants and 
loans sanctioned to the Travancore-Cochin 
Government last year from

(i) All  India  Khadi  and  Village 
Industries Board; and
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(ii)  All  India  Handicrafts  Board;

(b) how much was drawn by the Travar- 
corc-Cochin  Government and spent; and

(c) whether the balance, if any, will 
be carried over to the succeeding year ?

The Parliamentary  Secretiury to 
the Miniater of Production (Shri R.
G. Dabey):  (a) (i)  and (ii).  No grant 
or loan was sanctioned to the Government 
of Travancore-Cochin last year.  However, 
the All India Khadi Sc & Village Industries 
Board disbursed a total amount of Rs. 
5*97 lakhs as  grant and Rs. 4 88 lakhs 
as loan on khadi and v̂illage industries 
schemes in this Sute through its registered 
or recognised institutions.

(b) and (c).  Do not arise.

Shri Achuthan: Since there is acute 
unemployment prevailing in Travancore- 
Cochin Sute, may I know that steps are 
being taken by the Central Government to 
see the khadi is developed and more village 
industries as well as handicrafts are develop
ed there?

Shri R. G. Dubey:  As I explained, 
so far as the development of khadi is con
cerned, it is entirely the responsibility of 
the Khadi Board and accordingly they are 
sanctioning  schemes  in  all  the  States, 
including Travancore-Cochin.  In respect 
of village industries, it is up to the State 
Governments to propose schemes and then 
we offer assistance depending upon the 
nature of the scheme.

Shri Achuthan: May I know the 
number of persons employed in  khadi, 
village industries and handicrafts in that 
State?

Shri R. G. Dubeyt  I do not have
this information.

Import of Bicycle Tyres and Tubea

*1237.  Shri  Gidwanix Will  the 
Minister of Commerce and Induatry
be pleased to state:

(a) whether it is a fact that Messrs. 
Dunlop  Rubber  Co.  (India)  Limited 
has been given the sole monopoly to import 
bicycle tyres and tubes; and

(b) if so, the circumstances in which 
this has done ?

The Miniater of Heavy liiduatrlea
(Shri M. M. Shah): (a) and (b). No, 
Sir.  M/S. Dunlop Rubber Co. have been 
granted  licences  to  import,  reasonable 
quantities of tvres and tubes to supplement 
supplies which are expected to arrive in 
the country in due course against licences 
panted earlier to importers of cycles and 
local manufacturers of cyles.  This step 
has been taken as an emergency measure 
to improve the supply position of bicycle

tyres and tubes to relieve the shortages in 
supplies now existing.

ShriGidwani: It is a fact that Dunlop 
fidled to supply the goods  and are  not 
able to cope pace with the growing demand 
in the countiy ?

Shri M.M. Shah: No, Sir.

Shri Gidwanit It is a fact that Ger- 
many» Japan and Holland have quoted 
cheaper prices than Dunlops?

The Miniater of Commerce and 
Indoatry tmd Iron and Steel (Shri T. T. 
Kriahnamachari): We have no infor
mation.

Dr* Rama Rao: Have Government 
received any representation from dealers 
in bicycle tyres and tubes that they have 
not been given licences while Dunlops have 
been given the lion’s share if not the sole 
monopoly of import ?

Shri T. T. Kriahnamachari: The
existing channels through which imports 
are made are permitted to import.  The 
additional suppfies that we now need being 
imponed through Dunlops.  It happens 
that there are shortages in the country and 
therefore  effective  distribution  arrange
ments have to be made in order to m̂ t 
these shortages and  Government think 
that this is the best method of meeting 
these shortages.

Shri Punnooae: May I know the total 
requirement of bicycle tyres and tubes in 
India per year and what is the production 
in Indu ?

Shri M. M. Shah: The production 
of tyres and tubes in 1954 was 5*2 million 
units; in 1955, 5 * 7 million units and in 195̂» 
6‘ 2 million unita on the basis of five months* 
production, and the present requirements 
arc above 17 million units per year.

Shri Punnooae: Is it not a fact that 
the Government Rubber Factory in Travan
core-Cochin  produce  cycle  tyres  and 
tubes?  Has the Government any  plan 
to enlarge that production?

Shri iVV M. Shah: Yes, Sir, there 
is a plan to expand that factory.

Shrimati Tarkeahwari Sinha: The
hon. Minister in reply to a question just 
now answered that Government have no 
information that the prices of tyres and 
tubes in Belgium and Germany are cheaper. 
Before giving order to Dunlops why did 
Govenunent not enquire about the cheaper 
rate of prices in the world market? t

Shri T. T. c? ĥT̂r̂ eĥ?R c? ĥT̂r̂ eĥ?R We
have certain  usual  sources  of supply. 
Government are not in a position to go and 
find out new sources of supply*
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Shri Baiitalt May I know if it is a fact 
that although as a result of the recommen
dations of the Tariff Commission the ex
factory prices of tyres have been reduced, 
on account of a number of subterfuges that 
have been used by these producers the 
retidl prices have actually gone up ?

Sliri T. T. Krithnamacharit It is a
fact that retail prices have gone up, largely 
because of shortages. I am not aware of 
tbc  subterfuges.  That  must  be  more 
within the knowledge of the hon. Member 
than myself.

Shri Bantal: It is in my knowledge. 
May I request the hon. Mialater to make 
enquiries about it?

Shri M. L. Dwlvedii May I know 
whether the hon. Minister is aware of the 
faa that the reduction of the prices has not 
only  resulted in black-marketing in cycle 
tyres and tubes, but also in a large number of 
employees being retrenched by the rubber 
conipanies? They have reduced the number 
of oeders with the result that the public 
suffering a lot.  May I know whether 
Government are taking any steps to liberalise 
their policy of import and also increase 
the production of tyres in India?

Shri T. T. KHthnaiiuicharls Every 
effort is being made to increase produaion. 
But production cannot be increased over
night and there are visible shortages which 
have to be met by imports and that is why 
these arrangements have been undertaken.

In regard to the first part of the question 
there has been some retrenchment in certain 
tyre  companies,  notably  India  Tyre 
Company, but I do not think it has been 
of general nature.  If price fixation and 
reduaion of prices leads to black-marketing 
that is a different question altogether.  You 
have to deal with that from a different point 
of view.

Shrimati Tarkeahwari  Sinha: The
hon. Minister said that there were certain 
difficulties and that the Government is 
not  in a position to explore the world 
markets.  What was the special difficulty 
for the Government with a big department 
behind  it in exploring the world markets 
for getting the cheapest things?

ShH T. T. Kriahi ichaiit I would
suggest that the hon. Member  should 
wait until she knows more about how the 
Government  has  to function.

Mr. Speakers Next question. I have 
allowed a nimiber of questions.

Dr.  Rama Raoi Only one more 
question.

Shrimati Tarkaahwari Siahas This 
is not the way to reply.  The  country 
expects to have information about the cheap- 
east price available.  And  Government

should be in a position to î ly and satisfy 
Members of Parliament in this regard.

Dr. Rama Rao: The hon. Minister 
stated that the additional quota has been 
exclusively  give  to  Messrs.  Dunlop 
India Ltd. May I know why the Govern
ment should given an exclusive order even 
for the additional requirements to a foreign 
company in preference to an Indian concern ?

Shri T. T. Kriihnamachari :  Yes. 
It has been specifically given because We have 
arranged for a  pool to be created and 
the higher cost of imported  tyres to be 
reduced by means of that pool.  That is 
only possible with regard to local producers. 
That is not ŝsible with regarcl to every 
importer. If people are allowed to import, 
they  have to sell at a higher  price.  It 
cannot be pooled.

ne«e1^oTne«e1^oT

*1238. Shri D. C. Sharma: WiU
the Minister of Information and Broad-
caating be pleased to state:

(a) the estimated cost of the equipment 
for  television offered by Philips Electrical 
Company;  and

(b) the totol estimated  cost  of sett
ing up a television  centre in the country ?

The Miniater of Information and 
Broadcaating (Dr. Keakar): (a) Philips 
Electrical  Company  have  offered a 
television unit, which was brought  here 
for the International Exhibition. Government 
have accepted the unit only on a trial basis 
for a period of 6-8 months with the option 
of buying if it so decided upon at the end 
of the period.  Any decision to  buy will 
depend upon which particular television 
transmission system we adopt for use of 
our net-work.  The question as to which 
system would be most useful for us ia 
being examined in detail.

(b)  The cost of the unit offered is about 
I-87 lakhs.  It would not be possible at 
this stage to give the esitmatea cost of a 
television unit.  It is at present being work
ed out in deuil.

Shri Banaal: May I correa the hon. 
Minister?  He said, international Exhibi
tion.  It was  Indian Industries Fair. 
The correct name should go on record.

Dr. Keakar: I accept the correction.

Shri D. C. Sharmat May I  know 
how  long the trial of this television set 
has been going on and what has been the 
results achiev̂ so far?

Dr. cêk ?p cêk ?p There is no trial of this 
set as such.  As I said,  this  conmany 
had imported this television imit here. They 
did not want to take it back and pay all the 
expenses of taking it back to their coimtry. 
They offered us this unit.  But, as we were 
not sure which particular television system
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of transmission we may use, wc were 
rcluctant to accept the offer.  But, we 
have accepted the offer.  On a trial basis 
in the sense that in the research division 
it will be tried for a few  months. In the 
mean time, if we take a decision that this 
particular system of transmission is useful, 
we may buy it.

Shri D. C Sharmat May I know What 
has been  the  result  achieved  by  the 
research division to which the hon. Minister 
referred and...........

Mr.  Speakers  One  question  at  a 
time.

Dr. Ketkar: I shall be able to  sive 
the results of the research to the non. 
Member in due course.

^  :  vrr
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Shrl Katliwal: What is the range of
the television set?

Dr. Ketkars Low range.

Shri Radha Raman: May I know if 
the Government has accepted any  plan 
in the Second Five Year Plan with regard 
to the Introduction of television?  How 
long will it take for at least bif cities like 
Demi and Bombay to have television units?

Dr. Keskart The first part of the ques
tion has already been answered in answer 
to the question which came before. As regar* 
dt the second part of the question I may say 
that we hope that  within 24  months we 
may be able to have television units in India.

Shri D. C. Sharmat May I know for 
how long the research  division has been 
experimenting and from where these  sets 
have been obtained?

Dr. Keskars The hon. Member has 
completely  misunderstood  my  reply. 
When we say that we are carrying on reseat̂ 
in this particular unit it means it is being 
tried  out.  As  as the systems are con
cerned, there are four systems working at 
present and competing in the world.  We 
are experimenting under the guidance of a

technics committee as to which one is 
most suiuble for us.

Algeria

*1939* Shri M«  .  Qu npadswainy 
Will the Priiae Minister be  pleased 
to state:

(a) whether  the  representatives  of 
Algeria and the Government of  Fiance 
We êpted  the  Prime  Minister's 
five-pomt  plan; and

(b) if Ae plu has not been  accept
ed, whether the Government of India 
have made any new proposal for  the 
settlement ?

 ̂ ̂ Khan)i (a) The suggestions made 
mthe Prime Minister's statement of the 
22nd May, 1956 cannot be regtided as a 
“Five Poim Plan-  They were  ̂pr̂ o! 
sals, intended to be formally communicated 
to the parties for acceptance or rejection, 
but suggestions which in our view could 
form a basis of negotiation between  the 
arties.

One of these suggestions was that there 
should be direct negotiation between the 
parties.

(b) Does  not  arise.

Shri JVt S. Gurupadaswamyi May,
I know whether,  after this  suggestion 
there  was any change in the policy of 
France with respect to  Algeria?

The Prime Minister and iVllnister of 
External Allklrs and  Finance (Shrl 
fawaharlal Nehru): The hon. Member 
has  come  after  some  questions 
on this subject have been answered earlier 
today.  However, I should add that with
out formally accepting  or rejecting those 
suggestions, the French Government at 
that time did move towards two thinn, 
cease fire and negotiations, which were me 
main points suggested by us.  So also 
on the other side.  But, unfortunatelv, 
other things  have  supervened now like 
the Suez Canal crises which have diverted 
attention from this issue.

Printinf Machinery

Shrl  Radha  Raman t  Will 
the  Minister  of Commerce 
bdnstry be pleased to refer to the reply 
given to Starred Question No. 2540 on 
the 26th May,  1956 and state:

(a) whether  the  survey  regarding 
assessment  of demand of the typos  of 
printing machinery  has been  complet
ed;

(b) if so,  the  details  of  the survey 
report; and
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(c) the steps proposed  to  be  taken 
by Government to implement this report.

The Mlniater of Heavy laduatrie* 
(Sbrl M. M. Shah):(a) to (c). A statemwt 
18 laid on the Table of the House. IS*« 
Appendix VII, annexuieNo. 36]

Shri lUdha R*imbi May  I  know 
whether the Government  wiU have oiUy 
one big unit or it Will have several umt* 
spread over the country.

Shrl M. M. Shah: The N. I. D. C. 
has taken a decision to start the manu
facture of printing  machinery.  It  may 
not be easy to say today  whether  there 
will be one unit or more than one unit. 
Prartically aU the ranges which the turvcy 
indicated will  be manufactured in the 
country.

Shri JcMiclilm Alvat Along with this 
survey,  was  a survey  undertaken of the 
number of printing presses in the country 
as well as the men working inside these?

Shri M.  M. Shmhi This does not 
arise out of this question.  This was only 
with regard to printing machinery.  The 
survey gives the whole range.

•
Shri Bansal: With which foreign coun

tries  are  the  Government  collaborating 
in the setting up of this machinery?

Shri M. M. Shah: The East German 
authorities,  M.A.N.  of West  Germany 
and an Italian firm have shown their in
terest.

Shri T. N. Singh: May I know whether 
in the printing machinery to be manufiic- 
tured  as a Government  enterprise, are 
efforts to be concentrated only on auto
matic machines or  even  on  cylinder 
machines fed by  hand?

Shri M. M« Shah: As indicated in the 
survey, we will try to manufacture as many 
categories as are required for the different 
categories of printing.

Wo  WT ̂  OTPT
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International Supervisory CommiMion

*1244« Sardar Iqbal Singh: WiU the 
Prime MiniaUr be pleased  to state:

â) whether  it is a fact that  Indian 
military personnel serving  with  the In
ternational Supervisory  Commission in 
Indo-China will be replaced; and

(b)  if so, the number of Indian mili
tary personnel to be replaced and when?

The  Parliamentary  Secretary to 
the  Minister  of  Externa!  Affeirs 
(Shri Sadath AU Khan): (a) Yes.

(b)  73 officers and 667 JCOs/Other Ranks 
were involved in the turn-over programme 
which began on the 15th June, 1956 and 
was completed last week.

WRITTEN ANSWERS TO QUESTIONS 

.  l̂ ar Reparation from Germany

*1  ̂Shri Bharwat Jha Acad: Will
the Minister of Worka,  Housing and 
Supply be pleased to state:

(a) whether  Government  have  re
ceived any plant as war reparation from 
Germany; and

(b) if so,  whether  services  of foreign 
experts  are likely to  be commissioned 
for the operation of the  same?

The Parliamentary  Secretary to the 
Minister  of Works,  Housinpr  and 
Supply (Shri P. S« Naakar): (a) Govern
ment of India received in 1947-48 allocations 
for  over  10,000 items of machinc tools 
and machinery.  It is not quite clear as 
to which particular item is in the mind 
of the Honourable Member.

(b)  Bulk of these items have been dis
posed of.  The Disposals Organisation have 
not engpged any export for the purpose 
mentioned in the question.

Industrialisation  in Travancore- 
Cochin

A.  K.  Qopalan:
”*5- V. P. Nayar:

Will the Minister of Commerce  and
Induitrybe  pleased to sute:

(a) whether Government  propose  to 
esublish any new industries in Travan- 
core-Cochin Sute ; and

/ b) if so, the details thereof?

The Minister of Heavy Industries 
(Shri  M.  M.  Shah): and (b). A
statement is laid on the Table of  the 
House. [See Appendix  VII,  annexure
No. 37]

Esodus of Hindus from East Pakis
tan

*iao6. Shri D. C. Sharma: Will the 
Prime  Minister be pleased to refer to 
the  reply  given to  Starred  Question
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No. I on the i6th February, 1956  and 
state ;

(a) whether  any  communication  h«8 
been  received  from  the Government 
of Pakistan in  reply  to  the  protest 
made  by  the  Government  of  India 
with  regard  to  the  expulsion of Hin
dus from Jessore  and  other  places in 
East BengaL; and

(b) if so, the nature  of tjie commu
nication received ?  '

The ParllamenUiry  Secretatr to 
the  Miniater  of  External  Analrt 
(Shri Sadath AU Khan): (a)  and  (b). 
Yes. The Branch Secretariat of the Minis
try of External Affairs at  Calcutta,  who 
had taken up the matter With the Branch 
Secretariat of the Pakistan Foreign Office 
at Dacca, have since received a reply in 
which the latter have denied that efforts 
were being made to expel Hindus firom 
Jessore and other places in East Pakistan.

Ambar Charkha

*1207, Shri Dabhi: Will the Minister of 
Production be pleased to state:—

(a) whether it is a fact that  Govern
ment had invited a West German textile 
engineer to give his opinion on the techni
cal potentiality of the Ambar Charkha;

(b) if so, what prompted  Government 
to take such a step;

(c) whether it is a fact that the  engi
neer has discouraged the idea of large-scale 
Ambar Charkha programme at the expense 
of the mill industry;

(d) if so, what reasons has the engir 
necr given for his attitude towards the Ambar 
Charkha; and

(e) what  are  Government’s  reaction 
thereto ?

The ParUamentaFy Secretary to the 
Minister  of  Production  (Shri R. G, 
Dubey) : (a) Yes, Sir,

(b) The Ail India Khadi  and ViUage 
Industries Board desired that this should be 
done.

(c) Yes, Sir.

(d) The main conclusions given in  the 
report arc shown in the statement laid on 
the Table of the House.  |  Appendix VII, 
annexure No. 38]

(e) Steps have already been taken  to 
intensify the training prognunme.  The ques
tion of quality control of yarn as also recom
mended by the Ambar Charkha Committee 
is under examination.  The other conclu
sions have been noted.
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Bnfinoering  Peraoimel  Committee

*iai2. Shri  Ram Krithan: Will  the 
Minister of Pluming be pleased to state:

(a) whether the Engineering  Personnel 
Committee has submitted its final report;

(b) if so, the  main  recommendation* 
thereof; and

(c) the steps proposed to be taken  to 
implement these reconmiendations ?

The Deputy Mlnlttar  of  Planning 
(Shrl S. N. Mlshra): (a) Yes, Sir.  Printed 
copies of the Report have already been supp
lied to Members of Parliament.

(b) A sununary of the conclusions and 
recommendations of the Committee is given 
at pages 40 to 44 of the Report.

(c) The Report is under  consideratioi) * 

Oil  Refineries  in  Trombay

*iai3, Shrlmatl Renu Chakravartty :
Will the Minister of Production be  pleased 
to state:

(a) the capital outlay on each of  the 
Burmah-Shell  and  Stanvac  Refineries in 
Trombay; and

(b) the working results of the  Burmah- 
Shell and Stanvac refineries for the first 
year of their working?

The Parliamentary  Secretary  to 
the Minister of Production (Shrl  R. G. 
Dubey)s

(a) ^e  capital of the  Burmah-Shell 
Refineries in Trombay as on 31st December
1955 was 24-74 crores and that of the Sunvac, 
12-66 crores (approximately),

(b) The working results of the  Burmah- 
Shell Refineries are contained in their balance 
sheet and Profit and Loss Account for the 
year ending 3i-i2-i955> copies of which are 
available in the Parliament Library.  The 
audited accounts of the Sundard-Vacuum 
Refinery for the year ending 31-12-1955 have 
not uill been officially received.

National Instruments Factory, 
Calcutta

*1215. Shrl Jhulan  Slnha: Will  the 
Minister of Production be pleased to state

whether it is a fact that the National Instru
ments Factory, Calcutta has been a  losing 
concern?

The Parliamentary Secretary to  the 
Minister  of Production  (Shri  R. G. 
Dubey)t No, Sir, not since 1954-55.

Pilot Plant at Ghatsila

the*1218. Shri Jaipal Singh : Will 
Prime Minister be pleased to state:

(a)  the  progress  of  the Pilot Plant at 
Ghatsila;

(b) the  quantum  of  copper  tailings 
made available by the Indian Copper Cor
poration; and

(c)  the plans, if any ,  for  the  benefica
tion of low grade uranium ores ?

The PrimeM inlater and  Minister 
of External Afi’alrs and Finance  (Shri 
Jawaharlal Nehru): (a) Out of the 11 item* 
of machinery for the Pilot Plant ordfered from 
abroad, 10 items have already been received 
9od installed.  One item, vin. the Thickener 
is expected to be received by the end of Octo
ber, 1956.  If the same is received by the 
amidpated date, the Plant is txpected to ge 
into scheduled produaion by March, 1957.

(b)  The total quantity of copper tailings 
made available from the Indian Copper Cor
poration is about 900 tons per day.

(c) The plans so far have been  to  carry 
on tests for up-grading all low grade Uranium 
Ores at the Chemistry Division Laboratory 
of the Department of Atomic Energy at Bom
bay and the National Metallurgical Labora
tory at Jamshedpur.  On completion of tests 
on any ore, the reserves for which have been 
adequately proved. Pilot Plant testing  will 
be carried out, if necessary at the Plant at 
Ghatsila.

One-Room Tenemente

*1220. Shrl R. P. Garg: Will the Minis
ter of Wofte, Housing and Supply be 
pleased to state:

(a)  whether it is a fact that the  Indian 
Medical Association had advised the Govern
ment of India against constructing one-room 
tenements for health reasons;

(b) if so, what led  the  Government 
to disregard the advice;

(c) whether  despite this advice Govern
ment are going ahead with the construction 
of more one-room tenements; and

(d) what were the suggestions put before 
the Planning Commission by the Indian 
Medical Association and to what extent these 
will be implemented in the course of  the 
Second Five Year Plan ?

The Parliamentary Secretary to the 
Minister of Works Housing and Svpply
(Shri P, S. Naskar)i (a)Ycs, Sir.
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(b)tnd(c). The higher cott of two roomed
tenements which render  th  ̂
the rent paying capacity of the ocoipants, 
even if some reasonable measure of subsidiia- 
lion ir conceded, and the possibility of ex
tensive sub-letting which would nullify the 
benefits that are expected to accrue from the 
two roomed tenement, have induced Goveni- 
ment not to abandon the construction of the 
so-called single room tenements which will 
provide houaiiig accommodation to a larger 
n amber of individuals. Actually a verandah 
of 80 sq. ft. is attached to the room and in 
practice it is utilized as an additional room.
I may also mention that in the Subsidised 
InduBthal Housing Scheme we have n ĉ 
provision for loan and subsidy being given 
to two-roomed tenements also.

(d)  Attention is invited to the statement 
laid  by the  Deputy Minister of Health 
on the Table of the Lok Sabha in reply to 
parts (d) and (e) of Starred Question No. 
2614 on 28-5*56.

id  R»c«lTliig

»123I. Slirt M. R. KriMbmmt Will the 
Minister  of Infonnation  and  Broad-
caating be pleased to state:

(a) whether  the  kerosene-operat̂ 
Receiving Set constructed by the  All India 
Radio has passed through all stages of tests;

(b) if so, when tĥse Receiving Sets 
will be manufactured in large numbers to 
meet the demand of the rural parts; and

(c) what will be the cost of each set and 
whether any further research has been made 
to lessen its price to enable every home to 
own a Receiving Set ?

The Mlaiatar af Infonnation and 
Broadcaatlng (Dr.  K«akar)< (a) to (c). 
What has been developed by A.I.R. is only 
a thermo-electric generator operated by kero
sene which can supply power for operating 
a radio set. That generator has passed through 
tests and the patents for this purpose have 
been made available to the  industry for 
commercial exploitation.  The cost of the 
generator is estimated to be of the order of 
Ks. 120/- to Rs. 150/-.  This is of course in 
addition to the cost of the set which remains 
unaffected.

Cemcat  Faotaiir

*1221. 8h9i tedhan Gapcai Will the 
Minister of Commerce and Induatry be 
pleased to state: .

(a) whether thĉ West Bengal Govern* 
ment has proposed the establishment of a 
Cement  Factory  in West  Bengal;  and

(b) if so, the decision of Government 
on the proposal ?

The Minister of Heavy Induatries
(Shri M* M. Shah)t (a) Yes, Sir.

(b) It is under consideration.

427 L. S. D.—2

^  ITTOT? ̂  :  TO

irfiSRif  ^ WX, OT  ̂   ^

 ̂   i I  TT53T  ̂IT?

^  t  ?

Gavemmaat  Advtrttscmaata

*1226. Shri Biren FvCt :  Will  tha 
Mîisti r of Information and  Broad
casting be pleased to state:

(a)  the  considerations  the  Tripura 
State Government  follow  in distributing 
advertisements; and

Cb) whether  the  Sute  Goverrmant 
demands ây  audit report  of circulation 
from ti e local press  for the  purpose  of 
distributing advertisements ?

The Minister of Information and 
Broadeaatinf  (1 r.  Keakar) : (â The
Government  of Tripura generally follow 
the directive issued by the Central Govern̂ 
ment regarding this matter  i. e. effective 
circulation in relation to the coverage inten
ded to be secured̂ class  of readership and 
proger  journalistic  and  production  som*

(b)  No.  Audit reports are not Insistad 
upon in the case of small newspapers.  The 
State Government is generally m possession 
of facts regarding effective circulation of 
a paper*

(V) wr  «FTTO % mawf

aft iwT
x{m ŝraffw if

 ̂̂ >T Xft<  VT im4T-
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Sanskrit  Letsont from A. I. R.

*1243. Pandit D. N. Tiwary t Will 
the Minister of Information  and Broad
casting be pleased to state :

(a) whether any assessment has been 
made of the benefit to and interest of the 
listeners  from the Sanskrit lessons broad
cast from some stations of the All India 
Radio; and

(b) the names of the stations from which 
Sanskrit lessons are broadcast?

The Minister of Information and 
Broadcasting (Dr. Keskar) : (a) and  (b). 
Lessons in Sanskrit language as such are 
not broadcast bv A.I.R.  All  stations ex
cepting Simla, Srinagar and Jammu provide 
Sanskrit programmes which are intended to 
help the listener in cultivating his knowledw 
and appreciation of Sanskrit literature in its 
diverse aspects and as part of these program
mes  significant  passages  from  Sanskrit 
classics in poetrŷ drama, and philosophy 
are selected and explained with  exegesis. 
These  programmes  have  been  generally 
appreciated.

Recovery  of Abducted  Persons

*1245. Shri Krishnacliarya Joshi : 
Will the Prime Minister be pleased to 
state :

(a) whether the work of recovery 
abducted persons in India and Pakistan 
ills been completed; and

(b) if not, whether it is proposed to 
extend the life of the Abducted Persons 
(Recovery and Restoration) Act of 1̂ 9 which 
expires by the end of November, 1956 ?

The Minister of Works,  Housing 
and Supply (Sardar Swaran Singh) :

(a) No.

(b) The question is at present under 
consideration of the Government.

Tyiro  Rrf  : 

WWTW :
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Ambar Caiarkliaa

*i>47> Shri Dhualya : WOl th« Minii- 
tcr of Production be pleased to state t

(a) whether  Government  are  getting 
Ambar Charkhas manufactured by the locJ 
carpenters;

(b) whether tenders have been invited 
for the same; and

<c) if so, what are the rates ?

The Parliamentary Secretary to the 
Miniater of Production (Shri R. G. Du- 
bey) t (a) Through decentralised Saranjam 
Kaialayas and through a few commercial 
firms.

(b) No, Sir.

(c) Does not arise.

Brahmaputra  Tributaries

*t483 wh?  fsĥ Tg feshTg J *t483 wh?  fsĥ Tg feshTg J V7UI 
the Minister  of ??ĝ RoT  T̂d Po e???ĝ RoT  T̂d Po e?
be pleased to state :

(a) whether it is a fact that  the Buri- 
and the Dihing tributaries of River Brahma, 
putra twisted their banks and inundated the 
town of Dibrugarhand other neighbouring 
areas;

(b) if so,  the extent and  value  of 
damages on land and properties ; and
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(C) the teUef rendered both by the 
State Government ind the Central Govern

ment?

The Deputy Mlnbter of Planalaf
(Shri s. N. Mshra} « (a) to (c).  A, state
ment giving the required mformation 18 Iwd 
on the Table of the House. [See Appendix 
VII, annexure No. 39l*

Sambhar Salt

•1249. Shri Ram Kriahan i Will the 
Minister of Production be  pleased to 
state :

(a) whether it is a feet that 50 per cent 
of the nominees quota of Sambluir salt is 
given to Sambhar Traders* Association, for 
free sale; and

(b) if so, whethet it is also a feet that 
salt is sold at higher prices ?

The  Parliamaiitary  Secretary  to 
the Miniater of Production (Shri R. G. 
Dubey) I (a)  Yes.

(b)  No, Sir;  Government have had no 
complaints since the introduction of this 
scheme.

Starch Induatry

*1250. Shri Jhulan Sinha : Will the 
Minister of Commerce and Induatry be
pleased to state the present condition of the 
starch industry in the country  since  the 
^wntinuance of the protection  enjoyed by

The Miniater of Heavy Induatriea 
(Shri Me Me Shah) i Government have no 
reasons to believe that the Starch Industry 
has suffered in any manner since the protection 
granted to it was withdrawn on t' e 1st Janu
ary, 19̂6.  The production of the industry 
as a whole for the first four months of the 
year was 17,673 tons which compares fevour- 
ably with the total figure of 47,633 tons dur
ing 1955.

Indnatrial Development in Pondicherry

*1251* Shri De Ce Sharma 1 Will the 
Minister  of Commerce  and  Induatry 
be pleased to lay a sutement on the Table 
of me Sabha showing ;

(a) the industrial development in Pon
dicherry; and

(b) the amount allotted for . it so fer 
as the big, medium, small scale and cottage 
industries are concerned?

The Minister of Heaw Industries 
(Shri M. M. Shah) I (a) and (b). Under the 
Second Five Year Plan a provision of Rs. 120 
lakhs has been made for the devebpment of 
large, medium, small scale and cottage in
dustries in Pondicherry.  Details regarding 
the various Industrial projects that are to bo

“1̂  up during the  Second  Pl«n period 
in this area are yet to be dedded.

AdvcrtlMmeiit Revenue

wi .*“**•  D. N. Tiwwy » WUl the
Minister of Informatioa  and  Broad-
caatlaf be pleased to state :

_  (a) the  improvements  in

“P of the “Indian Llsmer’’, 
AM̂  and Sarang ’ since the transfer of 
adî smtive wntrol from All IndU Radio 
to the Publication Division; and

transferred
to  the  Publications  Division  only  with
effect from 1-1-1956, and it is, therefore, too 
ewly to assew improvements in income and 
arculadon. The  improvements  in  get-
up  consists  of  revised  lay-out for  the
cover and the programmes, introduction of, 
new features such as Listner’s Questions Box, 
sketches and boxing of important program
mes.

(b)  A Space-Selling Unit for the Ministry 
has been constituted, the object of which is 
to maximise advertising revenue for all the 
publications  of  the  Ministry.  A  gross 
business of Rs. 87,887 has been booked for 
the three journals as part of the total businesh 
secured by the Space-Selling Unit.

Indian Miaaiont Abroad

/Sardar Iqbal Singh 1 
«53.-̂ Ch. Raghubir Singh 1

Will the Prime Miniater be pleases 
to refer to the reply given  to  Unstarr
ed Question No. 737 on the 5th April, 
1956 and state  at what  state  is the 
consideration  of  the recommendations 
of the  Advisory  Conmiittee  set up 
under the  Chairmanship of the Min
ister of Health to advise on the supply 
of furnishings etc. for  Indian Missions 
abroad?

The Parliamentary Secretary  to 
the Minister of External Afflaira (Shri 
Sadath Ali Khan) : Supplies of items 
such  as  Crockery,  Cutlery,  and 
Glassware have been standardised.  Scales 
of  Carpets and Linen have been pres
cribed and arrangements are in hand for 
their supply through a centralised agency.
As regards other items such as silverware, 
objects d* art,  paintings etc. details are 
being worked out as to costs etc. and a 
decision will be taken as soon as possible.

TubeweU Eleccriflcation Scheme of 
Pepau

770.  Shri Ram Krishan : Will the 
Minister of Irrigation and Power be
pleased to state :

(a)  the extent of progress made in 
the implementation of Pepsu  tube-well
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and electrificBtion  tcheme upto the 30th 
June, 1956,

(b) the areas io far irrigated through 
these tube-weils in  different districts ;

(c) the  places  distrir̂-̂ise  elec
trified  to far ; and

(d) the  future  schemes  of  expan- 
aionl

Th9 Dmputy Minlater of Plattnlng 
( ̂ nrl S .N. Mlshnîs (a) to (d).A stat̂ nt 
givii g the requisite ii formaiion is laid on 
the Table of the Lok Sabha  Appendix 
VII, annexure No. 40]

Alufldainm Plant*

___  rShri Ram Krialm i
77*’ \Shri S. C. Swnwats t

"Vrai the Minister of Commerce and 
liiduatry be pleased to sute :

(a) whether the  team of U.S.  ex
perts has  completed  the task  of sur
veying possible sites for  a  plant  or 
plants to manufacture  10,000 tons of 
aluminium per year ;

(h)  if so, whether Government have 
ceceived a report from the team ; and

(c) if so, the details of the report ?

The Miniater mf Commmree mnd 
Industry mnd Iron mnd Steel (Skrl T. T. 
Krishnamocbarl) t (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise,

Cottaf# IndustriM
/

772. ShH Ram Kriahan : Will the 
Minister of Production be pleased to state 
whether the Action Committee at the 
State level  to  secure  co-ordination 
between different  organisations at State 
level has been set up as  recommended 
by the  Conference  of State Ministers 
and  representatives  of All India Boards 
dealing  with cottage industries held at 
Delhi during the 3rd week of Jime ?

The Parliamcnury Secretary  to 
the Miniater of Production (Shri R«G. 
Dubey) t Not yet.  Sir.

Radio-active Minerala

77̂. Shri V. P. Nayar t Will  the 
Prime Minister be pleased to lay on 
the  Table a statement  showing  the 
names of the regions where radio-active 
minerals  and  tissionable material, if 
any, have  been found  in Kerala?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
Jawaharial Nehru): Radio-active mine
rals like Uranium and Thorium have been 
found as mi ̂or constituents of the mineral 
UAonaiiti  at several places  along  the

Travancorê Cochin and Malabar beachcs. 
It is not  desirable in the public intemt 
to disclose the information regarding the 
exact  localities, where these minerals 
are found.

Cane Workers

,774- Shri V. P. Nayar a Will the 
Minister of Production be pleased to 
state :

â) the  number  of  Rattan  (cane) 
workers  in  the  Travancore-Cochin 
State ; and

(b)  the total  value for which cane 
ftirniture  has  been  exported  from 
Travancore-Cochin  State  to  other 
States in India ?

The Parliamentary Secretary  to 
the Minister of Prodiictsan (ShxiR.G.
Dubey) : (a) and (b).  Information is 
being collected and  will be laid on the 
Table  of the Lok Sabha in due course.

Tea, Coffee and Rubber Ciiltivatloss

775. Shri V. P.  Nayar : Will the 
Minister  of Commerce and Industry
be pleased to state  the total acreage in 
Travancore-Cochin  Stale  under culti
vation  in  the  following  in  the years
1951-52 and  1955-56

(i) Tea,

(ii) Coffee, and

(iii) Rubber?

The Minister of  Commerce and 
Industry and Iron and Steel  (Shri 
T. T« Kr aliMmachari} :  The  total 
acreage  in  Travancore-Cochin  State 
under cultivation in  1951-52 and 1955-56 
is as follows :—

1951-52 
(in acres) (?n’&

Tea 82,885 83,634*

Coffee 4382

(as on 30-6-55)

Rubber 1,36,360 1,68,580

(as on 31-12-51) (as on 31-3-56)

•Provisionid.

tCochin State  only.  Figures  for 
Travancore not available.

Handloom Weavers

776. Shri V. P. Nayar ; Will the 
Mirtster of Commerce and Industry 
be pleased to state :

(a) the number of Imndloom weaveri 
in Travancore-Cochin State ;

(b) the number amongst  them who 
got full employment in 1955-56 ;
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(c) th« number of  handlooins ind 
the percentage of loomi working in the 
•bove year ; and

(d) the  estimated total earningt of 
the  handioom  workers  of this  Statt 
in each of the years of the First Fiva 
Tear Plan?

The Mlnltter of Commerce and 
Industry and Iron and Steel (Shri T.T. 
Krlahnamachari) t (a) and (c). We have 
no precise information about the number 
of weavers.  But it is said there are about 
80,000 looms in the area. This figure is 
uncorroborated.

(b)  There are 29,045 weavers within the 
co-operative fold, and they arc gettirg 
employment. The number of weavers out
side the co-operative sector, getting employ
ment is not definitely  known.

(d) No definite information ia available.

Yam  Conaumption

777* Shri V. P. Nayar t Will the 
Minister of Commerce and Indoetry
be pleased to state :

(a) the quantity of coarse, medium 
and fine yarn  consumed in  Travan- 
core-Cochin by the handioom weavers 
in the years 1951-52 to 1955-56 i

(b) the total amoimt paid for these 
yarns ; and

(c) the subsidy, if any, actually given 
by the State or the Central Government 
for buying yarn  in these years ?

The  Miniater  of Commerce and 
Induatry and Iron and Steel (Shri T. T. 
Krlahnamachari) : (a) and (b). A state
ment  giving the information for the 
calendar years 1951—55 is laid on the 
Table of the House, [Sie Appendix VII, 
annexure No. 41].

(c)  No subsidy has been given by the 
State or the Central Government for 
buying yarn,

OU Mille

778- Shri V, P. Nayar t WUl the 
Minister of Commerce and Induatry
be pleased to state :

(a) the  quantity  of Ceylon  Copra 
used  by oil mills during 1954-55 And 
1955-56 ; and

(b) the quantity of  indigenoua copra 
used during the same period  ?

The Miniater of Commerce and 
Induatry and Iron and Steel (Shri T. T. 
Kriahnamachari) 1 (a) 1954-55 — 41̂245 
tons. 1955-56 — 67,507 tons.

(b)  The estimated quantify of indi
genous copra used during each of the 
two periods is 185,000  tons.
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Empioyeea in SIndri PertHlnm 
Factory

7S0. Shri D. C. Sharma t WIU ilie
Minister of Production be pleased to 
atate :

(a) the number of employees c«te- 
gofy-wise, employed in  the  Sindrl 
Fertilizer  Factory 5 and

(b) the nimiber of Scheduled Castes 
and  Scheduled Tribea axnongat them f
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Th« ParltomMKtwy SwtMtyw A 
M T«RR n o   P?odVR oT qwh?« c. IM T«RR n o   P?odVR oT qwh?« c. I 
DRRbeim DRRbeim «(•)  (b). A iWtement is l«d
on the Table  of the Lok  Sabha [S « 
Appendix VII, annexure No. 42].

Wo  o? ??«sR«oT P?oeM Ro PVT9sbWo  o? ??«sR«oT P?oeM Ro PVT9sb 
^Td P RR^Td P RR

781.  Sudar lqb*l Slngb : Will the 
Minister of Irrigation 
pleated to state whether the P.E.F.a.U. 
and Punjab  Governments  v̂e  aslcea 
for a long-term loan for the develt̂ ment 
and remodelling of its irrigation Project* ?

nhe De VRi MRo R̂e? o  P«̂ TT«inhe De VRi MRo R̂e? o  P«̂ TT«i 
qwh? w. #. MRoh?̂m qwh? w. #. MRoh?̂m t The reply s s m the 
affirmative,

. . L f. lT̂ e R oT f. lT̂ e R oT Unit”

NRs. P̂ Td R D. #. n R̂i NRs. P̂ Td R D. #. n R̂i » Will the 
Minister of T o?r̂ RoT ̂ Td ?ôd-T o?r̂ RoT ̂ Td ?ôd-

be pleased to state :

<a) how far the administraove 
dency of the All India Radio has  »m- 
proved since the formation of the  Ins
pection Unit** ;

(b) the expenditure incurred on this 

mnit in 1955-56;

(c) whether the  Inspection  Unit 
has suggested any new methods to chec» 
waste, detect  corruption  and  prevent 
errors and irregularities ; and

(d) whether  any  grave  irregularities 
have been detected during inspection of 
various stations made so far ?

The Mlniater of Information and 
Broadcaatmg  (Dr.  Kcaluir) i (a) The
Inspection  Unit is part of the normal 
structure of any Department which has 
Branches all over the country*  As  All 
India Radio was in 1947 a small organi
sation, there was no separate section ĵpr 
inspection purposes.  With the expansion 
of A.I.R., the need for a regular and separate 
Unit became urgent.  Hence the formation 
of the Unit,

(b) The separate expenditure on this 
Unit is Rs. 42,299-8-<x

(c) As the Unit is performing a normal 
function, there is no new method that it 
has suggested or is expected to suggest. 
However, the  preliminary survey work 
for the Unit which was carried out by 
an officer on  special  duty, who was of 
the rank of a Deputy Accountant General, 
has led to the preparation of a regular 
manual for the adirunistrative work and 
accounts  keeping of All  India Radio. 
This has now been finalised and is being 
observed in all the stations,  ,

(d) No, ’

Td ^T BRo?  ̂Ro | *R P̂ Û R̂ TTd ^T BRo?  ̂Ro | *R P̂ Û R̂ T

783. ŵ ?d̂ ?  ŵ ?d̂ ? Iqbd w Tgh w Tgh t Will the 
Prime Minister be pleased to state :

(a) the  number  of  Indian  citizens 
who visited West Pakistan during this 
year so far, month-wise ; and

(b) how these figures compare with 
the figures of the last three years ?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
la^harlal Nehru) ; (a) and (b). The 
information is being collected and will 
be laid on the Table of the House when 
It IS available.

Oangwal and Kotia Power Houses

784.  Sardar Iqbal Singht Will the 
Minister of Irrigation and Power  be
pleased to state:

(a) the total amount of  power that 
is being generated at Gangwal and Kotla 
Power Houses;

(b) the amount contracted for j and

 ̂(c) the names of the parties taking the 
biggest  bulk  supply ?

The Deputy Minister of Planning 
S. N. Mishra):  (a) About 47,500

(b) About 47,500 K.W.

(c) Apart from the participating States 
of Punjab and Pepsu, the other  biggest 
consumers are:

(•) Delhi State Eleciricity Board i

(ft) Bhakra Dam;

(m) Delhi Cloth Mills, Hissar;

(w) Jagjit Textile Mills, Phagwara;

(p) Electric Supply Undertakings at 
Ambla City,

Ambala Cantt.,

Jagadhri,

Kaithal,

Rohtak,

Okara, and

Rewari;

(vi)  M.E.S.,  and

(oil) Railways.

Indian Saries

785.  Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the demand 
for  Indian Saries is increasing  in  the 
U.S.A., Canada and France; and

(b) if so, the steps taken by Govern
ment to increase the demand for  Indian 
Saries in other countries of Europe and 
America ?
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The Minister of Commerce and 
Industry and Iron and Steel (Shrl 
T. T. KrishnAmacliari)! (a) No separate
statistics are maintained about the export 
of Saries.  However, from the  export 
figures of handloom fabrics as a whole, it is 
observed that the demand from the U.S.A* 
for the handloom cloth has been increasing.

(b)  The steps taken to increase  the 
demand for handloom fabrics in Europe and 
America include publicity in foreign news- 
paoers and periodicals, display of fabrics 
in Indian Trade Commissioners* offices and 
participation in International Fairs and 
Exhibitions.

Film Prodneers

786.  Sardar Iqbal Singh: Will the 
Minister of Information and Broad
casting be pleased to state the  details 
of remuneration paid to the individual 
producer for each film, during  1955*56?

The Minister of Information and 
Broadcasting (Dr. Keskar)t  A state
ment is placed on the Table of the House.

Appendix  VII, annexure No. 43]. 
The rates for payment vary considerably 
depending upon the  nature of the film, 
the amount of travelling and shooting that 
might have to be done and the quality of 
work.  It would not be desirable to give 
the rates for individual films as it xmght 
come in the way of reasonable quotations 
from producers when tenders are called for 
that purpose.

LA B» Ministry Officers

787*  Shrl D. C Sharmas Will the 
Minister of  Information and Broad
casting be pleased to state:

(a) the number of Class I  and Class
II Officers in the Ministry of Information 
and Broadcasting and its attached and 
Subordinate offices at present; and

(b)  the number of Scheduled Castes 
in each category?

The Minister of Information and 
Broadcasting (Dr. Keshar) t (a)

Class I 
Class II

(b) Class I 
CUss II

270
1,328

Nil.

Notb Recruitment to Class I and Class
II posts is made generally through 
the Union Public Service  Com
mission.

In making recruitment, the express 
reservations  prescribed  for 
Scheduled  Castes  arc borne in 
mind. As far as possible, preference 
is also given to such candidates.

Power Generation at Bhakra Nanga!
Dam

_ 788.  Shrl D. C Sharma;  Will the 
Minister of  Irrigation and Power be 
pleased  to  state:

(a) the progress achieved so far on 
the generation of power at the Bhakrs 
Nangal Dam; and

(b) the  share of the  Punjab  State 
in this power generation?

The Deputy Minister of Planning 
(Shrl S. N. Mishra):  (a)  Gangwal
and Kotla power houses having two units 
of 24,000 KW each have been  com
missioned.  The  combined  capacity  of 
the two power houses is now 72,000 KW 
treating one unit as  a stana-by.

(b)  62*36%  of  the power available 
after meeting the common pool load such 
ai Delhi, Bhakra Dam etc.

Auction of Bvacuee Buildings

789.  Shrl D. C Sharma 1 Will the 
Minister of Rehabilitation  be pleased 
to  state:

(a) the number of evacuee  buildings 
that have been auctioned in the PanJab 
upto the end of July, 1956; and

(b) the number of such evacuee build
ings  the possession of which has been 
given to the purchasers?

The Minister of RehabiUUtion (Shrl 
Mehr Chand Khanna)i  (a) and (b). 
The information is being collected and 
will be placed on the Table of the  Lok 
Sabhain diie course.

High Altitude Laboratory

7fO»  Shrl D« C. Sharmas  Will the 
Prime  Minister  be pleased  to state 
at what stSM is the proposal to set  up 
a High Altitude Cosmic Ray  Research 
Station  in  Gulmarg-Khillanmarg  arcs 
in  Kashmir?

The Prime Minister and Minister 
of  External  Aflkirs  and  Finance 
(Shrl Jawaharlal Nehru): The  recom
mendations made by the Committee  ap
pointed to prepare detailed plans  and 
estimates for the setting up of a  High 
Altitude Cosmic Ray Laboratory at  Gul
marg-Khillanmarg, at its meeting held on 
26th July, 1956, are under consideration. 
TTie Committee has inter  alia  suggested 
that an  all year  base-laboratory  with 
workshop and other facilities be established 
at Gulmiarg at a height of 8,800 ft. and a 
high-level laboratory shouW be constructed 
on a spur on the hill towards  Apharwat 
(at a height of about 12,500 ft.).  The 
base laboratory and the high-level labora
tory will be linked up with wire  ropeway
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for which the necwsary survey has  been 
suggested.

w M« w M« Bom̂d

791*  Shrl D. G. Sharmsi i Will the 
Minister of Commerce  and Industry
be pleased to state:

(a)  whether Government contemplate 
to set up a Steel Board to coordinate the 
work of all the three steel plants in ̂the 
Public Sector; and

(b)  if so, what will be the constitution 
of the Steel Board?

The Mlnltter  of  Commerce and 
Inditttry and Iron  and Steel (Shrl 
T« T. Kriahnamacharl) : (a) and (b). The 
matter is still under consideration.

Bhakra Dam Project

79̂  Shri M. R. Kriahnas Will the 
Minister of Irrigation and Power be
pleased to state the names of the members 
of the Committee set up  to  investigate 
into the cause of explosion at  Bhakra 
Dam Project on the ist July, 1956?

The Draaty Minister of Planning 
(Shri  S.  Mishra)s A magisterial
enquiry is being held by the Additional 
District Magistrate, Bilaspur.  The Police 
including  C.LD. are also  investigating.
A departmental enquiry has also been held* 
the members of the committee being 1

X. Shri  S.  C.  Katoch,
Superintending Engr.  .  President.

a. Shri D. D. Soni, fizecutî
Engineer . .  «  «  Member.

3. Shri I. SI.Ahluwalia, Bxeca>
dve Engmeer  .  .   ̂ Member

4. Shri Darshan Singh, Execu
tive Engineer .  .  .  Member*

The committee was assisted by:

I. Shri LahiîInspector of Eiplosive 
Department.

J. Shri GamUn — of M/8  Imperial 
OtMniptti  Industires.

Foreign Delegationt to liHlla

793,  Shri R. P. Qmrgt  Will the 
rim  Minister be  pleased  to  state 

the  number  and  pur̂ se  of  foreign 
delegations  that  visited  India  during
1935 ?

The Prime Minister and Minister 
of External AflEairs and Finance (Shrl 
|awidiarlal Nehra)s  The information 
IS being collected and will be placed on the 
Table of the House.

ttegional Commission's Office at 
Rafkot

794*  Shri S. C. Samantai Will the 
Minister of Rehabilitation be pleased 
to state:

(a)  when the Regional Commission’s 
OQce was opened at Rajkot for Saurashtra • 
sad Kuich;

(b) whether full-fledged office ia nm- 
ning there at present;

(c) if so, whether compensation ap
plications from old, disabled and T. B. 
patients and students and other categories 
of displaced persons have been taken  up 
and settled; and

(d) the  amount  of cash  compensa
tion that has been paid up-to-date to 
those mentioned in part (c) above?

The  Minister  of  Rehabilitation 
(Shri Mehr Chand Khanna): (a) On
the  i8th April, 1956.

(b) Yes.

(c) and (d).  The cases of all priority 
category claimants have been taken up by 
the R̂ onal  Settlement  Commissioner. 
Upto the 3ist July, 1956, a sum of Rs. 
1,27̂27/4/-  was paid as compensation to 
136 claimants.  The amount paid in cash 
was  Rs.  1,12,335/-.

Design Centre

794.  ShH M. Islamnddint WiU
the Minister of Production be pleased 
to state:

(a) whether there is any proposal to 
open a  Design Centre in Bihar for the 
development of handicrafts; and

(b) if so, when and where ?

The  Parliamentary  Secretary  to 
the Minister of Production (Shri R. G. 
Dubey)s (a} and (b).  A design centre 
for the development of handicrafts was 
started in Bihar during the  year i955*5̂* 
It has since been merĝ with the Institute 
of Industrial Designs  set up at Patna by 
the Sute Government in  March,  1956.

Embassy Cars

796.  Shri M. Islanmddini Will the 
Prime Minsiter be pleased to sute:

(a) the total number  of  Cars used
by the Indian Embassies in foreign coun
tries*  country-wise; >

(b) the type of cars with price  of 
each particularly  meant  for Ambassa
dors in the  country they have been sent 
to;

(c) the usual period by which a re
placement is made to the  Ambassadors* 
car; and

(d) the  number  of  Ambassadors* 
cars replaced during the year 1955-56?

The Prime Minister and Minister 
of External Affairs and Finance (Shrl 
Jawaharlal  Nehru): (a) and (b). A
statement containing particulars  is  laid 
on the Table of the House.  [5W Appen
dix VII, anncxure No. 44].

(c) Normally 5 years.

(d) Four.
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Dyeing «Qd PHndnf Hooms

7̂ ,  Shii Dhuslys:  Will the Minis
ter of Producdon be pleased to state:

(a) how many  dyeing  and printing 
houses  have  been  opened  till  today 
since the Khadi Board has come into 
being;

(b) where they are located;

(c) how  many artisans  are employ
ed in each house; and

(d) what is the minimum pay for a 
qualined  artisan ?

The  Parliamentary  Secretaiy  to 
the Mlniiter of Production (Shrl R* G*
Dubey): (a) No new dyeing and printing 
houses have been opened since the coming 
into being of the Khadi and Village In
dustries Board viz.  smce February, 1953.

(b) to (d).  Do not arise.

Development  Works in Orissa

798.  Shrl  Sanganna:  Will  the
Minister of Planning be pleased to refer 
to the reply  given to Starred Question 
No.  2666 on the  30th May, 1956  in 
respect of Development Works in Orissa 
and state whether a copy of  the report 
made by the officers of the Planning 
Commission will be placed on the Table 
of the Sabha ?

The  Minister  of  Planning  and 
Irrigation and Power (Shrl Nanda):
A summary of the Report will be laid on 
the Table of the House.

Workcharged  Staff of C. P. W. D«

799-  Shrl Namblaf: Will the Minis
ter of Works, Housing and Supply be
pleased  to  sUte:

(a) whether it is a fact that the Govern
ment of India agreed in 1946  to give 
tools essential for work to the work- 
charged stair of the Central Public Works 
Department;

(b) if so, whether it is a fact  that 
Masons,  Carpenters,  Wiremen  etc. 
have not so far been provided with the 
tools; and

(c) if not, the reason therefor?

The  Parliamentary  Secretary to 
the Minister of Works,  Housing and 
Supply (Shrl P. S. Naskar):  (a) Yeŝ 
Sir.
(b)  and (c). Essential  costly tools are 

already being provided by Government. 
The question of providing other ordinary 
tools «vas under examination in  consulta
tion with the workers through their Unions 
and it has been decided that all essential 
tools required by the workers will be sup
plied  by  the  department.  Necessary 
detailed rules are being drawn up.
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Refugee Educatlonftl  Inititutlona

801.  Dr.  Sfttyswadi: Will  the
Minister of RehAblliUitioti be pleased 
to tute; ^

(a) the  number  of applications  for 
financial  assistance  ftom  the  displaced 
educational  institutions  received  from 
Punjab and PEPSU separately during the 
current  year;

(b) whether  the  final  decision  has 
been taken on these  applications; and

(c) if so, the details of the grants 
sanctioned ?

The Mlniater  of  Rehabilitation 
(Shri  Mehr  Chud Khanna)«

(a) (0 Punjab  .  .  . .129

(#0 PBPSU . . . .   10

(b) No.

(c) Does not arise.

Poles for  Electricity Transmitaion 
Lines

802.  Shri Hem Ral: Will the Minis
ter of Irrigatidn and Power be pleased
to  state:

(a) the varieties of poles in use for 
the electricity transmission lines in diffe
rent places;

(b) the  places where wooden poles 
are easily available; and

(c) the  facilities  which  are  being 
provided  by  Government  for  getting 
such poles to the village communities 
from the Forest Department for the ex
tension of rural electrification?

The *Deputy JHinister of Planning 
(Shri S. N. Miahra): (a) to (c).  A
statement giving the recmisite information 
is laid on the Table of the Lok Sabha 

Appendix VII, Annexure No. 45].
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RMidantlal Quarters in D. I. Z. Area

 ̂ 804.  ShH D. a Sharmat  Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) whether it is proposed to recons
truct residential quarters in the D.I.Z. 
area;

(b) if so, when the scheme is likely 
to be implemented; and

(c) the number and class of quarters 
to  be constructed  there ?

The  Parliamentary  Secretary  to 
the Ministry of Works, Housing and 
Supply (Shri P. S. Naskar):  (a) No,
Sir.

(b) and  (c).  Do  not  arise.

Zinc

805. Shri Balwant Sinha Mehtat
Will the Minister of Commerce and 
Industry be pleased to state:

(a) what  is  the  total  requirement 
of Zinc in country at present;

(b) how much  we produce in our 
country and how  much we import from 
other  countries and the value  thereof; 
and

(c)  what charges we have to pay annually 
to foreign countries to get the Zinc con- 
cen ra es changed into metal ?

The Minister of Commerce and 
Industry and Iron and Steel (Shri T«T. 
iCrishnamachari) :  (a)  The  current
demand for zinc in the country is estimated 
to be about 35,000 tons per annum.

(b)  Zinc is not produced in the country 
at  present.  Imports  of zinc  were  as 
follows:—

Quantity  Value

(Cwts.) (Rs.)

1952-53

1953-54

1954-55

1955-56

4,03,712  3,91,16,528

5>44,i79  3,12,14,041

B»89>874  5,29.09.576

5,81,420  4,I5,43»388
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(c)  Government have no information 
as the operations are undertaken by private 
firms.

China Clay

807.  Shrl B. S. Mnrthy: Will the 
Minister of Commerce and Industry
be pleased to lay a statement on the Tabfe 
showing:

(a) the types and the quantity of china 
clay available in India;

(b) whether any china clay is being 
exported; and  *

(c) if so, the countries to which and 
the total quantity exported in 1955-56?

The Minister of Commerce nnd 
Industry and Iron and Steel (Shrl T. T. 
KHshnamachari)!  (a) China clays of 
ceramic, paper, textile and rubber grades 
are available in the country.  Separate 
quantities of each grade are not available. 
Total output during 1953 and 1954 
however, 94*432 tons and 146,144 tons, 
respectively.  But the actual  quantity 
Available in the country will be much more 
if the mines are worked po full capacity,

(b)  No Sir, as far as I  am awve. 
Export of China clay is not controlled.  It 
is not shown as a separate item in the existing 
trade classification of the country.

 ̂ (c) Does not arbe.



1443

ORAL ANSWERS TO 
QUESTIONS

DAILY  DIGEST

[Monday, 20th 
Columns

1389—14X6

S.Q.
No.

Subj$ct

T208. Bara Hoti Plateau  .  1389—92

1211. Algeria  .  .  .  1392—93

1214. Algeria . . . .  1393-94

1216. Quality Control over Salt . 1394-95

X217. Migration of Muslims to
Assam . . . .  1395-96

1219. Plantation Enquiry Commis
sion  .  .  .  1396—98

1224. Export of Prawns  .  1398-1400

1225. Textile Industry  .  . 1400-01

1228. Foreign Films in India 1401—03

1229. Soap Industry  .  . 1403-04

1230. Khadi  .  .  .  1404—06

1231. Industrial Co-operatives  , 1406-07

1232. Cheap Housing  .  . 1407-08

1233. Rural Electrification  .  1408

1234. Aid to Travancore-Cochin
State . . . .   1408-09

1237. Import of Bicycle Tyres and
Tubes  .  .  .  1409—12

1238. Television  .  .  1412—14

1239. Algeria  .  .  . 1414

1240. Printing Machinery .  1414-15

1244. International  Supervisory
Commission  .  .  .  1416

WRITTEN ANSWERS TQ 
QUESTIONS  .  .  1416—42

S.Q.
No.

1204. War  Reparation  from
Germany. . . .   1416

1205. Industrialization  in Tra
vancore-Cochin  .  .  1416

1206. Exodus of Hindus from
East Pakistan .  .  . 1416-17

1207. Ambar Charkha  .  .  14x7

1209. Violation of Air Space by
Pakistan  .  .  ,  1418

1210. Exportof Iron Ore to Japan 1418-19

1212. Engineering  Personne
Coflunittee  .  .  1419

1213. Oil Refineries in Trombay  1419

1215. National Instruments Fac
tory, Calcutu .  .  . 1419-20

1218. Pilot Plant at Ghauila  .  1420

1220. One Room Tenements  . 1420-21

August, 1956] 

S.Q.
No

Subject

1444

Columns

1221. Kerosene operated Receiv
ing Sets . . . .   1421

1222. Cement Factory  .  .  1921

1223. Cement . . . .   1422

1226, Government Advertisements  1422

1242. Bhoodan Movement  . 1422-23

1243. Sanskrit Lessons from
A.I.R......................................1423

1245. Recovery of Abducted Per
sons . . . .   1423

1246. Karachi  Aerodrome Inci
dent . . . .   1424

1247. Ambar Charkhas  .  .  1424

1248. Brahmaputra Tributaries  .  1424-25

1249. SambharSalt  .  .  1425

1250. Starch Industry  .  .  1425

1251. Industrial Development in
Pondicherry  .  .  . 1425-26

1252. Advertisement Revenue  .  1426

1253. Indian Missions Abroad  .  1426

17. S.Q.
No.

770. Tube-well Electrification Sche
me of PEPSU  .  . 1426-27

771. Aluminium Plants  .  .  1427

772. Cottage Industries  .  1427

773. Radio-active Minerals  . 1427-28

774. Cane Workers .  .  .  1428

775. Tea, Coffee and Rubber
Cultivation  .  .  .  1428

776. Handloom Weavers  .  . 1428-29

777. Yarn Consumption  .  .  1429

778. Oil Mills  .  •  .  1429

779. Lignite Project Co-ordina-
nation Committee  .  .  1430

780* Employees in Sindri Ferti
lizers Factory .*  .  . 1430-31

781. Loan for Irrigation Projects
in Punjab and PEPSU  .  1431

782. A.I.R. “Inspection Unh" .  1431

783. Indian Visitors to West
Pakistan  .  .  .  1432

784. Gangwal and Kotla Power
Houses  .  .   ̂.  .

785. Indian Saries  .  .  .

786. Film Producers  .  .

787. I. & B. Ministry Officers  .

788. Power Generation at Bhakra
Nangal Dam  .  .  .

1432 

1432-33

1433

1433

1434



U.S.Q,  Subject Columns
No.

789. Auction of Evacuec Build
ings  . . .   .  1434

790. High Altitude Laboratory . 1434-35

791. Steel Board  . .  .  1433

792. Biittkra Dam Project  .  1435

793. Foreign Delegations  to
India . . . .   1435

794. Re»onal Commission’s Office
at lUjkot. . . .  1435-36

795. Design Centre  .  .  1436

796. Embassy Cars  .  .  143c

797. Dyeing and Printing Houses  1437 

798 Development  Works  in
Oriaea . . . .   1437

1445

U.S.Q, 
No.

Subject Columns

799- Workcharged Staff  of 
CP.W.D.  . . .

800. Purchase of Stores  in
England .  .  .

801. Refugee  Educational Ins
titutions .  . .

802. Poles for ElectriL’ity Trans
mission Lines . .

803. Tea Planutions  .

804. Residential  Quarters  in
D.I.Z. Area  . .

805. Zinc  • .  . .

807. China Clay  .

1437

1437-38

M33V

I43>

1439-40

144̂̂

1440-41

1441,42

QIP*—HS—437 LSD—11-10-56—844 

427 L. S. D.—4



LOK SABHA DEBATES 

(Part II—Proceedings other than Questions and Answers)

3761

LOK SABHA

Monday, 20th August, 1956

The Lok Sdbha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWIJIS 

(See Part I)

12 Noon

MOTION FOR ADJOURNMENT 

Situation in  AHMia>ABAD

Blr. Speaker: Papers to be laid on 

the Table.

Shri K. K. Basa (Diamond  Har
bour) : I have given notice of an ad
journment motion in reply to which 
it was communicated to me verbally 
that you have refused consent as the 
matter is sub judice.  If you would 
be pleased to read the. contents—̂I 
&in not going into the merits whether 
the arrest was justified or not....

Bfr, Speaker: I have done so.

Shri K. K. Basu:. My whole argu
ment is that Members of Parliament 
were refused even curfew passes to 
move roimd the city.  But we find 
that when a few days ago the Chief 
Minister of Bombay wanted to hold 
a meeting in ' Ahmedabad, even 144 
was  withdrawn  though it was said 
there was a disturbed state of aifairs 
in the particular city, and we find 
now he is going in for direct adtion 
by fast unto death as the people re
fused to hear him.  I am not going 
into the matter whether the  arrest 
was justified or not.  That is sub
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judice. These Members,  Shri A. K. 
Gopalan and Shri Kamath, were re
fused even curfew passes to go and 
visit the places and m ake an on-the- 
spot enquiry. That is the short point I 
am  making.  I am not challaiging 
those arrests because they are judicial 
matters which will be  decided by 

court.

Mr.  Speaker: True, I received
notice of an adjournment motion from 

the hon. Member on:

“The situation arising out of the 
widespread unrest at Ahmedabad, 
consequent on  the  people of 
Gujerat  protesting  against the 
formation of the bilingual state 
of Bombay, and refusal to allow 
Members of Parliament,  includ
ing Shri A. K. Gopalan and Shri 
H. V. Kamath to visit the places 
of disturbances....**

Has the hon. Minister to say any

thing?

The Minister  of  Home  Affaixs 
(Pandit G. B. Pant): It is a matter
of deep regret to me that oonditions 
should still continue to be abnormal 
in Ahmedabad.  Whether the people 
of Gujerat are in favour of the deci
sion taken by this House is not pro
bably a matter to be discussed now, 
but I understand one of the very re
presentative organisations in Gujerat 
passed a resolution yesterday by 110 
to 10 supporting the decision taken 
by this House.  That points just the 
other way.  In spite of the opinion 
of the people of Gujerat in general 
in favour of the decision  formally 
recorded by this  House after pro
longed discussion, I am sorry to find 
that a campaign of  organised inti
midation is stiU being  conducted in*, 
certain parts of Gujerat and especially 
in Ahmedabad.  In the circumstances
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if some people have been  arrested 
under the law, I do not see how I 
can come in the way of the enforce
ment of the law.  In fact, no Member 
in this House dan have any sympathy 
with such  defiance  of the law.  I 
have nothing more to say.

Mr. Speaker: As soon as an ad
journment motion is given, I consider 
whether consent ought to be granted 
to it or not.  Though an hon. Member, 
leader of one of the groups here, had 
to be arrested, I have written here 
on this:  “It is purely a matter of 
law and order.  Consent not given. 
Further a case is pending against Shri 
Gopalan and the matter is sub judice/’ 
I have nothing to add to what I have 
already written.  Inasmuch as he is 
the leader of a group here, I allowed 
reference to be made. Normally, when 
once this is conmiimicated, no further 
reference ought to be made when I 
withhold my consent.  I treat this as 
an exception.

Shri K. K. Basn: I am not challeng
ing this.  Originally it was reported 
to us and it came out in the press that 
they were refused curfew passes to 
go round the areas, and we are not 
challenging what might have happen
ed subsequently so far as the cases 
are doncemed.  The  courts  will 
decide.  These Members were refused 
curfew passes, but two days hence a 
public meeting was held and 144 was 
withdrawn and people could attend. 
Within two days how did jthe situa
tion so improve?  And today also it 
is said there  is  still  disturbance. 
There seems to be an invidious dis
tinction.  That is what we want to 
know.

Mr. Speaker: I find from the  state
ment of the hon. Member  himself 
that  the  situation  seemed  to  be 
changing 'and was delicate.  Under 
the circumstances, those in charge of 
law and order are the best judges to 
grant or refuse permits.  It is purely 
a matter of law and order;  I am 
not going to give my consent.

PAPERS LAID ON THE TABLE

Second  Annual  Report 'of the  Coir 

Board

The Minister of Heavy  Indiistries 
(Shri M. M. Shah): On  behalf  of
Shri Kanungo, I beg to lay on the 
Table a copy of the Second Annual 
Report of the Coir  Board for the 
period ending 31st March, 1956, under 
sub-section (1) of section 19 of the 
Coir Industry Adt, 1953. [Placed in 
Library.  See No. S-345/56].

Iron and  Steel  (Control)  Order

.  Shri M. M. Shâ: I beg to lay on
the Table, under sub-section (6) of 
section 3 of the Essential Commodities 
Act,‘1955, a copy of the  Iron and 
Steel (Control) Order, 1956, publish
ed in the Notification No. S.R.O. 1109/ 
ESS. COMM/IRON  AND  STEEL, 
dated the 12th May, 1956. [Placed in 
Library.  See No. S-346/56].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following two messages received from 
the Secretary of Rajya Sabha:

(i)  “In accordance  with the 
provisions of rule 125 of the Rules 
of Procedure  and  Conduct of 
Business in the Rajya Sabha. I 
am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held  on  the  14th 
August, 1956, agreed without any 
amendment to the Industrial Dis
putes (Amendment and Miscella
neous Provisions) Bill, 1956, which 
was passed by the Lok Sabha at 
its sitting held on the 24th July, 
1956.”

(ii)  “In acdordanee with  the 
provisions of rule 97 of the Rules 
of Procedure  and  Conduct of 
Business in the Rajya Sabha, I 
am'directed to enclose a copy of 
the Newspaper (Price and Page) 
Bill, 1956, which has been passed 
by the Rajya Sabha at its sitting, 
held on the 14th August, 1956.*'
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NEWSPAPER (PRICE AND PAGE) 
BILL

Secretary: *Sir, I lay the Newspaper 
(Price and Page) BiU, 1956, as passed 
by Rajya Sabha, on the Table of the 

House.

ARREST OF MEMBERS

Mr. Speaker: I have to inform the 
House that I have received the fol
lowing  telegram  dated the  17th 
August, 1956 from the Superintendent 
of Police, Ahmedabad City:

“Shri A. K. Gopalan, Member 
Lok Sabha was  arrested today, 
the 17th August,  1956 at 19-30 
hours for being a member of an 
unlawful assembly and holding a 
meeting in defiance of Additional 
District  Magistrate Ahmedabad’s 
ban on processions and meetings 
in Ahmedabad-  He refused to 
bail offered on personal recogni
tion.  Further report follows.”

I have also to inform the  House 
that  I have  received  the following 
telegram dated the 19th August, 1956, 
from the Superintendent of  Politse, 
Gorakhpur, U. P.:

**I have the honour to inform 
you that I found it my duty in 
the exercise of my powers under 
section 551 Criminal  Procedure 
Code to direct that Shri Shibban- 
lal Saksena,  Member  of  Lok 
Sabha be arrested since a report 
had been made against him along 
with others on the 9th August, 
1956  at  poUce  station  Shyam- 
deorwa. District  Gorakhpur  for 
cognizable offences imder secticwi 
148/440/427/436  LP.C.  and  a 
reasonable suspicion existed of his 
having been concerned with the 
above offences.  Shri Shibbanlal 
Saksena,  Member,  Lok Sabha, 
•was accordingly arrested at 1-30 
P.M. on the 19th  August,  1956, 
and is at present  lodged in the 
District Jail Gorakhpur.”

RESIGNATION OF MEMBER

Mr. Speaker:  I have to inform the 
House that Dr. Indubhai B. Amin has 
resigned his seat in Lok Sabha with 
effedt from the 14th August, 1956.

INDIAN COTTON CESS  (AMEND
MENT)  BILL—concld.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Dr. P. S. 
Deshmukh on the 14th August, 1956: 

“That the Bill further to amend 
the Indian Cotton Cess Act, 1923, 
as passed by  Rajya Sabha, be 
taken into consideration.”

Shri K. K. Basu was in possession 
of the House.

Shri K. K. Basu  (Diamond  Har
bour): As I was saying the  other 
day, though this Bill is a short one, 
dealing with the composition of the 
Board, we are really worried as the 
hon. Minister has not given us any 
information as to the extent to which 
the cess collected on cotton has been 
utilised for the improved production 
of  cotton  in  our  country.  As 
I  was  stating  the  other  day, 
thi.«?  movement  for  our  locally 
manufactured cloth, and  Gandhiji*s 
economic movement,  Khadi move
ment and Charkha movement were 
all based on the theory that we should 
produce cloth which we can wear and 
not import from  Lancashire.  But 
even today, really 9 years after our 
independence, we find that we have 
to imFK>rt a large quantity of cotton 
frcwn outside.  It may be argued, be
cause the hon. Minister comes from 
a cotton-growing area, that the con
ditions are not such that we can pro
duce that quality of cotton which we 
used to get from that part of India 
which has now become Pakistan, and 
therefore we have to import  from 
America or Egypt.  I would likêthe 
hon. Minister to take this House into 
confidence and say that all  ê rts 
have been made so that in course of 
time we shall be in a position to pro
duce quality cotton, at least  of the
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quantity that is being required for 
the manufacture of textiles as tex
tiles have been very  important in 
our country from ancient times, and 
they used to be exported even, to the 
European and other markets.

I would only like that the amoimts 
collected by way of cess should be 
utilised properly,  because we have 
been told that the moneys are merely 
accumulated and they are not being 
utilised for the  improvement  and 
development, both  qualitative  and 
quantitative, of cotton, which is so 
vital in the interests of the textile in
dustry.

I hope that in the new committee 
that is being proposed  under this 
Bill, there will really be persons who 
will be representative of the produ
cers and not merely persons who may 
be connected with them but who will 
have actually nothing to do with the 
production processes.  Very often, we 
have been finding that the producers* 
representatives who are nominated by 
Government have  only,  by  «some 
chance, an interest in the particular 
branch of production, and they are 
often deemed to be experts, which 
they are not. . So, we ^̂ t̂ that the 
actual  producers’  representatives 
should be there, because those per
sons who are concerned with produc
tion techniques should also feel that 
they are also partners in the common 
endeavour to produce better quality 
and a larger quantity of cotton.

With these words, I generally sup
port the provisions of the* Bill.

Shri Ramachandra Beddi (Nellore): 
I suggest that the  consideratiwi of 
this Bill be adjourned to some other 
day in the next session, the reason 
bping that the States referred to in 
clause 3 of the Bill will not be there 
after 1st November.  For instance, 
the  State of  Andhra wiU become 
Andhra Pradesh. The State of Mysore 
will be bifurcated-  P̂ SU and Pun
jab are going to be merged.  In this 
way, most of the other  States also

will be clubbed together or bifurcat
ed, with the result that this Bill will 
have to be further amended  some 
time later.

I would, therefore, suggest that this 
Bill can wait until the next session. 
The appointed day for the  coming 
into force of the States Reorganisation 
Bill would be 1st November.  So, this 
Bill may be brought  before  this 
House after that date.  At that stage. 
Government would do well to bring 
in their own  amendments and see 
that the provisions in the  Bill are 
properly amended before it is passed.

The Minista- of  Agrlcaltore  (Dr. 
P. S. Desfamnkh):  May 1 take  up
first the contention of the hon. Mem
ber who spoke last?  He  suggested 
the postponement of the consideration 
of this Bill imtil after the reorganisa
tion is  complete.  As the  House 
knows, this Bill was drafted long be
fore we had any idea of how exactly 
the reorganisation was going to take 
place.  But I do not think it is neces
sary  to postpone consideration  of 
this, because, after all, the territories 
are not going to change,  and by  a 
simple adaptation order, it would be 
possible to allocate the representatives 
to the different States that will come 
into being after 1st November.  If 
there is any change required in the 
provisions consequent on reorganisa
tion, I do not think any difficulty will 
arise, because all these four  Bills, 
which I have been  piloting in the 
Rajya Sabha as well as in this House 
refer specially to  representation of 
growers, and to representation of the 
two Houses of Parliament,

So far as the representation of the 
two Houses is concerned, there will 
be no difficulty.  The difficulty may 
be there only with regard to the re
organised States.  But,  here  also, 
since we have gone on the basis of 
acreage imder each crop in a parti- 
cul£ir area, I think it would not be 
difficult to bring about the necessary 
changes by a simple adaptation order, 
and no change in the Bill itself would 
be necessary.  So, I think I may be
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permitted to proceed with this Bill, 
and there is no need to adjourn  its 
consideration.

There are two hon. Members who 
have spoken on this Bill; one was 
Shri Sadhan Gupta, and and the other 
was Shri K. K.  Basu.  Shri  Sadhan 
Gupta had made several points, and 
he had also given notice  of some 
amendments.  I can understand  his 
argument that some of these organi
sations like the East India  Cotton 
Association and others should not have 
any representation.  But I could not 
follow his complaint that in spite of 
the amendments I have proposed in 
this Bill, the representation to  the 
growers is not adequate. I do not think 
this contention can hold  water, be
cause we have raised the representa
tion to the growers from 9 to 26, 
which  is  nearly three himdred per 
cent.  I do not think any Member 
of this House will contend that the 
representation given to the growers 
is unsatisfactory.

The other point that he made was 
with regard to doing away with the 
representation given to some of these 
organisations.  I do not wish to con
test his view of any particular asso
ciation.  But the East India  Cotton 
Association has been in existence for 
a  very  large  number  of  years. 
Secondly, it is not an  organisation
* consisting merely of th6 trades people 
or the commercial people; there are 
representatives of other interests also 
on it.  It is the only non-official orga
nisation, which deals  with  cotton 
trading as weU as marketing,  and 
specifies the quality and standL*ds of 
trade, and the commercial varieties 
of cotton in India.  This is a very 
useful function.  So long as we have 
no other organisation which can do it, 
it will be too late in the day to try 
to bring into existence a similar orga
nisation.  By and large, this organisa
tion has certainly  functioned very 
well.  So, I submit that no cbse has 
been made out for doing away with 
the representation given to them, nor 
can it be said that it does not fimc- 
tioD properly.

So far as the other  organisation, 
namely the Empire Cotton Growing 
Corporation is concerned, that is also 
a non-national body, which is repre
sented on the Central Cotton Conunit- 
tee on a reciprocal basis.  The Cotton 
Committee sends some representatives 
on this corporation, and thus  this 
works on a reciprocal basis.

The other objections raised are not 
of a substantial character, and there
fore, I do not think I need refer to 
them specifically or put forward* any 
arguments to meet them.

By the by, this Cotton Conmiittee 
is one of the oldest, if not the oldest, 
cotton commodity committee in India. 
It has fimctioned very satisfacitorily, 
and there is a large volume of work 
to its credit.  It was established as 
far back as 1923, and it has not only 
been helpful to the textile industry, 
from the point of advising what parti
cular variety of cotton is best from 
the textile point of view, but it has 
also contributed very substantially to 
the improvement of  cotton-growing 
in the coimtry.

The committee sponsors a  large 
nimiber of schemes, and in the Second 
Five Year Plan, it has  a big pro
gramme of establishing certain cen
tres for research in cotton.  All these 
schemes will be financed through this 
committee.

My hon. friend Shri  K. K. Basu 
said that there were large balances in 
some of these (Sommodity committees.
I admit that the Lac Cess Committee 
has a somewhat large balance, which 
has not been spent, but so far as this 
committee is concerned, we will pro
bably be short of funds rather than 
have any surplus.  So, I do not think 
this criticism is correct* so far as the 
Cotton Committee is concerned.

My hon. friend had also referred 
to the question whether we had made 
any progress in cotton production.  I 
do not give the whole credit for in
creasing the production of cotton to 
the Cotton Committee.  But I am
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sure the House is aware of the pro
gress we have made in cotton produo- 
tion, as in general agricultural pro
duction.  Here, our results and  our 
production are still more spectacular, 
even as compared with the spectacu
lar successes we have achieved in the 
larger production of food̂ ains, jute 
and other crops like sugarcane.

Taking opportimity of  the  criti
cism levelled by Shri K. K.  Basu 
and the suggestion made by him as 
well as the question asked by him, 
I would like to say that as compared 
with 1947-48, when we produced only 
21 lakh bales—and we went down in 
1948̂49 to only 17 lakh bales—the 
production in 1954-55 was 42  lakh 
bjiles.  This production which began 
with the year 19531-54 has been, more 
or lês, maintained in the year 1955
56, although there was a shortfall of 
about 2 lakh bales.  I would also like 
to point out that this 100 per cent, 
addition to our production as  com
pared with what it was about seven 
years ago is also on the very con- 
servt&tive side.  Thesfe pgures  are 
based on official estimates which vary 
a great deal from the  trade esti
mates.  If we look at the trade esti
mates it wiU be found that in  the 
year  1955-56  we  had  produced 
anything between 47 and 49i lakh 
bales; for 1954-55,  the trade figures 
vary between 48 and 54 lakh bales, 
and for 1953-54, they vary between 
41 and 46 lakh bales.  As  against 
these, the official figures of production 
in 1953-54 are 39.65 . lakh  bales,  in 
1954-55, 42*98 lakh bales and in this 
year, in the neighbourhood of 40 lakh 
bales—actually it is 39*98 lakh bales.

So this will show that we have made 
excellent progress in the production of 
cotton.  This production is  remark
able from another point of view also. 
That is that we are not now produc
ing too much of short staple cotton; 
we are producing far more of medium 
and long staple cotton.  The produc
tion of long staple cotton  is nerrly 
500 per cent, more than what it was 
ih 1947-48 or 1948-49.  We were pro
ducing only 3 lakh  bales in  those

years.  Now our production in 1953-54 
of long staple cotton has gone up to 
14*20 lakh bales, and in 1954-55, it has 
been 15 *87 lakh bales.  The produc
tion of mediimi staple cotton has also 
increased from about 10 lakh bales to 
18*86 lakh bales, whereas  the  pro
duction of short staple cottcm is, more 
or less, the same as in the previous 
years, if it has not gone down consis
tently from 1951-52.  In that year, it 
was 9*92 lakh bales;  it  has  come 
down to 8*25 lakh bales.

Now that my  hon.  friend,  Shri 
K. K. Basu, is here, I would like  to 
repeat these figures for  his  benefit 
So far as long staple cotton is concern
ed, during the last 7 or 8 years  we 
have added 500 per cent. more.  The 
previous production of 3 lakh bales 
has now gone up to 15*87 lakh bales 
So far as medium staple  cotton is 
concerned, the production has gone up 
from 10 lakh bales to 19 lakh bales. 
The production of short staple  has, 
more or less, remained the same, if it 
has not gone down by about a lakh 
of bales.  This has been the position 
during the last three years; it is not 
a matter of a single year nor a matter 
of accidentally good porduction  for 
one yesir.  We have made consistent 
progress, and the progress  has been 
much more satisfad;ory and striking 
during the last three years, so that 
we do not require any other cotton 
from outside except that of 1"  and 
1-1/6" staple or above

Shri K. K. Baaa:  Are  Govern
ment utilising all the money that they 
have got?  That is most important.

Dr. P. S. Deshmukh:  Yes.  The
consxmiption of Indian cotton in the 
mills has gone up tremendously,  so 
much so that except for a small quan
tity of very long staple  cotton,—the 
quantity grown in India is not suffi
cient yet to that extent—̂we can  be 
regarded as, more or less, self-suffi
cient so far as our textiles are con
cerned.

Shri K. K. Basu: Are Government 
conducting any research on those lin̂ 
so that in course of time we become 
self-sufficient in that respect also?
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Dr. P. S. Deshmukh: Yes. This  is
partiaUy at least due to the research 
cairied on by the Cotton Committee. 
There are innumerable schemes,  and 
in the Second Five Year Plan, we are 
going to increase the tempo of re
search  and  production  of  better 
varieties.

I do not wish to take any more time 
of the House.  I have answered most 
of the criticisms levelled.  I hope the 
House will pass the Motion.

Mr. Speaker: The question is:

“That the Bill further to amend 
the Indian Cotton Cess Act, 1923, 
as passed by Rajya Sabha,  be 
taken into consideration”.

The motion was adopted.

Clauses 1 to 5

Mr. Speaker:  Kow, we shall take
up the clauses.  I find that the  hon.
, Members, Shri Sadhan  Gupta,  Dr. 
Rama Rao and Shri B, Y. Reddy, who 
have  tabled  amendments  to  the 
.clauses, are absent.  So I shall put all 
the clauses together.

The question is:

“That Clauses 2 to 5, Clause 1, 
the Enacting  Formula  and  the 
Title stand part of the BiU”.

The motion v)as adopted.

Clauses 2 to 5, Clause 1, the En
acting Formula and the Title were 

added to the Bill.

Dr. P. S. Deshmukh:  1 beg to

move:

“That the Bill be  passed”.

Mr. Speaker: The question is:

'  “That the Bill be  passed”.

The motion was adopted.

INDIAN COCONUT COMMITTEE 
(AMENDMENT) BILL

Thci (MM̂ r of Agricultvre  (Dr. 
p. S, Deshmukh): I beg to move:

‘TThat the Bill further to amend 
the Indian  Coconut  Committee

Act, 1944, be taken into consider
ation”.

This is a Bill which is very similar 
in its provisions to the three  BiUs 
which have already been passed  by 
this House.  The main amendments 
which have been brought  forward 
before this House are; firstly, with 
respect to increased representation of 
growers and certain incidental mat
ters, at least one of which is of a more 
or less drafting nature.  There was 
in the BiU representation  given to 
the  Indian  Merchants’  Association. 
The correct name of that body is the 
Indiian Merchants’ Chamber, Bombay. 
This is one of the amendments sug
gested in the BilL  The other is to 
give larger representation to growers. 
From ten, we have raised the repre
sentation to tweJve, and also given 
representation to some of the States 
which did not have it before, namely, 
Bombay, Orissa and  West B'engal— 
these are the threei States which de
serve to be represented.  Therefore, 
provision has been made for them.

There was one more difficulty, about 
the word ‘owner’.  In the original Bill, 
the word used was not defined  and, 
therefore, we had certain difficîties 
in collecting the cess.  That difficulty 
is now sought to be rectified by put
ting in this amending Bill a definition 
for the word ‘occupier’.  This is  in 
item (cc) of sub-clause (i) of clause
2.  It says:

“ ‘occupier’ . in relation to any 
mill, means the person who has 
ultimate control over the  affairs 
of the mill, and where  the  said 
affairs are entrusted to a manag
ing agent, such agent shall  be 
deemed to be occupier of the mill*\

This is intended to remove the diffi
culties in the way of the collection of 
the cess.

So far a? the other  clauses  are 
concerned, I do not think there  is 
anything controversial.  It is merely 
an adjustment of representation  and 
addition of  representaticm  that we 
thoût was necessary.  So,  without 
taking any more time of the  House, 
I would submit that the BUI may be 
accepted by the House.
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Mr. Speaker: Motion moved:

“That the Bill further to amend 
the Indian Coconut  Committee 
Act, 1944, be taken into consider
ation.”

Shri Achuthan (Crangannur):  Sir,
I welcome  this  Bill.  In  fact,  the 
indiah  Coconut  Committee  was 
brought into being in 1944 and dur
ing the last 11 or 12 years it has done 
good work as far as our area is con

cerned.

With regard to coconut cultivation, 
India stands second, next only to the 
Philippines and in India itself,  Tra- 
vancore-Cochin and Malabar, the new 
Kerala is the main producing area. 
You know the whole coastal region 
depends upon coconut cultivation and 
the economy of the whole area de
pends mainly on this.  When statis
tics were taken of the landholders in 
possession of the area under coconut 
it was foimd that more than 80 per 
cent, of the landholders own not more 
than one “acre of coconut garden and 
only 2 or 3 per cent, of the landlords 
of this  coconut  growing area have 
more than 5 acres.  What I mean to 
say is that the whole area has been 
distributed to small landholders whose 
main occupation  and  whose  main 
sustenance is coconut growing.

The Committee has its  own  re
search centres throughout the length 
and breadth of Kerala  State.  Not 
only that; during receat years it had 
extended its activity.  It is stated in 
the Bill—̂the Statement of Objects and 
Reasons—̂that  Government  wanted 
to include representatives of Ĉissa, 
Bengal, Mysore, Bombay etc.  In fact, 
the research centres at Kayangulam 
and Kasergode are doing good work.

But, I would like to bring to  the 
notice of Govemmait one important 
factor which has been engaging the 
serious attention of the Travancore- 
Cochin Government, about a parti
cular disease which is affecting  the 
root and leaf of the coconut trees of 
the whole State.  It  is stated that it 
is a horrible disease.  A large num

ber of coconut trees of the State have 
been affected by the root and leaf dis
ease.  It is a virulent disease and it 
causes very serious damage.  The dis
ease is prevalent in 22 taluks out of 
36 taluks in the State.  If the disease 
is left unchecked, it is likely to spread 
to other areas and consequently wipe 
out coconut cultivation in the  whole 
State.  That is the seriousness of the 
disease.  The value  of  the  loss 
in  yield  due to  this  disease 
is estimated to be Rs. 2 crores per 
year.  If the disease is not controlled 
by spraying the crown of the tree with 
Bordeaux mixture, the whole coconut 
cultivation of that area is likely to 
be wiped out.

Shri D. C. Sharma: (Hoshiarpur): 
What is the loss or will be the loss in 
all the States in a year?

Shri Achiitlian: About 70 lakhs of 
trees have been affected.  It has been 
represented that if the entire affected 
area is not  covered  by  systematic 
spraying, the coconut  cultivation in 
the State would be wiped out within 
the next 10 years.  As the economy of 
the area is dependent on this coconut 
cultivation, it is very imperative to 
combat the diseases.  In view of this, 
the State Government want to expand 
the activities and to make it compul
sory and say that spraying should be 
brought on a war footing.  The State 
Government consider that  imless the 
disease is fought on a war  footing, 
there would be no hope of any subs
tantial results.  It  is essential  that 
Government should themselves under
take the spraying of all the 70 lakhs 
of infected trees at least twice a year. 
I want to impress upon the Central 
Government that they say that even 
spraying  with  Bordeaux  mixture 
twice or thrice a year may not be able 
to completely root 6ut the  disease. 
They should see that the disease does 
not spread-  I would aw>eal to  the 
Central Government to see that more 
research is carried on to find out the 
causes of these  diseases.  The  re
searches may be carried out in these 
research centres or at some  hî er 
level in some other laboratories whi<di
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the Government possess like the Agri
cultural Research  laboratories  and
other chemical laboratories  so  that
the damage that is done  and  the
sorrowful picture of the State may not 
become very serious.  Tliat is  one
aspect of the question.

According to me the Central Grov- 
emment is not attaching too much of 
importance to the value or the cost 
that the grower gets for this coconut. 
During the last three years,  1954 to 
1956, in answer to a question of mine 
a few days ago it was said by the 
Food Minister that the prices  have 
gone down in Alleppey, Cochin  and 
Kozhikode markets by more than 30 
per cent.  How can the grower or the 
landholder who has got only one acre 
of land expect to maintain himself and 
his family if he gets not even the 
economic or fair price for his pro
duce.

We know that in India we are not 
self-sufficient with regard to  coco
nut oil.  At present we are milling 
to produce 1,13,000 tons of coconut
oil and the copra used is  1,83,000 
tons, according to the statistics avail
able from the industries.  The  de
mand is roughly 1,90,000 tons of oil; 
and  the  inland  produce  comes 
roughly to 70,000 tons less than the 
demand. '

The Central  Coconut  Committee 
has recommended to  the  Govern
ment of India more  than  once— 
umpteen times—that there must  be 
restrictions with regard to the  im
port of copra.  After going into  all 
the aspects of the question, this orga
nisation,  this  com̂tent  organisa
tion on which not only the growers 
are represented but also the indus
trialists and Governments, has cate
gorically stated that there should be 
a ceiling put on the import oi copra 
to the extent of 1 lakh tons in terms 
of copra and coconut  oil products 
from abroad.  We  are  importing 
mainly from Ceylon.

In answer to one of my other ques
tions &bout import, it was stated  on 
Ihe 14th August by Shri Karmarkar 
Ihat in 1954, 62,125 tons of copra and 
S8»05,000 gallons of coconut oil  were

imported; in 1955, 74,578 tons of copra 
and 55,69,000 gallons of coconut  oil, 
though the prices were coming down. 
And, in 1956, from January to April, 
so far, they have imported 22,647 tons 
of copra and 15,64,000 gallons of coco
nut’oil.  If this state of affairs conti
nues, I do not know what is goinfe to 
take place in that region.  Already 
there is political turmoil.  If the eco
nomy of the rural side in that area is 
going to be affected seriously by this 
unnecessary extra import of copra and 
coconut oil, I do not know what will 
happen.  If the Government does not 
take serious notice of this and impose 
restrictions on the import of copra or 
its equivalent oil in the light of the 
recommendations made by the Indian 
Central Coconut Committee, or raise 
the import duty to a considerable ex
tent so that a reasonable price may be 
expected to accrue to the grower, the 
situation will become very serious.  I 
do not know what we should do to
day in this matter.  This has  been 
agitating our minds for the past two 
or three years. ^

This Bill now comes and it is said 
that growers’ interests are to be pro
tected by putting more  representa
tives.  Merely putting more represen
tatives is not enough. ' They are al
ready associated with others.  Gov
ernment must properly assess  that 
question.  I do not dispute the  fact 
that they do not want to or are not 
prepared to restrict  the  import  of 
copra  or  coconut  oil because more 
consumer goods are to be there.  But 
there must be positive steps taken in 
order to raise the import duty.  What 
has been done by the Government? 
It is really surprising and very dejec
ting for us to know that in answer 
to my question No. 1082 on the 14th 
August 1956, the  ’Government  said 
that in 1954, the standard  rate  of 
import duty on copra was 15 per cent. 
ad valorem, and for 1955 and 1956 the 
same  thing  was  fixed,  and  the 
assessment is based on tariff values 
which  were  as  follows:  for  1954 
Rs.  50  per cwt;  from  1-1-55  to 
31-a-55 Rs. 50 per cwt.; from 1-̂ 5 
to  datê  iastead  of  raising  tlie
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tariff values, they decreased it  to 
Rs. 45 per cwt.  I do not know what 
were the motives, what were reasons 
and what were the specific  grounds 
which made them do so or  whether 
thê Madras Government or the Tra- 
vancore-Cochin Government or  any
body on behalf of the growers wanted 
that the tariff values were to be re
duced from Rs. 50 to Rs. 45.  Any
how, it is really surprising that it is 
reduced instead of being increaŝ.

With regard to coconut oil also, the 
same  is  the  position.  The  tariff 
values were for 1954 Rs. 75 per cwt.; 
from 1-1-55 to 31-8-55  Rs.  75 per 
cwt.; from l-9-'55 to date Rs. 67-8-0 
per cwt.  The pity is that Govern
ment did not restrict the import  of 
coconut oil or  copra.  The  Ceylon 
Government, which is the main ex
porter of copra and  coconuts was 
more lenient,  kind and  sympathetic 
towar(̂ her growers and had tried to 
reduce the export duty.  To another 
part of my question, the answer of the 
Govemmeat was that in 1954 the ex
port duty on copra in Ceylon Govern
ment  was  Rs.  260  per  ton,  in 
1955 it was reduced  to  Rs.  200 
per  ton,  and  thus  you  see  the 
Ceylon  Government  have  reduced 
it from Rs. 260 to Rs. 200 per  ton. 
For coconut oil also, from Rs. 208 in 
1954 it was reduced  to Rs, 135 in
1955, per ton.  It is clear that  the 
Ceylon Government wanted to help 
the growers there and have reduced 
the export duty.  Instead of  raising 
the import duty and restricting  the 
inq>ort quota, our Government  are 
doing just the opposite.  It is  very 
surprising to see this.  It has become 
irresistible for us to stand the criti
cisms, the representations  and  the 
sorrows of the growers when we go 
to their places; they make represen
tations to us and we make represen
tations to the Government, but the 
Government says “No”, because they 
want  more  consumer  goods.  Let 
there be more consumer goods,  but
Gove?ronent see that the grower 

êts a r(sasonable  price,  Tninimmyi 
price, p̂icularly in a State where

more than 95 per cent, of the area is 
held by owners who own  less than 
one acre each.  But that has not been 
done.  Even now we have sent  re
presentations to  the Minister  con- 
cetned.  A few days back I person
ally told  him* that  it is a  very 
serious matter, and that unless it is 
looked into and some restrictions are 
imposed, the position .will  become 
very serious.  In his answer to  my 
question,,  the  hon.  Food  Minister 
stated  that  a  restrictive  import 
policy for coconuts and its products 
is already being followed for ensur
ing a fair price to coconut growers* 
If there is a restrictive import policy, 
it must reflect in the price level, say, 
in Alleppey, Cochin and  Kasargode 
markets.  If there is a fluctuation of 
Re. 1 or Rs. 2 on one day, the  next 
day it goes down below by Rs. 2.  So, 
there is no improvement at all. Un
less Government makes up its mind 
and takes up the matter  seriously, 
the whole position will become very 
serious.

I have raised this question  again 
and again in the House.  I know Dr. 
Deshmukh is known for his sympa
thetic attitude towards the agricul
turists and cultivators,  not of  big 
zaimndars but of peasants who have 
got half an acre, or an acre or two, 
and I request that he will personally 
pay some special  attention to  this 
matter.  Have the Government look
ed into the reasonable price that is 
received by the cultivators?

The Indian Central Coconut Com
mittee, what it is and what it  doe» 
was issued in 1953  and the  Com
mittee has stated that as far as pos
sible it has made enquiries  not only 
in Travancore-Cochin and  Malabar 
but in all other areas concerned and 
has come to the conclusion that there 
is to be a reasonable price given for 
the growers and it must be given to 
them and the policy of the Govern
ment must be so adopted.  But what 
has the Government done? What  is 
ihe purpose of  having the  Indian 
Central  Coconut  Committee?  They 
represent  the  growers, industrialists 
and all other people, and their  re
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commendations are  nottgiven  any 
consideration at all  by Government; 
they are  given scant  courtesy  by 
the Government.  Because the Com
mittee themselves sent  them to  us, 
and the growers  also  have  given 
their representations to us, we make 
representations to the  Government 
in the strongest possible terms. The 
situation there, not only political but 
economic, is very serious, but  Gov
ernment says “Let it go on as it is”. 
Are we to take it that ̂because  we 
are very far away from  here,  we 
should not be paid any attention  at 
all? This is the one problem accord
ing to me in the whole  of  Kerala, 
which must come to the forefront of 
the  Central  Government.  I  very 
seriously ask  the Central  Govern
ment not to sleep over the matter.

As I have already said, with regard 
to  the pest trouble,  within a  few 
years the whole  cultivation  there 
will go to dogs if it is not  attended 
to immediately.  That is the position.
I have read out the passage in which 
I pointed out that  the State  Grov- 
emment is doing its best. The cen
tral Coconut Committee has made re
commendations in this regard to  im
prove the situation.  I welcome them. 
Side by side with all these steps to 
encourage the cultivators, let  GroV- 
emment try .and see that the grow
ers get a reasonable price.  We  can 
see that the prices of all other arti
cles go up, but with regard to coco
nut alone, it has not been so for the 
last two or three years.  I have  got 
statistics  with  me but as I do not 
wish to take too much time of  the 
House, I am not giving them now.  I 
have got a number  of  figures  to 
show that the growers are not getting 
a reasonable price.  I îge that defi
nite steps must be taken by  Govem- 
m«nt.

I ask this question: what have the 
Government  done?  They  decided 
their import policy  on coprâ  and 
coconut oil from July to  December
1956.  Have they taken this question 
seriously? Has  the Food  Ministry 
raised the question with the Minis
try of Commerce and Industry in all 
its aspects and sought tiie advice  of

the Travancore-Cochin  Government, 
and the Madras Government,  which 
are the two competent Governments 
to tender advice in this matter? The 
Madras  Government  is  concerned 
with this question  in one  district 
only, but with regard to the Travan- 
core-Cochin Government, the  whole 
of its area  is concerned  with  this 
problefn as coconut is grown there.

I appreciate that other States m  
also getting representation along with 
us—Andhra and Orissa.  In Travan̂ 
core-Cochiri we have seen  that  not 
only in coastal regions but also in the 
hilly regions there are certain varie
ties of coconut trees which are grown 
without being watered  every  year 
and are giving a good yield. Let the 
Committee look into that aspect also 
an<i see that in the interior of India 
—Central India region—this tree  is 
grown in abundance, that is,  where 
there is no salt water or loose  soil 
etc.

y. Once more I would appeal to the 
iion. Minister, Dr. Deshmukh, that if 
he wants to say that he  champions 
the cause of the agriculturists-̂he is 
touring round the country, his repre
sentatives  are  meeting  here  and 
visitiag foreign  countries to  study 
how the peasants prosper  there—he 
should see that the coconut growers 
get a reasonable price in the  near 
future, and this he can do  through 
the instrumentality of the Committee 
and also through his own  personal 
influence. In conclusion  I may  add, 
that to carry conviction to what  I 
have stated, please refer to  page 2 
of the ex-Finance  Minister,  Shree 
John’s budget speech, in March last in 
the Travancore-Cochin State Assem
bly,. wherein the farmers’ deteriorat
ing condition is well put by facts and 
figures.

Shri S. C. Samaata (Tamluk): Mr. 
Speaker, Sir, we are thankful to the 
hon. Minister because he has put into< 
action the suggestions, we, from this 
, House put before him during the dis
cussion on the Bill seeking to amend 
this Act in 1952. He has provided for 
the  repr̂entation  of  States  likê
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Bombay, West Bengal and Orissa.  If 
we look to the production and culti
vating areas in India, we find  that 
Travancore-Cochin is the State which 
produces most of the coconuts,  and 
more areas are cultivated  and  are 
cultivable there.  By this  amending 
Bill most of the States  have  be«i 
represented in the Committee.

1 would respectfully point out  to 
the hon. Minister  to consider  the 
question  of  Andamans  and  other 
States  such as Saurashtra,  Kutch, 
Bhuj and so on.  The cultivation in 
Andamans was surveyed by the Mi
nistry through the Vice President of 
the ICAR recently, or, as I remem
ber, some two years back.  There is 
a great possibility of coconut culti
vation in those places.  During  my 
recent visit to Saiu*ashtra and Kutch, 
I  saw  stray  coconut  trees  being 
grown there.  So, these places should 
somehow or  other be  represented, 
occasionally at least, in the'Commit
tee.  The  Indian  Central  Coconut 
Committee, in their sittings, may in
vite some representatives from these 
places so that there will be an urge 
in the minds of the people from these 
States to cultivate coconut trees in a 
large number.

Andamans is a centrally adminis
tered  area.  Therefore,  while  the 
Government will go to nominate its 
representative from  the Centre,  I 
hope  sometimes  a  representative 
from Andamans will be sent  to the 
Committee.

Sir, coconut  is a very  essential 
thing. We may call the coconut trees 
as ‘multi-purpose trees’, as we  are 
having multi-purpose projects.  Here 
the tree itself is a multi-purpose one. 
Any and every part of it we utilise. 
We utilise Its leaves.  The leaves can 
be used for broomsticks, for  manu
facturing fans, for  making  baskets, 
for purposes  thatching in the case 
of huts, for preparing  mats  and, 
lastly, these leaves are used also as 
fuel. The tnmk, which  we see, of 
the tree, if we get ripe on̂, can be

used as timber and for furniture pur
poses.  I shall not mention about the 
husk, because the Coir  Board  has 
been formed for utilising the husks. 
So, what I am saying is that it is a 
very essential thing.  In  order  to 
meet our demands in the country, we 
have to import copra and  coconut 
oil.  Therefore, more stress  through 
this Committee should be given for 
the mass cultivation of this tree  in 
the eastern and western  regions  of 
India, I mean the coasts, because  in 
the central parts of India which have 
no  salty  soil  coconut  cannot  be 
grown.

In West Bengal what I find is that 
half the production is consimied  In 
the green stage itself. Even the doc
tors prescribe that the water of the 
green ones should be taken  by in
valids.  So half  the production  m 
West Bengal is being used for that 
purpose and generally  to  entertain 
people green coconuts  are  served. 
Uptil  now  the  encouragement for 
growing more coconuts in West Ben
gal was not there.  It is only in the 
last three  or four, years  that the 
attention of the Indian Central Coco
nut Committee has been drawn to this 
State.  Perhaps, one or two develop
ment centres have been opened  in 
West Bengal.  I would request  the 
hon. Minister to think over the ques
tion whether good research  stations 
should be started on the eastern side, 
because of the leaf disease  which 
many a time destroys even' the trees.
I think some research  stations  on 
the eastern side are necessary. There 
are so many on the western side and 
really there is necessity for them.  So 
I would draw the attention of  the 
hon. Minister to this aspect of  the 
question.

Assam  is  another  State  where 
there are greater  possibilities  for 
production of coconuts. But, as I find 
from the figures here, the production 
is very less.  I hope the representa
tives from Assam and the  Coconut 
Committee will work out how more 
areas in Assam  can be  cultivated 
under coconut and how ‘the produe- 
tian can be Inereased.



We in Bengal  use coconut oil for 
other purposes also.  We use it  for 
besmearing our body and also as hair 
oil.  Therefore, in Bengal  the con
sumption of coconut oil is increasing 
day by day.  Coconut oil is  edible 
in South India.  So, as we are in de
ficit as far as this oil is concerned, 
and we have also to export this oil, 
greater emphasis should be given by 
the Government for the  production 
of coconut in India,  especially  in 
those areas which  are not yet  re
presented in the Committee.

With these words.  Sir, I  whole
heartedly welcome this Bill.

Shil Barman  '(North  Bengal-Re- 
served-Sch. Castes):  Mr.  Speaker,
Sir, we have heard that Babar, when 
he came  to India and went  back, 
told his people that in India there is 
a wonderful tree the fruits of which 
give two pieces of bread and  one 
glass of water.  It is really a wonder
ful fruit in that sense.  While India 
is in the grip of scarcity of  food, 
this  wonderful  fruit is one of the 
main products of India that can go a 
long way in solving the food problem. 
It is the view of many experts that 
so far as the production and develop
ment of cereals are concerned  the 
Ministry  has  done  a  lot.  So,  in 
allowing  further  development,  the 
Government's  attention  should  be 
turned towards producing  protective 
foods, and coconut is one of the pro
tective foods, so far as human con™ 
simiption is concerned.

1 P.M.

I find that the Indian Coconut Com
mittee Act came into the statute-book 
in 1944 and its objective was, the im
provement and development of culti
vation,  marketing and utilisation of 
coconut in India. So, it was  as  far 
back as 1S44 that the utility of coco
nut cultivation was  appreciated  by 
the Government of India. It would be 
illuminating to us  if  the  Ministî 
could give us what developments they 
have made towards the production and 
development of coconut fruit in India 

since that time. .

Even on 25th July, 1955, the food 
bulletin of the Food  Ministry  said
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that India  imported  nearly  60,000 
tons of copra seed and oil annually. 
Besides, the import from Pakistan ̂  
now been stopped since the partition 
of the coimtry.  We know that  the 
main coconut growing area, namely, 
East Bengal, fias gone out of India. Sô 
there is a great scope, as the buUetin 
says, for increasing  the  yield  and 
production of coconut in India.  After 
. having given 11s so much  hope  by 
their buUetins and the various enact
ments, it will be profitable for us to 
know how far the Ministry is progress 

sing year by year.
As regards the area of production, 
I would like to bring to the notice 
of the Ministry that there  are  vast 
scopes for increasing the area in the 
north-eastern part  of  the  country. 
There was sometimes the notion that 
only in the coastal area, where the 
proportion of salt is much,  coconut 
can grow in plenty.  But my personal 
exprience is that on  the foot-hills 
also and in areas which are about 20 
or 30 miles from the foot-hills, coco
nut trees grow very well.  Not only* 
that. When I compare the fruit-bear
ing capacity of trees in  the  coastal 
side with that of the trees on the hill 
belt my experience has been that the 
coconut trees at the  foot-MLls  and 
those much below the foot-hills bear 
much more fruit  than  the coconut 
trees on the coastal side.  It may car 
may not be correct, but it is a fact 
that the trees on the hill belt bear 
very good fruits.  If that be cor- 
rect—and I think it is correct—I can 
tell  the  House that there  is vast 
scope of increasing the area of pro
duction of coconut  in  the  north
eastern areas of the country.  Experi
ments have already been conducted 
in those  areas.  The condition  of 
soil in Assam being the same as in 
north Bengal, there is enormous scepe 
for the Development of cultivation of 
coconut in that part of the country.

My friend Shri Achuthan also has 
mentioned that in his  part  of  the 
country coconut grows  well  below 
the foot-hUl regions.  If that be so. 
we can have a coconut-growing belt 
throughout the foot-hills of the Him- 
alyas and that wiU give ample scope
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lor producing more coconuts than we 
require.  .

There is one more point which  I 
should like  to  mention.  In  some 
places as North Bengal, Assam, etc., 
the young trees are som̂imes affect
ed by white ants.  We have seen that 
lifter three or four years, when the 
plants  have  developed  well,  the 
plants  are  afflicted  with  leaf* 
disease  or  rot  disease.  When, we 
tried to understand the reasons, we 
found out that the white ants have 
an attraction for the roots.  So, the 
research stations should find out some 
remedy for this and see that until at- 
least the trees mature—̂for a period 
of  eight  or  ten  years.  at- 
least—the white ants do not appro
ach the roots of the  young  plants.
Some method must be  adopted  to
wards this end, so  that  the  trees 
<rould become hardy  without  being 
affected by the white ants.  If a re
medy can be found, the coconut plan
tations ĉ  be expanded  enormonsly 
in  ma|iy  parts  of  the  country..
Since  we  are  deficit  in  food and 
especially  in  protective  foods,  I 
hope  that  the  Ministry  and  this 
<:ommodity  committee  dealing with 
the  coconuts v/ill  pay  their  best 
attention to all the problems that are 
at present embarrassing the coconut 
cultivators.

3787 J«dian Coconut Committee 20 AUGUST 1956 (Amendment) Bill 3788

My friend Shri Achuthan has men
tioned about the low price that  the 
growers get because of  the  wrong 
policy of the Government.  Govern
ment should also pay attention to that 
problem.  Unless the grower' gets a 
remimerative price, he will have no 
incentive to grow more.  That is  a 
fact which need not be stressed again. 
So, along with the initiation of deve
lopmental  measiu'es,  the  Ministry 
should also find out some way so that 
the growers may not be compelled to 
sell their  product at a  lower price 
during the season time and enable the 
profits to go to the middlemen.  The 
prô  should go to the growers and 
not ̂to the middlemen.  Our market
ing boards and such other machinery 
might be improvised in such a way

that Government, with the help of co
operative societies, may purchase the 
fruits at season time and see that they 
are sold at higher prices or are con
verted into industrial products, so that 
ultimately the profit may go back to 
the growers according to their shares 
in the co-operative societies.  Some
thing must be devised to save the cul
tivators from distress.  Otherwise, all 
the attempts of Government through 
resesirch and other measures will not 
be of much avail.  I support the pro
visions of the Bill.

Shri N. B. Chowdhury  (Ghatal): 
This amending Bill which, provides 
for  a larger  representation of  the 
growers on the Indian Central Coco
nut Committee is certainly welcome, 
although it is a belated measure.. We 
have been pleading for a larger rep
resentation for. growers on this Com
mittee, for the last several years, and 
so we are glad that the Ministry has 
now come forward with this Bill to 
provide for the larger representation 
of growers, particularly from States 
which had no  statutory  representa
tion up till  now.  We  know  that 
Travancore-Cochin  is the  largest 
grower of coconut and next  comes 
Madras, but we have to consider the 
possibilities of certain "other coastal 
States also.  From this point of view, 
West Bengal,  Orissa  and  Bombay 
certainly  have  large  potentialities. 
We put several questions  enquiring 
about the number  of  nurseries  in 
West Bengal; we know that adequate 
attention  is  not being paid to  the 
development of nurseries there.  Had 
it  been  done  earlier, certainly by 
this time we could have produced  a 
much larger quantity of this impor
tant commodity in that State.

It has already been pointed out how 
this coconut serves multifarious pur
poses.  It can be used for vegetable 
product and for certain other purpos
es also.  So, from the point of view 
of the consumers, it is very necessary 
that its production should be encour
aged.  We feel so far as West Bengal 
Is concerned, if steps are taken to have
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a larger number of nurseries and it 
there is a proper arrangement for the 
distribution of seedlings, then larger 
areas can produce coconut in much 
larger quantities than at present.

I would like to point out that mere 
representation of growers is not suffi
cient to increase production.  It is 
true that the representation of growers 
'ftTould be increased from 9 to 12 and 
the State of West Bengal, Orissa and 
Bombay would have each one repre
sentative of the growers.  But, what 
we should pay special attention to is 
the price which the growers will be 
ensured up till now the growers have 
been  facing  various  difficulties 
and Members from Travancore-Cochin 
and  Madras  have  been  . raising 
this question time and again.  So, we 
feel that something should be done by 
the Cejitral Coconut Committee to en
sure a fair price to the grftwers of 
coconut.  In the Bill it is provided 
that each of the States of Bombay, 
Orissa  and West Bengal, which had 
no representatives till now, would get 
one  representative each.  But, tjiere 
is no mention of certain other States 
like Andamans and Nicobar and cer
tain other west-coast States,  which 
may not exist as States later.  These 
areas have no representatives now. If 
it is intended  to  provide for their 
representation  through the coming 
State, then still there remains • the 
case of Andamans and Nicobar.  We 
feel that there should be provision for 
one representative  from  Andamans 
and Nicobar and we wish the Ministry 
tarings in an  amendment  providing 
for this.

Another point I would like to ex
press in this connection is with regard 
to the function of the Central Coco
nut Committee.  So far  something 
has been done by way of research on 
the diseases of plants €*tc.  So far as 
certain parts of West Bengal are con
cerned, we feel that if a proper test 
is made of the soil in certain areas 
and if growers are given proper ad
vice, they can grow a sufficient quan
tity oi coconut in those areas also.  It 
is noticed that they plant the seed
lings, but after some time due to cer

tain deficiencies in the soil, the trees 
do not thrive.  In these areas, it is 
necessary to have some investigation 
with regard to the composition of the 
soiL  While plants grow well in cer
tain areas, in certam contiguous areas 
plants do not thrive well. It is gene
rally felt that if a certain test is made 
of the soil and if proper manuring is 
done, even in those areas plants will 
thrive fetter.  From  this point of 
view, I would urge upon the Minister 
to look into the matter and provide 
for certain tests of the soil, so that by 
using a particular kind of  manure, 
larger areas  can be brought  under 
cultivation, so far as coconut is con
cerned.

The provisions in the Bill are quite 
welcome, but there are other issues 
involved, so far as increased produc
tion is concerned-  The most impor
tant thing is fair price and also pro
per utilisation of all available areas. 
We hope that adequate steps  would 
be taken by the Government so as to 
increase the production of this very 
important commodity,  which serves 
so many purposes.

Shri K. K. Basn  (Diamond  Har
bour) : I do not want to speak in detail 
about this small Bill, as much has al
ready been said by my frieids from 
the areas which grow coconut in large 
quantities.  I will only deal with one 
particular aspect. Researches are be
ing carried out in the various nurse
ries. but to what extent the seedlings 
we get from these nurseries are dis
tributed among the actual growers re
mains to be examined.  I do not know 
about the situation in the south, but 
in West Bengal, especially in places 
like my constituency in Sunderbans 
tind Diamond Harbour adjoining the 
sea, right along the coastal belt of 
West BeJigal, there are small-growers 
of  coconut.  The  ordinary  peasants 
who have paddy fields also grow, say» 
half a dozen to a dozen coconut trees 
to get some subsidiary income.  Un
fortunately, the cultivation of coconut 
has not developed so much in West 
Bengal as in the south, because in the 
south, they utilise this for many pur* 
poses, whereas our use of coconut is
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more or less restricted, namely, using 
the leaves for broomsticks, the coco
nut for food and a small quantity for 
the preparation of the oil  and the 
waste for fuel I would urge upon the 
Minister to see that the small-grow- 
ers are fully protected, because in the 
shape of things to come, there is not 
going to be large-scale cultivation of 
coconuts.  As far as the small-grow- 
ers are concerned, if they are taû t 
to grow coconut in a scientific way by 
using manure and chemicals for pro
tection against diseases, certainly they 
will be getting a higher return.

As far as the fixation of price is 
concerned, it has been already dealt 
with by my friend who spoke before 
me.  I would like to point out that the 
function of the Central Coconut Com
mittee should not be restricted only 
to researches and nurseries.  They 
must see to what extent the results of 
the researches are actually transmit
ted to the real growers and to what 
extent the seedlings are distributed. 
I hope the Minister  will take into 
consideration this point.  I feel the 
Committee has not lived up to the ex
pectations of the average peasantry 
in our coxmtry who grow coconut not 
in large  quantities,  but  in  small 
quantities.  So, I hope the Committee 
will see to it that technically and fin
ancially, the small-growers of coconut 
are given proper help, so that they can 
derive the benefits financially from the 
cultivation of coconut in our country.

Shri C. E. lyymmi (Trichur): I
am glad that a committee has been 
appointed in connection with ê dis
tribution of seedlings.  As a matter 
of fact, it would be seen if seedlings 
of a very good variety are distributed 
in various parts of the country where 
coconut can be grown, certainly it will 
give good results.  What we have 
been doing is that even now we 'are 
importing large  quantities of copra 
and coconut oil for the  purpose of 
manufacture of soap.  If an earnest 
endeavour is made in this coimtry. 
there is not the slightest doubt that 
it will  be possible  to produce  the

quantity of coconut that would be re
quired for our purposes.  That has 
not been done.

What is really necessary is that we 
must have a number of nurseries all 
over the country and in the nurseries 
seeds of good varieties have to be col
lected and distributed to people who 
would like to cultivate.  If that is 
done, the percentage in the produc
tion can be very much increased. Not 
only that.  There are areas in our 
country where coconut can be culti
vated.  As a matter of fact, up till 
now I don’t think a very earnest en
deavour has been made in this line. 
There are large areas which can be 
brought imder cultivation where there 
is plenty of water and the climatic 
conditions are also congenial there.

•
If coconut trees are to be planted 

in those places, it would be necessary 
that people there must feel that they 
can do something in the line and that 
feeling can be brought about by hav
ing some members representing those 
places.  As a matter of fact, the Bill 
is intended to give greater represen
tation to places  where coconut  is 
grown.  But the people there do not 
know whether anything can be done 
in the line of cultivation of coconuts.

There  are, I understand,  various 
places, say in Malnad, where coconut 
can be planted and if those places are 
completely  planted, our  production 
will increase and there will not be any 
necessity of importing coconut from 
other places.  From that point  of 
view, it is absolutely necessary that 
the number of persons representing 
the various parts of the country where 
coconut can be. grown should be in
creased.

Dr. P. S. Deshmukh: Sir, as I point
ed out in my speech which I made 
while making the motion, this is quite 
a simple Bill.  I am glad, however, 
that the House has taken the opportu
nity of bringing out certain difficulties 
of the coconut growers and referred 
to the question of prices, the question



3793 Indian Coconut Committee 20 AUGUST 1956 Indian Coconut Committee 3794
(Amendment) Bill (Am̂ dment) Bill

of researches and the results of re
searches being  taken to the  people. 
All these are very relevant questions 
antt I for one am glad that the House 
has had the opportunity of referring 
to those points.

I am fully aware also  that  this 
Committee is of very vital importance 
to the State of  Trayancorê-Cochin. 
In  fact  the  States of Madras, and 
Travancore-Cochin  grow the  largest 
quantity of coconut in the country.

Shri B. S. Mnrthy (Eluru):  What
about Andhra?

Dr. P. S. Deshmiikh: The production 
of Andhra is comparatively small.

Shri B. S. Mnrthy: Still it is there. 

Dr. P. S. Deshmukh: It is so small 
as not even to be mentioned in my 
brief.  The acreage in  Travancore- 
Cochin is 6 67 lakhs; in Madras 6'48 
lakhs; in Mysore 172 lakhs; Bombay 
31,000,  West  Bengal  16,500, Orissa 
11,’000 and Assam 3,500.  The rest are 
only 1,000 acres and they grow only 
about 2,000 nuts per acre.  The pro
duction of Assam is strikingly more 
than in other  States.  It  comes  to 
about 7,000 nuts per acre  as against 
hardly 2,250  in  Travancore-Cochin, 
2,500 in Madras and so on.

So far as representation is concern
ed, we have also gone into the areas 
covered by coconut and the import
ance of it in the economy of the parti
cular State.  As I said. Travancore- 
Cochin’s economy does depend very 
largely on this because, as has been 
pointed out by my hon. friend Mr. 
Samanta,  this  is  regarded as the 
golden tree and no part of it is v ?-̂-ed 
but is utilized for some purpose.

Shri Achuthan; Kalpaka vriksha.

Dr. P. S. Deshmakh: It is known as
the Kalpaka tree.

A committee was constituted in the 
year 1944 for the purpose of encourag
ing better plantation of coconut and 
also to find out remedies for them, 
diseases  which affect this crop and 
also to find out remedies for them.
I am sorry to say that the criticism

made by my hon, friend Mr. Achu- 
than is very, very correct.  It is cer
tainly true that a very large number 
of coconut trees are  threatened by 
this disease and I also do not mind 
admitting that sufficiently early steps 
had  not  been  taken  to cure this 
disease.

Actually,  the  remedy  is  quite 
simple.  It requires certain sprayings 
with certain chemicals.  That really 
is the cure.  But, unfortunately, delay 
occurred because of the dispute bet
ween the. State and CentraJ Govern
ments as to what proportion of the 
expenditure should be borne by us 
and what  should  be  borne by the 
State.  But I may inform the House 
that I am paying my whole personal 
attention to this matter.

We have started a campaign since 
the last one year for better cultivation 
of coconut and it is quite a simple 
thing.  As  a  matter of fact» it is 
astonishing how without  researches 
and only by practising the common- 
sense things,  we  can  increase the 
production in a larger scale.  In the 
case of coconut, it has been  ascer
tained, if every coconut grower digs 
round about the coconut tree some
time before the monsoon, removes the 
weed and adds some salt'to it, without 
going into any researches or any very 
expensive methods, 25 per cent more 
nuts can be obtained.

As a matter of  fact,  like  other 
agricultural production, our produc
tion of coconut is very miserably low.

Shri Punnoose (Alleppey); You are 
referring to  trees  whicii  are  not 
affected by diseases.  What  about 
the trees which are already affected?

Dr. P. S. Deshmakh: I will come to 
that.  Let . us  look after the trees 
which are not affected.  If you want 
to raise the production, this is the 
remedy, the remedy of having nur
series and  increasing  the  acreage 
which  probably  is  a  long-term 
remedy.  But whatever trees there 
are. they must  be  properly looked 
after as has been done in the case of 
foodgrains.  How did we obtain addi-
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tional food production?  As compared 
with the average of the first five years 
of our freedom from 1947-48 to 1951
52, we have  added  during the last 
four years an average production of 
1,25 lakhs tons, not maunds.  Every 
one of the last four years we have 
added to the country’s food production 
to the extent of 1,25 lakhs tons on 
the average.  Of course, we have had 
minor and major irrigation projects 
and so many other things but essen
tially this  result has  been obtained 
by a larger number  of  cultivators 
following the commonsense improved 
methods like better tillage, using a 
little more manure, weeding opera
tions, ploughing  and  other  things.
These  are  the , simple things which 
have  added  so  enormously to our
• production.

Shri Velayudhan  (Quilon cum 
Mavelikkara—R e s e r v e d.—Sch.
Castes): Is it about the Government 
farms that the Minister is speaking, 
or cultivation by the people?

Dr. P. S. Deshmukh:  Government
farms  alone  could not have added 
even one lakh of tons.  It  is  the 
people who have done it.

Shri Mattben (Thiruvellah): Do the 
measures suggested by the Minister 
give cure, or immunity to the trees?

Dr. P. S. Deshmukh: I was, for the 
time being referring only to additional 
production.

so far as this disease is concerned,
I have already mentioned that spray
ing is enough.  But it is not within 
the capacity of every farmer to do 
it.  Therefore, we have had to launch 
a campaign and assist him to spray 
the trees, and if that is done we will 
^̂ertainly be able to check the spread 
of this disease. What I was pointing 
out was that by  practising  better 
cultivation methods on a larger scale 
the production in the country can be 
very  substantially  increased.  The 
production  of  coconuts  can  be 
increased by as much as 25 per cent.
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Shri Punnoose:  May  I  ask  the
Minister.............

Mr. Speaker: Why  should he be
disturbed in the middle of his speech?

Shri Pnmioose:  It  will  not be a 
disturbance; in fact, it will be helpful 
to him.  I want to know how many 
research stations we have to investi
gate into the cause of the disease.

Dr. P. S. Deshmukh: I will give the 
information to the hon. Member at 
the end of my speech.

Mr. Speaker: What I wish to point 
out to hon. Members is that the trend 
of ideas is broken by such interrui>- 
tions.  Hon. Members niay note down 
the points and put them at the end of 
the speech.

Shri K. K. Basu: Very often you go 
to the next subject.

Mr. Speaker:  In such cases they
may  put  the  questions; I have no 
objection.

Dr. P. S. Deshmukh: So far as this 
disease  is  concerned  we  have 
recently  had  a  conference  on 
this subject and I hop>e the Govern
ment of Travancore-Cochin would be 
able to bear certain financial burdens 
for treating a large number of trtes 
in the way I have suggested.  We are 
quite conscious of the urgency of the 
problem and we hope we will be able, 
to produce some results.

In regard to prices, my information 
is that the drop in prices is more or 
less seasonal and is not so drastic as 
has been pointed out, but I do not 
wish to go by the information given 
to me.  If there has been  a  very 
serious drop in prices and if my hon. 
friend’s contention  is  correct that 
there has been a drop of 33 per cent., 
we will certainly look into the matter 
and see to it that reasonable prices 
are restored. , In fact, I have always 
taken personal interest in the prices 
of coconuts, because on  it  depends 
not only the question of employment 
or unemplojTTient, but the economic 
position of the  people, especially  in 
Travancore-Cochin.  So it  is  very 
vital that we keep an eye on our im
port policy as well as on the import 
duties we charge  and  we  cannot
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afford to lose sight of it.  So 1 can 
jtfsure my hon. friend that I will look 
into all these various points that he 
has mentioned so far as prices  are 
concerned and we will see. if there is 
anjrthing to be done in the Commerce 
and Industry Ministry for the sake of 
either raising the import duty or for 
the purpose of reducing the quantity 
of imports.  We will certainly take 
Ihe necessary steps in that direction.

I may also mention in this connec
tion that the Indian Central Coconut 
Committee  has appointed a special 
sub-committee to go into the question 
•of fixation of minimum fair prices for 
<roconuts and coconut products.  The 
findings of this committee are awaited, 
but I can assure the House that we 
are not going to keep quiet in the 
meantime.  The Committee may pro
bably take some time, but if there is 
a great fall in the prices of coconuts 
we will see what steps we should take 
in order to restore them to a reason
able level.

A point has been made  that  the 
Andamans is very important from the 
point of view of coconut cultivation, 
and more than one hon. Member has 
suggested that we should see that some 
representative of Andamans is present 
on the committee.  There have been 
one  or  two  reports  which  have 
brought the importance  of  coconut 
cultivation in Andamans to our notice. 
As  hon.  Members will see there is 
provision for  additional  representa
tives and the Central  Government’s 
nominees have been raised from 1 to 
5.  The increase was intended essen
tially to see> that any representation 
which is not given to any particular 
area may be made good.  So I can 
assure hon. Members who are worried 
about Andamans not being represent
ed that there is ample opportunity for 
us to provide for representation for 
Andamans and it will not at all  be 
difficult for us to see that Andamans 
is kept in touch with the committee’s 
work and whatever steps my be neces
sary for encouraging coconut cultiva
tion in that area will be taken.

(Amendment) Bill
One of the five places was  meant 

for the representative of finance.  We 
have streamlined all the commodity 
committees and in order to save time 
for financial sanctions and expedit
ing the actual implementation of our 
programmes, we have put a Finance 
Ministry’s representative, on every one 
of these committees and one of these 
five will be given to Finance Ministry.

My hon. friend Mr. Chowdhury re
ferred to want of  nurseries in West 
Bengal.  As  my  hon.  friend  Mr. 
Samanta knows we  are  no  longer 
neglecting  the  interests  of  West 
Bengal so far as coconut cultivation is 
concerned.  We have already got two 
nurseries and one research station in 
West Bengal.  But I can  assure  the 
House that if there is need for any 
additional  nurseries,  the  coconut 
growing interests of West Bengal will 
be duly protected.  I may also say in 
reply to Mr. Chowdhuiy, who is not 
here, that for the first time, we are 
having these facilities of soil testing. 
As the House knows we are going to 
establish twenty soil testing labora
tories and they will  certainly  take 
care of soil testing for the growing of 
coconuts  and  also  recommending 
what particular soils are more suitable
o.' less suitable.

Of course, it is a general complaint 
as to whether our researches  reach 
the common  farmer.  I  cannot  say 
that we have reached the ideal condi
tion, but during the last four or five 
years increasing attention  is  being 
paid to convey the  results  of  our 
research to the people.  When I made 
mention of what we have done in the 
case  of  food  production  my hon. 
friend doubted what the Government 
had done.  Government had carried 
this mission, this campaign and this 
technique of better ci;dtivation to 
large a number of farms as possible. 
That alone has given us this astound
ing and very satisfactory results and 
we want to persist in these efforts of • 
ours in carrying them to the largest 
number of people.

Shri K. K, Basu: It is not so so far 
as West Bengal is concerned.
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Dr. P. S. Deshnmkh: 1 may inform 
my hon. friend that about a year ago 
I launched a campaign for the better 
cnxltivation of coconut and I think his 
Agriculture Minister had been on the 
radio to broadcast  on  this  point 
I think they have also produced  a 
good deal of literature.  The way in 
which most of the States, during the 
last four years, have taken..........

Shri K. K. Basa: I hope you will
appreciate  that in view of the low 
literacy in  our  country,  literature 
does not always help.  What we need 
is, as in the case of fertilisers  you 
have  opened  depots  even  in  the 
villages, some sort of direct help to 
the small grower.

Dr. P. S. Deshmnkh: That is why 
I have made mention of radio only. 
It does not require any capacity to 
read-

Shri K. K. Basa: We have not got 
sets in every village yet.

Dr. P. S. Deslunokh: We have also 
other methods. We have got some films.
We have produced a very good film 
on coconut growing which we intend 
to show all over the  country.  We 
know that every one of our cultivators 
is not literate.  We  cannot merely 
depend on the printed word and its 
distribution.  We are fully conscious 
of it.  Wherever possible, we try to 
utilise the other audio-visual methods 
in carrying all this information to the 
people.

Shri  Barman  referred  to  the 
importance of coconut as a protec
tive food.  As the House knows, our 
food  position  is  comparatively 
better.  I do not say that we are out 
of difficulties.  We are not.  Fortu
nately, our  people  are  demanding 
more food and it is a happy sign that 
the consumption has increased  also. 
In spite of better production, it is not 
sufficient for our requirements.  It is, 
therefore, necessary for us to gird up 
our loins and produce more.  While 
doing so, we also want, because our

ordinary food  supplies are more or 
less adequate, to pay more attention 
to protective foods.  I have no doubt 
that we will attain better production 
and large production of coconut also 
from this point of view.

Mention  was  also  made  about 
Andamans,  about  representation  to 
Saurashtra, Coorg, Kutch.  etc.  All 
this could be provided for, probably 
in rotation, from amongst the three 
places that we have in the hands of 
the Government and representatives 
could be invited to take part in the 
deliberations  of  this  Committee. 
There is one  point  which  my hon. 
friend has raised about  how  many 
research stations we have.  Although 
the Committee is of  recent  origin, 
we have got coconut nurseries in as 
many as  28  places  already.  There 
are nine in Madras,  eleven  in Tra- 
vancore-Cochin, one in Mysore, two 
in Orissa, two in  Bombay,  two in 
West Bengal and one in Assam.  This 
is the state of affairs under the First 
Five  Year  Plan.  So  far  as  the 
Second Five Year Plan is concerned̂ 
we are going to add to them  We 
have planned  to  sp)end  a  sum of 
Rs. 37.2 lakhs.  So  far  as develop
ment and starting of new nurseries 
is conce.rned, there is going to be one 
nursery in Andhra, one development 
centre for Pondicherry, one in Hy
derabad,  and  Kutch.  Saurashtra is 
going to have  a  scheme  for  the 
development  of  coconut  and one 
scheme in Orissa, Madras and Assam. 
West Bengal is going to have two 
•schemes for development and propa
ganda of  coconut  which  will cost 
about Rs. 3  lakhs  nearly.  I hope 
what we have done in the case of 
codonut will be considered as fairly 
satisfactory.  Especially,  under  the 
Second Five Year Plan, the develop
ment that we envisage will add to 
the production of coconut.  But, it is 
a fact that we are not self-sufficient 
in coconut.  We have  to  import a 
large quantity from outside.  Our aim 
is to progressively reduce the import 
and come to a stage when no more 
imports would be necessary.
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I therefore  propose  that the Bill 
may be passed into law.

Mr. Speaker: The  question is: , 

“Th&t the Bill further to amend 
the  Indian  Coconut  Committee 
Act, 1944, be taken into conside
ration.”

The motion was adopted.

Mr. Speaker: Clause-by-clause con
sideration. There are  a few amend
ments. Let us start with clause 2. 

Clause 2—{Amendment of section 2, 
etc.)

Amendment made:
Page 1, line 12—  ,

/or “Indian companies Act, 1913” 
substitute “Companies Act, 1956”.

—[Dr. P. S. Deshmukh] 
Mr. Speaker: The question is:

“That  clause  2,  as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended,  was added 
to the Bill.

Clauses 3 and 4 were added to the 
Bill.
Clause 1 and Enactiiif Formula.

Amendment made:
(i) Page 1, line4— 

for “1955” substitute “1955”.

<ii) Page 1, line 1— 
for  “Sixth  Year” substitute 

‘̂Seventh Year.”

—[Dr. R.  Deshmukh] 

Mr. Speaker: The question is:

“That clause 1, as amended, the 
Enacting Formula, as  amended, 
and the Title stand  part of the 
Bill.”

The motion was adopted.

Clause 1, as amended, the Enacting 
Formula,  as amended, and the Title 

were added to the Bill.

Dr. P. S. Deshmukh: I beg to move: 

“That the Bill, as amended, be 
passed.”
Mr. Speaker: Motion moved:

“That the Bill, as amended, be 
passed.”

S>hri Punnoose: I  ̂ obliged to the 
Minister for promising  to look into

(Am̂ dm̂ t) Bill 

the price aspect  of the commodity. 
Whatever representation we give here 
to the producers or the various States 
or even the researches can be of no 
avail unless we are able to give a 
substantive inducement and incentive 
to the cultivator.  I believe that the 
information with the Minister—I do 
not say it is incorrect—is very incom
plete. The price of coconut today is 
ranging between Rs. 125 to 130  per 
1000 nuts. That is a very uneconomic 
price for the producer.  There  is an 
impression in the Government cir(̂les 
here that this being an edible commo
dity, to pay a high  price would be 
against the  people. That is  not a 
totally correct impression.  It is true 
that part of it is being consumed. But, 
that is a very negligible part. This is 
mainly  a  commercieil  conmiodity. 
Also, the fact  is that even  a small 
peasant with a small plot of land has 
some trees.  A rise in  the  price of 
coconut, if you take the whole picture 
mto account, is in favour of the coun
try  and  the  people.  Therefore, I 

would like the Government to take a 
more helpful attitude with regard to 
the import of coconut and coconut oil 
from Ceylon.  We must be guided by 
cur interest.  If that is done, I thinic 
the first step will be taken to improve 
the cultivation also.

Then, the hon. Minister referrea *0 
the commonsense point of view. Com- 
monsense one must have; but it is also 
true that it is seldom found.  Never
theless, that cannot help very much in 
taking  coconut  cultivation  out  of 
tit>uble.  What  can  be  done  by 
research and  scientific  methods  of 
cultivation one can understand from 
what has been achieved, for example, 
in  rubber.  Twenty  years back we 
in this country could produce only five 
lbs.  or at the most  seven lbs. of 
rubber from 1| acres,  but today by 
research we have been able to raise 
it to 40, 45 and 60 lbs. per acre.  So 
tremendous progress can be made and 
it can be made only through research 
and the application of science. There
fore, greater attention should be paid 
to  it.  That  exactly  is  the  most 
commonsense  way  of  tackling  the



[Shri Puimoose] 
problem. There are  some research 
stations, but there are more nurseries 
than research stations. Unless there is 
proper research and also some method 
of organisation by which the know
ledge which  our experts  get  is 
imparted to the cultivator immediate
ly and effectively, we cannot impreve 
the situation. Therefore, while I am 
glad to support  this Bill  I would 
like the  Government  to pay more 
attention to the research aspect. More 
money should be allotted to it and 
there should  be a well  organised 
campaign to impart this knowledge to 
the peasants.

Shri S. C. Samanta: We all whole
heartedly welcome  the Bill.  I only 
wish to make a suggestion to the hon.
Minister and that is this. We are ob
serving Vana  Mahotsava every year.
If Government comes  forward with 
some money to pay for the saplings 
of coconuts, then they may be distri
buted among the cultivators  in the 
cocoanut-growing areas, and that will 
be fruitful.

Secondly, I would request the hon.
Minister t̂at  one research  station 
during this Five Year  Plan period 
should be established  in the North
Eastern area.
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Dr. p. S. Deshmnkh; I quite agree 
with my friend  Shri Pimnoose that 
research and carrying  the results of 
research are very necessary  for the 
betterment of any agricultural  pro
duction,  but I completely disagree 
with him when  he says this is the 
only method of increasing production. 
Of course,  we want  to pay more 
attention to research. We are doing 
so. In the Second Five Year Plan we 
are spending much more mony, but 
as I said in my speech, there are many 
things which ordinarily are not done 
by cultivators for which no research 
is necessary  and which/ because of 
their poverty, because of certain other 
circimistances, are not carried out. If 
Fome of these things are done, a con
siderable increase  in the production 
ran be obtained.  I do not want

Supreme Court 3804 
{Number  of Judges) Bill

minimise the importance of research, 
in any way.
So far as the suggestion of my hon. 

friend about Vana  Mahotsava is con
cerned, as a rule  we do not spend 
much money  on Vana Mahotsava  as 
such. In the case of cashew-nut, lots 
of States have taken to planting the 
cashew-nut trees in the course of the 
Vana Mahotsava weeks. I am not sure 
if this is not being done also in the 
case of coconuts, but I note his sug
gestion and shall pass it on  to the 
State Governments. In Vana  Mahot
sava of course  we try to  do one 
thing, that is to provide free of cost 
saplings and seedlings to the people, 
and if this is not already being done, 
I will certainly note.

Shri S. C. Samanta: What about
subsidy?

Dr. P. S. Deshmnkh: It  wiU  be
governed by other  policies .that we 
pursue. We cannot make an exception 
in one case. Then it recoils on us and 
we have to go the whole way.

Mr. Speaker: The question is:

“That the Bill, as amended, be 
passed”.

The  motion  was  adopted.

SUPREME  COURT  (NUMBER OF 
JUDGES) BILL

The  Minister  of  Home  Affairs 
(Pandit G.  Pant): I-beg to ‘move: 

“That the'Bill to provide for 
an increase  in the number  of 
Judges of the Supreme Court, ex
cluding the  Chief  Justice, be 
taken into consideration.”

This  is  a  non-controversial 
measure. The Supreme Court consists 
at present of eight Judges includinĝ 
the Chief Justice- During the last six 
or seven years the work of the Court 
has considerably increased. Taking the 
average of appeals, the number  of 
cases has gone up by about 54 per 
cent, and the arrears today are heavy 
and every day they are progressively 
going up. The Supreme Court has to 
set up a Bench of at least five Judges 
in order to deal with  constitutional

♦Moved with the recommendation of me President.  \
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points, and other matters which come 
before the Supreme  Court also  re
quire,  in order that  they may be 
adequately and effectively dealt wit̂ 
the presence of three Judges.  So, in 
order that there may be a Constitu
tion Bench and two other Benches, 
the number should be not less than 
eleven. So, it is proposed  that the 
number should be raised from eight 
to eleven. Under the Constitution such 
an increase cannot be made without 
the approval of Parliament.  That is 
why this Bill has been introduced. 

Mr. Speaker: Motion moved:

‘That the Bill to provide  for 
an increase in the  number of 
Judges of the Supreme Court, ex
cluding  the Chief Justice,  be
taken into consideration.”
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Shri  K-  K.  Basu  (Diamond 
Harbour); This is a very  short and 
simple Bill, which seeks to improve 
the working of the Supreme  Court 
whiĉ # a very important functionary 
underi)tir Constitution.

We  all  want  that  our  judiciary 
should  be as efficient  as possible, 
wid that justice should  be done as

quickly as possible. It is true, as the 
Home Minister has pointed out in his 
introductory  speech, that owing  to 
the  increase in  volume  of work, 
there has been a delay. But I would 
only urge that along with this pro
posal to  increase  the number  of 
judges, so that we can have one more 
permanent Bench, we should also con
sider the question  to what  extent 
procedural improvements are neces
sary to mitigate this delay, because we 
know from experience  that we are 
stiP following  the procedures  that 
we had followed during  the British 
days, and more so, because we have 
on a number of occasions,  adopted 
the  procedures,  which  prevail  in 
England with its highly  centralised 
administration and centralised econo
mic life, and which are quite unsuited 
to the conditions of India. Of course, 
we had the all-India judicial reforms 
committee, who have given their re
port,  and we are  told that  some 
legislation  is going  to be  brought 
forward for giving effect to their re
commendations.  I do not wish to go 
into the details of that at this stage. 
But what I would  urge upon  the 
Home Minister is that he should try 
—I would not say, issue a directive, 
but—to request the Chief Justice  of 
the  Supreme  Court  to  consider 
whether  procedural  improvements 
could be made to shorten the period 
of delay and to see that justice is done 
as quickly as possible.

In this connection, I would like to 
emphasise that there should  be not 
only quick dispensation of justice, but 
so also cheap dispensation of justice. 
So far as the lawyer’s fees are con
cerned, I do not know to what extent 
Government are in a position to put 
some sort of check on them. But what 
I would urge  is that at least  the 
deposit money that the litigant has to 
deposit  with  the  Supreme  Court 
should  be  reduced,  so  that  tne 
common man who wants that justice 
should be done by the Supreme Court 
and who comes to the Supreme Court 
for the establishment of his rightful 
claim may not be penalised by being 
asked to deposit a huge sum, which
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may be too harsh for him even if 
that may possibly be the amount he 
would get, if his case wins, or the cost 
that he may get from the other side. 
To be asked to pay a huge amount as 
deposit  is  rather  harsh  on  the 
common  citizen  of  India,  whose 
average income, as you know, is very 
small.  I hope the  Supreme  Court 
would take this into consideration. I 
think this matter comes more or less 
within their rule-making powers. If 
they so wish, they can, under their 
rules, reduce the deposit money to as 
small an amount as possible.

Then, I come to the point made by 
3hri Raghunath Singh,  that retired 
judges of the High Court should not 
be  appointed.  In the case of  the 
Supreme Court Judges,  the age  of 
retirement is 65, whereas that in the 
case of the High Court judges, it is 
60. And it may be that a person who 
has acquired  some experience  by 
working as a judge of the High Court 
may be  helpful  to the  Supreme 
Court

But along with this, when we are 
having three  more new judges,  we 
should also consider whether we could 
have  direct recruitment  from the 
Bar, as is usually done in most of the 
Supreme Courts or the highest judi
ciaries in the different  countries of 
the  world. I think  even  in the 
Supreme Court of the USA,  direct 
appointments are made. In the court 
of appeals in England or even in the 
case of law Lords of England, there 
are persons appointed from the pro
fession as judges.  We should  also 
consider whether such a direct rec
ruitment could not be made here also, 
because so far as our Supreme Court 
is concerned, we have appointed so 
tsLT only  sitting  judges  or Judges 
on  the  verge  of  retirement  in 
the High Courts, or even, retired High 
Court  judges.  I  hope  the  Home 
Minister will take this into considera
tion, and certainly consult the Chief 
Justice of the Supreme Court, when 
the new judges are appointed on his 
recommendation.

Even witji the existing set-up of
eight judges, there' have been  occa

sions in the Supr«ne Court, when 
the two Benches  had to sit simul
taneously.  I was rather  pained to 
leam that on one occasion, one Bench 
was sitting with two judges, and one 
of the judges of the Supreme Court 
had gone on  tour. I do not  know 
whether he had gone  in connection 
with the affairs of judicial adminis
tration, but  from what the  press 
reports indicated, we found  that he 
had gone for  some other  piirpose, 
which might  have been  important 
from his own angle. I do not want to 
go into the merits of that, but I am 
only  pointing  out that when  the 
Supreme Court is in session, natural
ly, we expect—apart from the Consti
tution Bench which, under the Consti
tution, must have five judges—that the 
other Bench also must have at least 
three judges. Of course, two judges are 
-permitted under the law but we find 
that one judge had gone on tour to 
some place in Central India and to 
some other areas. That sort of thing 
should not happen, because,  as my 
hon.  friend has  pointed  out, the 
Supreme Court had already enjoyed 
three months’  vacation, and  also, 
generally, the holidays in the High 
Courts and the Supreme Court are 
more than  those  enjoyed  by the 
executive.

I hope that in the new set-up of 
things, care will be taken to see that 
justice  is  dispensed  quickly  and 
cheaply, so that the ordinary citizen 
or the litigant may feel that he can 
get justice from the Supreme Court 
quickly  and  speedily.  The 
Supreme  Court  is  a  very 
important  functionary  imder  our 
Constitution,  and its  role  is very 
important. So, apart from the Consti
tution Bench which should have five 
judges  at least,  the other  Bench 
should  have  at  least  three 
judges as a rule, unless,  of course, 
there  are  special  circumstances 
which do not make it possible to have 
three judges for the time being.

Then, my hon. friend Shri Raghu
nath Singh had asked for a reduction 
in the remuneration of the Supreme 
Court judges.  It is true that com-
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pared to  our Ministers,  they have 
been getting more. But the walks of 
life from which  our Ministers  and 
High Court or Supreme Court judges 
come, are diJB̂erent. The judges usual
ly come from the Bar. When they 
take up a job on the Bench for an 
income which is perhaps lower than 
'ŵat they would be getting  at the 
Bar, naturally, they are doing a little 
bit of sacrifice. With our social condi
tions being what they are, I do not 
know how far it is proper for us to 
have judges on a very low pay, es
pecially  when  we  want  that  the 
judiciary should maintain  its inde
pendence from the executive. I, for 
my part, would wish that the judges 
may, of their own volition, surrender 
a certain portion of their salaries, as 
they had done earlier,  when there 
was an appeal by Government in that 
behalf.  But  the  point  remains 
whether it will be in the interests of 
our Constitution, which envisages an 
independent judiciary, that we should 
have judges on a very low pay. As 
a matter of fact, from our own ex
perience, we know that in many of 
the High Courts, it is very difficult to 
get senior persons as judges, with the 
provision of compulsory  retirement 
at the age of 60 being there, along 
with a salary  which is limited  to 
Rs. 3500 now. So, as it is, only the 
younger members of the Bar, and not 
the leaders of the Bar could join the 
Bench, and hope to serve  there for 
some period at least.

I hope  the Home Minister  will 
take all these points into considera
tion. I am not speaking in any vein 
of criticising the Supreme Court. By 
and large the  Supreme Court has 
fulfilled the purpose for which it has 
been constituted under  our Consti
tution.

I hope, being an important  fimc- 
tionary under our Constitution,  the 
Supreme Court will endeavour to see 
that the Constitution is worked in the 
true spirit, and the citizens of India 
enjoy justice from the Supreme Court 
in  the best  possible  manner,  as 
quickly as possible, and as cheaply as 
possible.

Shri  Kasllwa]  (Kotah—Jhalawar): 
I very much  welcome  this Bill.  I 
should have thought  that the Home 
Minister should have brought forward 
a Bill,  increasing  the nimiber  of 
judges, not to ten, but to twelve.

I know what amount of work there 
is in the Supreme Court. There is an 
increase in the amoimt of work there; 
as the hon. Minister himself has just 
now said, and this Bill is going to 
serve a very useful purpose.

There is another  point which  I
would like to mention—̂that has  also
been referred to by Shri Raghunath 
Singh. It is  with  regard  to the 
appointment, of retired Judges. There 
is a convention in USA that Judges of 
the Supreme Court never retire. That 
is to say,  there  is no age  limit. I 
suppose that that is a matter which 
must have  been  discussed  in the 
Constituent Assembly. I do not know 
how  and  why  the  Constituent 
Assembly  came  to  be  of  the
view  that  at  65,  Judges  should 
retire.  I  can  say  that  in  the
last three or four years, four Judges 
have died when they were actually 
on the Bench and only two  Judges 
have retired—the last two were both 
Chief justices. I am sure that if they 
had continued on the Bench,  their 
experience—̂their very valuable  ex
perience—could have been  available 
not only  to the Bench but  to the 
country as a whole. I would suggest 
that the hon. Minister reconsiders this 
matter as to whether Judges of the 
Supreme Court should retire  at all; 
so  long  as  they  are  of 
good brfiaviour and are sound in body 
and mind, there is no reason why they 
should be retired.

Mr. Speaker: That requires amend
ment of the Constitution.

Shri Kasllwal: That is true.

With regard  to simplification  of 
procedure, I am in agreement  with 
Shri K.K. Basu, that this should be 
done. I know that the rules  of the 
Supreme Court have now been  con
siderably  changed,  and  there  is
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simplification, but yet it has not given 
relief to the litigant public. I thinK 
that if a Committee is appointed Dy 
the Supreme Court  to go into  the 
whole  question  of  procedure—not 
only the procedure obtaining in the 
Supreme Court but also in the High 
Court—it  would be of great help to 
the litigant public.

There is another matter, to which 
Shri Raghunath Singh referred. That 
is with regard to reduction of salary 
of Judges. With all respect. I do not 
at all know whether there should be 
a reduction of salary of  Judges, for 
the very simple reason that they are 
not getting very much salary looking 
to the amount of fees which a lawyer 
of some importance and name earns in 
his own State  or in Delhi  in the 
Supreme Court. It is easy for a lawyer 
to earn Rs. 30,000 to Rs. 40,000, where
as if he goes to the Bench he will get 
about l/6th of it. So I do not know 
how far it would be fair to reduce his 
enonnous income to this extent when 
he is appointed to the Bench.

There is a convention in England 
that once a person is offered a judge
ship. he cannot refuse. I know that in 
our country such a convention is not 
to be found. I wish that some day a 
convention to this effect is establish
ed in our country also so that once 
a lawyer who is of great  integrity 
and  honesty—whether  he  earns 
millions or not makes no difference— 
is offered a judgeship of  the  High 
Court or the  Supreme Court,  he 
cannot refuse. I would very  much 
like the hon. Minister  to take this 
point also into consideration.

With these words, I welcome this 
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ẑjffsF   ̂ ŝft̂T   ̂ ̂  r̂nr

 ̂ ̂TTcTT t ?fK ̂   ^

#  ̂5TMT f

?n̂ «p̂ ̂  ̂    ̂ wit ?fk

?T ̂ I

3815 Supreme Court  20 AUGUST 1956 (Number of Judges) Bill 3816

w  # 15̂   ̂̂

rT̂  I I  ̂^ n̂TT*T  ^

hPft T̂TJT

f̂̂TTT  f'  ̂ r̂fw %

^ ̂ »FRft ̂  I ̂ TOT ?Tt  în «rr
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TO  ̂ T>3r ^T TT?f

%f̂   ̂ fkm

 ̂̂  «(i*tMi |?rr ̂  ̂   ̂̂ TR

’TT   ̂ T>iT ?T5̂   ̂̂

 ̂ R̂kTT n̂’  ̂  rR|[ qf|- iTrT̂

I T̂FT#  ̂ ĝrtrr ̂  ̂
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t ?ft ̂  ŜTFT̂ 5T̂ f 
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I,
f   ̂   ̂ ?5ft?T ̂    ̂ ̂

^  rR  ̂qw  ^ 5ITTr*T % 

-?m  ̂   ̂  ̂ ̂  I   ̂  ̂^

zT^  ?T ̂>3 I =̂r % ^

 ̂  ?WT  ̂ ?T

%f̂   T̂Rm f   ̂fwrt

^ ̂  f ̂3RT̂  f̂TTTT?  t •

■̂ 3̂  t  ^

% 5TT̂ ̂  ̂ Ftf ̂   I ^

=5fr5T t I

?nfT̂  t lifetime

a  person  is  appointed  a 

High Court Judge or Supreme 

Court Judge  ̂ ft P̂mht [srf̂- 

?̂r] f  ̂<?li<lP̂dl

 ̂̂  t *   ̂ ^
4KI  ̂  ̂T5T   ̂ t>  ^

?ftT

t  t,  ̂   ̂  fe m -

 ̂ [  ̂ f̂ T ]̂  ̂  ̂  ̂  ̂  ̂ ^ 
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m  f - ^  ^

TT ̂rrf̂  ̂  ̂ ^

 ̂ ?ft̂  ?rm  ̂ w  t- 

frrfTT̂ ̂  ̂   ̂  i

5f7t 5RT f̂=RT̂ t» 

liTf̂ T̂   ̂ I  [̂-TPŜ-
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Pandit G. B. Pant:  The  proposal
for raising the strength of the Su
preme.  Court  from  eî t to eleven 
has the support of the entire House. 
So far as that goes, there is no diff
erence of opinion.  I am really not 
called upon to deal with other mat
ters, but it would  perhaps be not 
courteous if I did not refer to them.

The first speaker  referred to the 
vacations which the Supreme Court 
observes ever\̂ year.  1 have taken 
note of the views expressed by hon. 
Members of this  House that they 
would feel grateful to the Supreme 
Court if after examining the present 
position and the changes that  have 
taken place since the transfer of ap
peals from British to Indians hands, 
the Court would consider whether it 
would not be advisable,  desirable 
and proper to reduce the period  of 
three months to something less than 
that.  What exactly it should be is 
for the Supreme Court to consider. 
We all want to maintain the indepen
dence of the Supreme Court, and we 
can only make a suggestion to  the 
Court, but I hope  that  the  almost 
um̂imous  view expressed by hon. 
Members will be duly considered and 
the Supreme Court will attach such 
weight ta it as it deserves.  The de
cision, however, rests with the Court.

There were some suggestions and 
special emphasis was laid on the de
sirability of quick disposal of cases. 
We all agree, as has just been pointed 
out, that justice  delayed is justice 
denied, and the decision howsoever 
perfect it be loses much of its force 
and importance, and to some extent
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even its utilitŷ if it is unduly delay
ed,  If the Supreme  Court has  not 
been able to decide cases as quickly 
as the public would like it to do, it 
must be at least partially due to the 
inadequate number of Judges that the 
Court had so far.  We can well hope 
that with the addition 6f three Judg
es, the position would certainly im
prove and that herieafter cases  will 
be disposed of as quickly as one can 
reasonably expect.  I do  not know 
liow far the impression of Shri Raghu- 
nath Singh is right that the case in 
which an injunction was issued re
lating to a temple situated in Banaras 
was the subject matter of an appeal 
or revision or of any petition in the 
Suiweme Court.  Whether it was the 
Supreme Court or some other Court 
which was in charge of that parti
cular proceeding, I am not sure.  But 
whatever be the facts of that parti
cular case, other hon. Members who 
seem to be familiar with the working 
of the Supreme Court  are strongly 
of the opinion that cases should be 
dealt with as rapidly and as expedi
tiously as may be possible.  We all 
share that view, and I hope the Sup
reme Court is equally anxious to ex
pedite the proceedings.

Some reference also was made to 
the procedure that at present obtains 
in the Court.  I think the Supreme 
Court will be prepared to consider 
any specific suggestions that are made 
to the Chief Justice.  It would  be 
better if the Members who have any 
particular  proposals to  make are 
good enough to bring  them to the 
notice of the  Supreme Court, and 
certainly I believe they would like 
to adjust their procedure to the needs 
of our own country.  The system of 
justice should  be in accord  with 
the genius of our people, and  they 
would like to do all that can  con
tribute towards the achievement  of 
the same.

Hon. Members  are  presumably 
aware that the Government has set 
up a Law Reform Commission and 
that Commission is examining  the 
whole position.  It is going down to 
the fundamentals,  and  we expect

that the report of  the  Commissioa 
will be of great help in reforming 
our system if it calls for an overhaul 
in any respect.  Hon. Members will. 
I hope, give full support to the pro
posals that may be made by the Com
mission.
Some reference has been made to 

the salaries that the members of tiie 
Supreme Court receive.  Their sala- 

. ries were fixed by the Constitution 
some years ago.  If at all the value 
of the rupee has fallen since, so that 
looked at from a purely  economic 
point of view there is no justification 
for any reduction.  In  other  coun
tries too the salaries that the Judges 
of the Federal Court receive are, as 
a rule, higher than the salaries receiv
ed by Ministers and others who are 
expected to serve the people so far 
as possible, without any regard for 
their own personal interests, at least 
not to a large  degree.  But here we 
must take note of the fact that suc
cessful lawyers earn a considerable 
amount, and if you went suitable and 
comp3tent, impartial and able Judges, 
to man the Supreme Court, then their 
salaries should have some relation to 
the earnings of the successful law
yers.  It was, I think,  suggested by 
Shri Basu that the recruitment should 
not be confined to the Judges of the 
High Courts,  but  advocates also-̂ 
most  eminent and distinguished  â 
they are—̂should be given a chance 
to serve as judges of the Supreme 
Court.  Well, the recruitment is not 
confined to retired or serving judges 
of the High Courts.  Advocates can 
certainly be appointed.  I would not 
like to say more about it.  But we 
did not succeed in securing the as
sent of successful advocates when we! 
tried to persuade them to join the 
Supreme Court.  So, if  there  has 
been any lack in the matter, or if 
anybody has failed from among the 
advocates, it is not because of tiie 
Supreme Court or the  Government 
but it is because they  themselves, 
such of them as could very well have 
adorned the Supreme Court, have not 
been able to join the Supreme Court. 
But recruitment is open to the ad
vocates and I would like advocates



[Pandit G. B. Pant] 

to be appointed.  They  can  bring 
fresh blood and they can also intro
duce an element which need not ne
cessarily be expected  from  other 
quarters.  So I wish that we could 
succeed in that, but there is no bar 
and no ban.

As to the judges being allowed to 
serve to their very end, I think that 
will be  somewhat cruel.  Some of 
the judges have already  lost their 
lives while serving in the courts and 
two or three judges had died in re
cent months  or  years.  So, if you 
r̂e to force them to serve on for 
an indefinite period, they would not 
be able to carry the heavy burden 
and it would not be fair to enforce 
such a burden on them.  On the one 
hand, we want to reduce the vaca
tions that they are enjoying today 
and, on the other hand, we want them 
to remain in  the  bench for ever; 
once a judge of the Supreme Court, 
always a judge.  I think the two are 
not quite consistent.

As to the judges of the High Court 
being recruited and being appointed 
to the Supreme Court, I think we 
want in the Supreme Court distin- 
îshed men, erudite men of mature 
wisdom and mature experience.  That 
Is why the  age  of  retirement  tor 
Supreme Court judges has been nx- 
ed at 65 while  that  for the Hum 
Court  judges  stands at 60.  It was 
rnidnly with a view to either promotA 
judges from the High Courts to the 
Pupreme Court or to appoint judges 
who are even retired from the High 
Courts to the Supreme Court, if they 
were otherwise fit; as one of the hon. 
lifembers said:  sound in body and
sound in mind.  So I hope that all 
of them are sound in every respect 
and we are all rather grateful  for 
the excellent service that the judges 
of the Supreme Court have rendered. 
Their task is pretty difficult and in
tricate.  They have to interpret the 
Constitution.  They have to arbitra
te between the subject and the State 
■Dd they have also to decide  cases 
in which domestic Issues or munlci-

3827 Supreme Court 20 AUGUST 1956 (Number of Judges) Bill3328

pal issues of far-reaching character 
are involved.

I do not know if it is necessary 
to extend their criminal jurisdiction 
or to give the persons who are sen
tenced still wider  opportunity  for 
approaching  the  Supreme  Court 
This matter was fully discussed when 
the Constitution was framed and  I 
personally feel that our people, re
gardless of  the merits of the case, 
sometimes have a sort of a passion 
for litigation, and if you were to es
tablish 15 appellate  courts and there 
were 15 appeals,  a man  who can 
afford to go to the 15th court would 
try to go to the 15th and not be satis
fied with the judgements of 14 courts. 
So, in public interests, it is necessary 
to restrict the scope of the number 
of appeals and I hope, while every 
effort will be made to see that the 
judges are in every  way capable, 
impartial, fit and well-equipped for 
their task, the number of appeals and 
even of revisions will be reduced to 
the minimum.

A suggestion  was made that  the 
number should have  increased not 
to 11 but to 13.  13 is not a very
lucky number, so let us be satisfied 
with 11.

Then  it  should

nobody

Shri K. K. Basa:
be 14.

Pandit G. B.  Pant:  WeU,
suggested it.  Too late.

Mr. Speaker; The question is:

'That the Bill to provide for an 
increase in the number of Judges 
of the Supreme Court, excluding 
the Chief Justice, be taken  into 
consideration."*

The motion was adopted.

Clauses 1 and 2, the Enacting Formula 
and the Title were added to the BiCL

Pandit G. B. Pant: Sir,  I  b€«  to 
move:

“That the Bill be passed.- 

Mr. Speaker: Motion moved:

“That the Bill be passed.**
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Mr. Speaker: The question is;

“That the Bill be passed.”

The motion was adopted.

j839 Supreme Court  20 AUGUST
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Mr. Speaker: The next Bill on  the 
Order Paper stands in the name of 
Shri Khaiidhubhai Desai—the Indus
trial Disputes (Amendment) Bill, The 
bon. Home Minister desires that that 
tnay be passed over and the ‘ Jammu 
and Kashmir (Extension  of  Laws) 
BUI may be taken up immediately. I 
fuppose the House has no objection.

Several Hon. Members: No.

Mr. Speaker: Before I call upon the 
lion. Minister to make the motion, I 
have to inform the  House that the 
hall-an-hour  discussion to be raised 
by Shri T. B. Vittal Rao  fixed  for 
today has had to be cancelled.  Shri 
T. B. Vittal Rao is not here.  He is 
lield up somewhere in Dhanbad.

1956 Jammu and Kashmir 383O 
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He was to come this morning.  Dr. 
Hama Rao wrote to me a letter that 
it may be taken some  other day. 
Therefore, the half-an-hour  discus
sion would not be coming off today. 
The date on which it will be taken 
up will be duly notified later in the 
list of business.

JAMMU AND KASHMIR  (EXTEN
SION OF LAWS) BILL

The  Minister  of  Home  AiKairs 
(Pandit G. B. Pant): I beg to move:

‘That the Bill to provide for 
the extension of certain laws to 
the State of Jammu and Kashmir, 
be taken into consideration”.

,  I am thankful to the House for al
lowing me to  make  this moticm. 
This Bill is of a purely formal cha
racter.  Under the Constitution (Ap
plication to Jammu  and Kashmir) 
Order, the Parliament has the autho
rity to extend certain laws to the Jam
mu and Kashmir State.  So, in ac
cordance with the powers that are 
vested in Parliament by virtue of the 
Constitution  (Applicatiwi to Jammu 
and Kashmir) Order of 1954, I move 
that this Bill be taken into conside
ration and be approved and the laws 
that are specified in the Bill be ex
tended to Jammu and Kashmir.

Mr. Speaker: The question ia:

‘That the Bill to provide for 
the extension of certain laws to 
the State of Jammu and Slasb- 
mir, be taken into  consideratian**.

The motion was adopted.

Clauses 2 to 6, the Schedule, clause 1, 
the Enacting Formula and the Tvtk$ 

were added to the BilL

Pandit G. B. Pant: I beg to move:

‘That the Bill be passed**.

Mr. Speaker: The question is;

‘That the Bill be passed**.

The motion was adopted.

*Moved with the recommendation of the Presidoit
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INDUSTRIAL DISPUTES  (AMEND
MENT)  BILL

Hie Deputy  Minister  of  Labour 
(Shri Abid AU): I beg to move:

“That  the  Bill  further  to 
amend the  Industrial Disputes 
Act, 1947,  as  passed by Rajya 
Sabha, be taken into considera
tion".

[B4R.  Deputy-Speaker in the Chair]

2-53i PJN«.

Ihe Bill is  purely a clarificatory 
one and it does not impose any ad
ditional liability  on  employers or 
detract from any of the benefits ac
cruing to the workers.  In the course 
of the operation  of  the provisions 
relating to retrenchment and lay off, 
doubts were raised as to the exact 
scope of the law and what the Bill 
proposes is to remove these doubts.

One of the amendments relates to 
retrenchment  compensation.  It has 
been held that an out-going employ
er will be liable to pay  retrench
ment compensation even when,  on 
change of the ownership,  the  em- 
pk>yees are continued in service by 
the incoming employer on the same 
terms as under the  out-going  em
ployer.  But this is not what was in
tended by the  original  legislation. 
Apart f̂'om this, such an interpreta
tion would tend to do harm by imped
ing the sale, transfer or amalgama
tion of companies.  Clause 3 of the 
Bin clarifies the position.  While not 
affecting the workmen  in  anyway 
whatever, this  might  enable the 
transfer, constitution or  amalgama
tion of companies, whether  by ag
reement or by operation of the law, 
to be effected without any technical 
difficulty.  The  incoming  employer 
shall be responsible for the pajrment 
of retrenchment  compensation  for 
the entire service of the workmen if 
at any future date it becomes neces
sary to carry out any retrenchment.

The second amendment relates to 
the lay off compensation.  Sub-clause 
(b) of the first  proviso to Section 
25C has been interpreted in certain

cases as lending support to the view 
that if a workman is lafQ off in any 
year for more than 45 days without 
any break he will be entitled to lay 
off compensation only for 45 days and 
not for the entire  lay off  period. 
This also was not the intention, and. 
the present amendment makes it clear 
that if during a  period  of twelve 
months a  workman is laid off  for 
more than 45 days, whether with or 
without,  break,  for a  continuous 
period of one week or more, he will 
be paid compensation for all the days- 
of any lay off and not  for 45 day» 
only.

Today’s atmosphere here is one of 
short speeches and  speedy disposal 
and I should not change this welcome 
mood of the Hoxise.  I commend the 
Bill  for  the  consideration of the 
House.

Mr. Depnty-Speaker;  Motion  mo
ved:

“That the Bill further to am
end the Industrial Disputes Act»
1947, as passed by Rajya Sabha,
be taken into consideration”.

Shrl  K.  P.  Tripathl  (Darrang): 
The Bill which has been moved  is 
welcome.  During  the  discussions 
ai an earlier stage, when the House 
decided to grant compensation  for 
lay off to the extent of 45 days,  the 
question that was agitating our minds 
was, **Why 45 days only and why not 
the period be  extended?**  If there 
is a lay. off, the worker has a liability 
to continue on the spot so that  he 
might be available for work.  Now, 
if you expect a man to be available 
on the spot for work  even beyond 
45 days, then  the  same principle 
Which meant the  payment of com
pensation for the 45 days should ap
ply.  Nobody in the  country should 
have the right to expect another man 
to dance attendance  on  him and at 
the  same  time  denying payment 
That was the principle  on  which 
compensation was fixed.  What  we 
said at that time has borne fruit, and 
I am glad that the Govemnsent has
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come to the conclusion that compen- 
-sation should be extended even be
yond 45 days.  Therefore, this  Bill 
would be welcomed all over the coun
try.

In this  Bill,  there  is a proviso 
which says that whatever compensa
tion is given shall be adjustable later 
•on against payment of compensation 
for retrenchment.  Here is a  ques- 
ition of principle involved—the prin
ciple of lay off and the principle of 
retrenchment.  In the  earlier stages 
also, I made the point that the prin
ciple on which retrenchment is com
pensated is completely different from 
the principle of lay off.  In the Ijiy 
off period, the worker is given com
pensation in order to carry on.  He 
needs food.  He must continue as an 
individual.  Without  money he can
not continue.  But he continues for 
the purpose of working in the farm 
or in the industry.  That is the rea
son why lay off is given.  But  the 
principle, of  compensation  for re
trenchment is separate.  It is given 
so that he may get some time for 
searching for alternative employment. 
When he goes away from one indus
try, he has to  find out alternative 
employment.  Of all the countries in 
the world, much more in this coun
try, it is not easy to get alternative 
employment.  It always takes  time 
and imless the man goes out in search 
of an alternative emplojrment, he can
not get one.  Therefore, the principle 
of compensation  for  retrenchment 
means that he is  given  some cash 
money, some ready cash money,  so 
that he  may  go  out  and  try to 
discover if any alternative employ
ment is available elsewhere.  There
fore, to adjust compensation  which 
was meant only for lay off against 
compensation which should be meant 
for retrenchment is, I think, basically 
wrong.  I do not  know the reason 
which is given for the purpose of re- 
trraichment.  It may be that  what
ever the principle,  ultimately  the 
man who is running the industry has 
to cope up with the industry,  and 
his resources cannot  be  depleted. 
Once the resources get depleted, the

difficulty of  paying  compensation 
arises.  Practical considerations seem 
to have weighed with the Government 
when they have provided that  the 
employers would be entitled to adjust 
the compensation for lay off against 
compensation for retrenchmeit  We 
are going to build a socialist patten 
of society, and so, a man who is re
trenched must be enable to find a job. 
In countries like England and Ame
rica, there is unemployment insurance 
and even if a man does not get a job 
immediately, he is maintained out of 
that insurance fund.  But in our coim- 
try, it has not been possible to main
tain such a fund and it is not likely 
that we shall get it quickly.  There
fore, in the present context of things, 
compensation for retrenchment is a 
highly valued compensation and there 
is no doubt that the working class in 
this country will  regard  it to be 
so until imemployment insurance is 
introduced in this country.  Till then, 
we have no doubt that we will con
tinue to press the  Government  for 
this benefit; and, just as we have won 
now in respect of lay off compensa
tion for more than 45 days, we will 
also be able to prevail upon the Gov
ernment to accept our view-point on 
this question of retrenchment com
pensation not being adjusted against 
the lay off compensatiwi.

3 P.M.

There is a very important provi
sion towards the end of this Bill with 
regard to the conditions of service in 
firms or  industries  which  change 
hands.  The question dealt with here 
is, what would happen if a firm or an 
industry changes hands, so far as the 
interests of labour  are concerned? 
It will be remembered  that in the 
course of the last three years, a large 
number  of  industrial  units  have 
changed hands;  particularly  those 
owned by foreigners were sold out at 
tremendous prices in a boom market 
They  used  to have  huge  reserve 
funi and those reserve fimds were 
repatriated.  At the  same time, as 
soon as the new employers came, the 
workers were  served with notices 
saying, **Your service is new; you d»



3835 Industrial Disputes  20 AUGUST 1956 (Amendment) Bill  3̂ 3̂

[Shri K. P. Tripathi] 

not get the benefit of your past ser
vice and the benefit of a share  m 
the reserve fund”.  All toese  ques
tions were  raised and under  the 
existing law of the land, there was 
no answer.  All that wealth  which 
had been accumulated in the  course 
of several years out of savings of 
the industry, for which both the  em
ployers  and the  workers  had  to 
forego some benefits,  went to  the 
employers alone.  When this agita
tion started, the Government  consi
dered the matter and ultimately they 
have come forward with this legis
lation.  It says that when the condi
tions of service of the workers under 
the first employer  and under  the 
second employer continue to be  the 
same without any change, then  the 
workers shall not be entitled to  any 
compensation.  By implication, it may 
be meant that if there is a change in 
the conditions,  then  at least  they 
might be entitled to compensation. . .

Shri Abid Ali:  If it  harms  the
workers.

Shri K. P. Tripathi; - If  it  harms 
the workers, then they would  be en
titled to compensation.  This is  by 
implication; it is not said so in posi
tive terms.  The Bill provides  in a 
negative form  that if there  is no 
rfiange, no compensation should  be 
paid.  For the first time it is put on 
the statute-book and from our work
ers* point of view, it is a very impor
tant principle that the workers are 
ratitled to compensation when there 
is a change in the conditions of ser
vice. This will be welcofhed all  over 
tile coimtry.

I will now  try to  discuss  what 
happens to the  accumulations in the 
industry by way of reserve funds.  I 
do not know about  other  countries, 
but particularly in India, it will  be 
remembered that most of the reserve 
funds arise out of the savings of the 
industry. So much so, the industry in 
India has come  forward with  this 
«*rgument that for  the  purpose  of 
further  development, these  savings 
must be utilise.  In other countries, 
fresh capital is raised for the purpose

of further development, but in India 
no fresh capital is raised.  In  othei 
countries, the capital which is  saved 
is utilised for the purpose of replace
ment only.  In this country also, the 
Income-tax Department  gives  them 
relief, so that replacement  might be 
continued. But, it is  not  merely  a 
question of  replacement.  If a  finik 
starts with a capital Rs. 1 lakh for one- 
type of industry, it goes on  saving, 
year after year and out of the savingŝ 
it expands and builds a new industry. 
A firm dealing in cement now expands 
and takes up plantations, jute, cotton 
and so on, out of  the  savings.  In 
other countries, this is not  regarded 
as proper; they raise fresh capital for 
fresh ventures.  When you save, the 
saving might arise either by foregoing. 
your dividends or by giving less wages, 
to labour. In this country, it has been 
accepted as a principle that bonus is 
the right of workers. Bonus comes out 
of profits and annual sharing of pro
fits is bonus.  If it is admitted  that 
the worker has a right to share  the 
profits, and if out of profits  accumu
lations are made and kept as non-dis- 
tributed profits, it is very clear that 
the workers have a right to share the 
non-distributed  profits  put  into- 
the  reserve  fund.  If  a  firm, 
chainges  hands,  the  question  arises 
as  to  whom  the  reserve  fund 
should belong; should it belong  only 
to the employer  or to both.  If  it 
should belong to both, in that case, it 
is very clear that the worker has  a 
right to get compensation if  the firm 
changes hands and the reserves  are 
repatriated.  But, if the reserves are 
retained  in  the  industry  which 
changes hands—instances are  there 
—the question of compensation  does 
not arise.  But, if the reserves  are 
taken away—it happened during  the 
last two or three years that a very 
larce number of firms changed hands 
and the reserves were repatriated to 
England—the  question  obviously 
arises: What  is the  share  of the 
workers in that? It is  not a smaU 
question.  The conditions of  service 
remain the same, but both the  em
ployers and the  workers  forewent 
certain benefits and created a reserve
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fund.  If the reserve fund is taken 
away, then the capital itself is taken 
away to that extent; the company be
comes poorer and  its  capacity  to 
weather the storm is reduced.  So, I 
humbly submit that when  we are 
progressing towards a socialist  pat
tern of society, the society has  to 
determine the most important things 
like capital formation.  Capital for
mation determines the difference be
tween the socialist pattern of society 
and the capitalist pattern of society 
and one must be able  to say  that 
this is the way in which the  capital 
formation could arise in a  socialist 
pattern of society.

I humbly beg to submit that in  a 
socialist pattern of society whatever 
reserves are created after the distri
bution of normal dividends, in  that 
there should be a share for the wor
kers and if such reserves are likely to 
be taken ‘away then  the  workers 
should be given their  share.  The 
workers’ demand for such a share is 
not by way of compensation but by 
way of right just as if I deposit  an 
amount in a bank and then the ques
tion arises as to whom that  deposit 
should go, it should obviously come 
to me.  But that has not  been in
cluded in this.

Then again there is the new point 
arising out of the decision  of  this 
Parliament to have a socialist pattern 
of society  as the goal.  Since  we 
have adopted  this  view, it has be
come incumbent on our part to con
sider the question of reserves  also 
because reserve is capital formation 
and socialist pattern of society deter
mines capital formation in a parti
cular way, at least with  regard to 
allocation, with regard to ownership. 
Therefore, I humbly beg to submit 
that  while  this  clause  3,  which 
amends clause 25, is quite acceptable 
CO the working classes as it is,  the 
working classes go further in  its in
terpretation and their demands and 
the demands are with regard to what 
should happen  with regard  to re
serves or reserves which are capita
lised, reserves which are non-distri- 
ttuted, azid Hie demand is that there

should be legislation which  should 
authorise distribution of the same to 
workers also.

So far as the employers  right  is 
concerned, he is quite free and is at 
liberty to sell away  the  company 
along with the reserves.  In that case 
he gets 4iigher price.  If I sell a coni- 
pany with reserves, obviously I  get 
higher price.  If the company has a 
capital structure of three  lakhs  of 
rupees and reserves of three lakhs of 
rupees, then obviously the employer 
can sell that company for six lakhs 
of rupees.  Then what happens?  He 
realises the price  of the company 
plus the reserves also, the total re
serves.  In this way, by an  agree
ment between  the seller  and the 
buyer, the total reserves,  part  of 
which belong to the workers, go  to 
the original employer or, if he makes 
a mistake, to the buyer.  In either 
case, who loses?  It is the  worker 
about whom there is no  legislative 
provision in the law of today. There
fore, I humbly beg  to submit  that 
this question has to  be considered 
sometime or other and I hope  the 
Government would, like in the case 
of lay off compensation where  they 
have been kind enough to  consider 
and come to the conclusion  regard
ing its extension beyond 45 days,  in 
the case of workers’ right to a share 
in the reserves once a company  is 
transferred also, make the law up to 
date in terms of our intentions  to 
establish a socialist pattern  of  so
ciety.

Shri  Tushar Chatterjea  (Seraro. 
pore): While welcoming this Bill,  I 
fully support what Shri Tripathi has 
said firstly with regard to the  rî  
of the workers to have compensation 
m case of retrenchment and secondly 
about the more  fundamental  point 
that he has raised about the workeis' 
share in the matter of reservê

The point about compensation lor 
retrenchment is, I think, a very vital 
one and when the Government  has 
come forward to amend that part of 
fte clause, I think that gap should be 
nlled up m this amending Bill.  If a

already got lay  off
ocneflt  for 45 days. Is  reti«ndMd
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after that, he is not entitled to  get 
any other comi>ensation.  That  goes 
against the original section 25F of the 
Industrial Disputes Act.  In this sec
tion very clear conditions have  been 
laid down for compensation, for re
trenchment and, as Shri Tripathi has 
. stated,  lay  off  and  retrenchment, 
these two things should be judged in 
different ways.  Whereas lay off is a 
temporary measure, retrenchment  is 
a drastic  measure  by  which  the 
worker  is  rendered  unemployed. 
Therefore, in this amending Bill, the 
proviso in clause 2 should be suitably 
amended so that the worker,  even 
if he is being retrenched  after  45 
days, is entitled to get compensation.
I know personally, having my  con
nection with  a number  of  trade 
unions, if any worker is regarded as 
an undesirable element by the  em
ployer, he can easily be  retrenched 
ip this way and he can easily be de
prived of this compensation benefit.
I think it is a very vital point.  It 
touches the very basic principle and, 
therefore, suitable modification should 
be made.

Another thing which Shri Tripathi 
has not mentioned  but I want  to 
mention is this.  It is quite right that 
benefit for lay off has been provided 
even beyond 45 days.  But here it is 
stated:

“and the lay off after the expiry
of the first forty-five days  com
prises continuous  periods of one
week or more..........”

That means, if further lay off  is 
more than a week, then  only the 
worker  is entitled  to get  lay off 
benefit for that further period.  That 
is to say, if his lay off  is for  any 
period which is less than a week, he 
is not entitled to get  any' lay  off 
benefit.  This puts the worker in  a 
difficult position.  I do not  under
stand why when this benefit has been 
extended beyond 45 days, this special 
restriction has been imposed that if 
beyond 45 days, more than seven days 
lay off is there, then only the worker 
is entitled to get benefit,  otherwise

not.  I suggest that this defect should 

be remedied.

Lastly, as Shri Tripathi has pointed 
out, I also feel that the wording  of 
the new section 25FF, as it has  been 
put here, may give rise to legal com
plications ultimately in case of  any 
transfer of ownership.  If the service 
condition of the worker is in any way 
disadvantageous than  the  previous 
one, he will get compensation. If the 
service conditions remain the  same, 
he is not entitled to any compensa
tion.  But the wording of the proviso 

here is:

“ . . .the terms and conditions 
of service applicable to the work
man after such transfer are not in 
any way less favourable to  the 
workman than those applicable *0 
him  immediately  before  the 
transfer;”

I think this qualification should not 
be included in the proviso.  If it  is 
included in the proviso,  then  the 
main part of the section may  be in
terpreted in a different  way  and 
there  may  be  complications  ulti
mately.  So, I think, instead of put
ting it in a negative way, it should be 
put in a positive way so that in such 
cases where service conditions have 
been altered in any way compensa
tion should be paid.  This sort  of 
direct asse<rtion should be made.  As 
the Minister himself says as regards 
the first portion of the  amendment, 
this has been brought forward only 
because of some misinterpretation by 
the  legal  interpreters.  From  that 
point of view, I think, section 25FF 
should be suitably re-written so that 
there remains no loophole for making 
a wrong interpretation of this provi
sion.

I think this Bill has corrected some 
defect but I feel that it should  have 
gone much further to safeguard those 
fundamental rights of the  workers 
that are involved in the case of re
trenchment benefit.

Shri Am  AM:  Mr.  Deputy.
Speaker, taking the last point of the 
hon. Member Shri Chatterjea  first, I



3841
Industrial Disputes  20 AUGUST 1956 

(Amendment) Bill 

may mention that section 325FF is a 
positive section.  It says what  shall 
happen.  The  workman  has  bê  
guaranteed one month’s  notice  in 
wriUng and compensation.  The pro
viso to the section is also definite.  It 
i« in negative form.  What he wants 
is.already in section 25FF.  Proviso 
(b) to section 25FF says—

“(b) the terms and conditions 
of  service  applicable  to  the 
workman ’ after such transfer are 
not in any way less  favourable 
to  the  workman  than  those 
appUcable to  him  imm̂iately 
before the transfer;”

If it is more favourable he will be 
cf course happier; but if it is  less 
favourable, then the worker  would 
be entitled to retrenchment compen
sation as has been provided for in the 

Act.

The point  about one week  was 
raised by Shri Chatterjea. There  is 
nothing new to that effect mentioned 
in the amending Bill.  It has  only
"been reproduced from  the  original 
section.  So, we are not making  any 
amendment to the clause to the  de
triment of the worker, as has been 
pointed out by Shri Chatterjea.  He 
wUl find it in the principal Act.

With regard to the provision for 
setting off the lay off compensation 
in case there is ultimately retrench
ment and the retrenchment compen
sation may become less, I may  sub
mit that this has been put with  a 
purpose, to give an employer  some 
chance to make all  attempts  for 
working the factory.  Otherwise,  il 
we make him pay off  the lay  off 
compensation and then ultimately re
trenchment compensation, then  some 
employers may at the very beginning 
of the trouble coming up pay  the 
workers retrenchment  compensation 
and close the factory.  We feel it is 
in the interest of the workers  that 
the factory is worked and should not 
be closed.  It is a sort of inducement 
to the employers in the interest  of 
the workers and the industry, so that

•  they may continue to run the factory.
There may be difficulty about mar-
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ket conditions, raw materials may 
be available, finance  may  not  be 
available.  In those circumstances he 
should be given some breathing time 
to get the necessary help from  the 
sources he can and continue the fac
tory.  From  that point of view  I 
hope hon. Members who did not  like 
this provision would welcome it.

About sharing the profits, I am one 
with  my  hon.  friends  who  have 
spoken that certainly workers should 
get their due share in the prosperity 
of the concern.  About that there can 
be nt> two opinions.  We are  our
selves very much anxious  to  find
some norms to fix, if it is  possible, 
the bonus from the profits and  also 
otherwise.  But the difficulty, as hon. 
Members who are themselves  field- 
workers, know, is that nobody  has 
been able to find an all satisfactoiy 
solution.  Some solution  has  been 
found for current bonus about which 
there is some opposition from  some 
quarters.  We hope that in course of 
time that also will subside and the 
system which has become popular in 
some of the industries in some  parts 
of the country  will  become  more 
popular elsewhere also and  perhaps 
that may be adopted universally  by 
trade union workers everywhere.

My hon. friend Shri Tripathi men
tioned about profits.  That is  true. 
But if there is loss that also has to be 
taken into consideration.  While mak
ing rules or frammg  legislation all 
the possible contingencies have to be 
taken  into  consideration  and  not 
profit alone.  I do not agree with the 
remarks that the BiU is defective in 
that respect, because that particular 
provision cannot find a place in  the 
Industrial  Disputes  Act.  As  hon. 
Members know,  we are  appointing 
wage boards for some of the import
ant industries.  Perhaps it may  be 
possible for the wage board to  give 
some consideration to the suggestion 
the hon. Member has made and this 
effort will of course continue. It is an 
important matter not only from  the 
worker's point of view, but also from 
the point of view of the industry. It 
cannot be given up as it is and wiU 
be  continued  through  the  wage
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[Shri Abid AU] 

boards and other sources.  I hope that 
this explanation  will satisfy  hon. 
Members and they will  appreciate 
that we are also alive to the  issues 
that they have in mind.

BIr. Depnty-Spcaker.  The question 

is:

“That  the  Bill  further  to 
amend  the  Industrial  Disputes 
Act, 1947, as passed by the Rajya 
Sabha, be taken into considera
tion.” .

The motion was adopted.

Clauses 1 to 3, the Enacting Formula 
and the Title were added to the Bill.

6nri AM AU; Sir. I beg to move:

"  “That the Bill be passed.”

Mr. Depnty-Speaker:  The question

is:

“That the Bill be passed.”

The motion was adopted.

BUSINESS OF THE HOUSE

Shri  Rane  (Bhusaval);  May  I 
make a request that the  House  be 
adjourned for a few minutes because 
the business has  collapsed?  Seven 
hours had been allotted for two Bills.

Mr. Depaty-Speaker: The House is 
adjourned for half an hour to meet 
again at four o’clock.

Pandit Thakur Das Bhargava (Gur- 
gaon): Why adjourn for half an hour? 
Let it be adjourned for tomorrow. As
matter of fact, the  next  motion 
about displaced persons was to come 

up on the 22nd.

Shri C. R. Nararimhan  (Krishna- 
giri): The House has already adjourn
ed.

Pl̂ dit ThakUr Das Bhargava:  It
was by chance that on all the other 
Bills there was no debate or discussion 
^d the whole thing collapsed.  This

item was to come off on the 22nd. 
I was informed that it will be taken 
up on the  22nd.  Some  Members 
asked me whether it will come  up- 
today or they could remain absent. 
I told them to remain absent if they 
so chose as these rules were  not 
coming for discussion today.

Mr. Deputy-Speaker: That was my 
information also.  Lala Achint Ram 
enquired of me yesterday at Hissar. 
He thought that it would be coming 
up after the 21st.  If the House is of 
that view___

Pandit Thakur Das Bliargava:  It
happened like this.  I received  a 
chit from the Secretariat that  this 
will be taken up on the 22nd.  I came 
back from Hissar yesterday.  I  did 
not even look into the papers.  This 
morning Lala Achint Ram asked me 
if it was coming up today. I said, no» 
He asked, why is it so.  I said that 
I had received a chit that it will come 
up on the 22nd.  When I came to the 
House today at about 12,  and  saw 
there was some chance of the business 
coming up, I  collected  my  books. 
Though I may be ready,  the  hon. 
Minister is not ready.

Then, it is not fair to those whom 
we have asked to be not present___

Mr. Deputy-Speaker: Readiness has- 
to be known subsequently.  For  the 
present, the Minister is not here.

bandit Thakur Das Bltargava: The
Minister is not here, Lala Achint Ram 
asked me at about 9-30 this morning.
I asked him to go away because ac
cording to the note from the Secreta
riat which I received, liknew it was 
coming up on the 22nd.  I asked him 
to go away.  He wanted to take part 
in the debate.  If the House is to be 
adjourned, let it be adjourned to to
morrow.

Some Hon. Members: Day after to
morrow.

Shri C. R. Narasiitiluiii: If the busi
ness has collapsed earlier can we not 
wait?
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Shri Rane: The Jammu and Kashmk 
Bill was allotted four hours and this 
Bill was allotted three hours.

Mr.  Dcputy-Speaker; . We  have 

finished the work of 11 hours within 

3i hours.

Pandtt Thakur Das Bhargava: We
can proceed with the work and finish 
the rest of the work in five mmutes. 
The Ministers are not  here.  There 
are my motions.  The other two mo
tions can also be taken up and  dis
posed of and the whole thing can be 
gone through easily but Parliament is 
meant for discussion and Debate and 
not to dispose of work when members 

are not present.

Shri.C. R. Narasimhan; The House 
should congratulate itself  on having 
expeditiously disposed of  the  busi
ness.  We  may  take up the next 

business.

Some Hoil  .Memberst Lst  the
House be adjourned for the day.

Mr. Deputy-Speaker: Of course, it 
was unexpected that the debate will 
collapse and we  would  finish  the 
work.  But that should be no reason 
for adjourning the House  for  the 
day.  We ought to be ready for the 
next business that is to be taken up 
and ready for this contingency that 
the debate might collapse.

Shri Ramachandra Reddi (Nellore): 
The Ministers themselves do not seem 

to be ready.

Mr. Dcputy-Speaker: For the  pre
sent, we might adjourn for half an 

hour.  Then, we will see.

Pandit Thakur Das  Bhargava: It
follows that if the Minister does not 
come in time, then the business may 
be adjourned for half an hour, but 
if the Members, who are under the 
impression that the debate will  be 
coming on the 22nd, do not turn up, 
the debate cannot be adjourned  to 

the next day.

Mr.  Deputy-Speaker:  Agreed.  I 

have to look Into this. If  that  woa
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the impression that it will be taken up 
on the 22nd, it would be adjourned. 
Let me satisfy myself if that impres
sion has ên given and by whonu 
Perhaps the hon. Member said that 
some one from the Secretariat....

Pandit Thakur Das Uiargava: Two
Members asked me an<hl told them 
that it will be coming on the 22nd.

Mr.  Deputy-Speaker: On  what
basis?

Pandit Thakur Das Bhargava:  On
the basis that I received a note from 
the Secretariat.

Mr. Deputy-Speaker: I must  see 
whether the person who has given that 
impression was authorised or not. 

Pandit  Thakur  Das  Bhargava:
Everybody thought  like  that.  The 
four Bills would take  10 hours.

Mr. Deputy-Speaker: I agree  that 

that was the impression.

Shri D. C. Sharma: (Hoshiarpur):
I asked the hon. Member this morn
ing when this would be taken up. He 
said that it will be taken up on the 
22nd. Other Members have gone.

Mr. Deputy-Speaker: If one  hon. 
Member was under  an  impression 
and he passes on that impression to 
20 Members, the position remains the 
same.  There is no other source. The 
hon. Member was under the impres
sion that it would come up on the 22nd 
and he has passed on that impression 
to other Members as well.  It does 
not become strengthened by passing 
on that impression to other Members. 
Pandit Thakur Das Bhargava  says 
that he got the impression by a note 
from some Member of the Secretariat. 
I am putting it to the hon. House. Let 
us adjourn for half an hour.  In the 
meanwhile, I will ascertain.  If that 
impression has been given by some 
person who is authorised,  certainly. 
We  will  adjourn  afterwards.  The 
House is adjourned for half an hour.

3-35 P.M.

The Lok Sabha then adjourned till 
Five minutes past Four of the Clock,
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The Lok Sabha reassembled at Five 
Minutes Past Four of the Clock.

[Mr. Speaker in the Chair]

Mr. Speaker: What is the deske of 
the House regarding  the  Displaced 
Persons (Compensation and Rehabili
tation) Rul̂?

Pandit Thakar Das Bhargava (Gur- 
âon): I have suggested they may be 
taken up day after tomorrow.

Mr. Speaker: Is that the pleasure 
•of the House?

Hon. Members: Yes.

Mr. Speaker: It will be taken up 
as the first item after Question Hour 
day after tomorrow.

The  Minister  of  RehabiUtation 
<Shri Mehr Chand Khanna):  II will
be the first item  tomorrow  or  the 

•day after?

Mr. Speaker: Tomorrow is a holi
day.  The House will now take  up 
Supplementary Demands for  Grants 
for 1956-57.

DEMANDS  FOR  SUPPLEMEN
TARY GRANTS* 1956-57

D e m a n d  No. 113—Ca p it a l  Ou t l a y 

lOF t r e  Min is t r y o f  Co m m e r c e a n d 

In d u s t r y 

Mr. Speaker: Motion moved:

‘That a supplementary simi not 
exceeding Rs.  1,000  be granted 
to the President  to  defray the 
chages which will come in course 
of payment during the yeir end
ing  the  31st  day  of  March,
1957, in respect of ‘Capital Out
lay of  the  Ministry  of  Com
merce and Industry*. ”

D e m a n d  No. 126— L̂o a n s a n d Ad
v a n c e s  BY  THE  Ce n t r a l  Go v e r n m e n t.

Mr. Speaker: Motion moved:

“That a supplementary smn not 
exceeding  Rs.  5,25,00,000  be 
granted  to  the  President  to 
defray  the charges  which will 
come in course of payment during

the year ending the 31st day* of 
March, 1957, in respect' of ‘Loans 
and  Advances  by  the Central 
Government’.”

D e m a n d  No. 128—P u r c h a s e s o f 

Fo o d g r a in s  *

Mr. Speaker: Motion moved:

“That a  supplementary  sum 
not  exceeding  Rs.  80,48,22,000 
be granted  to  the  President to 
defray the  charges  which will 
come in course of payment dur
ing the year ending the 31st day 
of March,  1957,  in  respect of 
‘Purchases of Foodgrains’.”

Demand No. 131—Capital  Outlay 
OF THE Ministry of Home Affairs. 

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 35,00,000 be granted 
to the President  to  defray the 
charges which will come in course 
of payment  during the year end
ing the 31st day of March, 1957, 
in respect of ‘Capital Outlay of 
the Ministry ct Home Affairs’” 

D e m a n d  No. 142— O t h e r  Ca p it a l 

O u t l a y o f t h e  Mi n is t r y o f  Tr a n s

p o r t

Mr. Speaker: Motion moved:

“That  a  supplementary  sum 
not exceeding Rs. 3,50,00,000 be 
granted to the President to defray 
the charges which will come in 
course  of  payment  during the 
year  ending  the  31st  day of 
March, 1957, in respect of ‘Other 
Capital Outlay of  the  Ministry 
of Transport’.”

Shri Raghavachari  (Penukonda): 
May I respectfully submit that so far 
as these Demands are concerned, we 
are taken by surprise and cut motions 
have not  been  tabled?  The whole 
biLsiness is upset.

Mr. Speaker: How is it upset? Hon. 
Members want the statement of the 
work  a  week  in  advance.  If the 
statement is late even by a single day 
or a single hour, there is so much 
demand here.

Shri  Baghavacharl:  Yon  will be 
pleased to see that so far as these

♦Moved with the recommendation of the President.
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Demands  are  concerned,  we must 
really  contribute  something.  The 
whole  arrangement  for  five to six 
hours is upset  and  even  the con
sideration  of  the  rules  has been 
deferred on account  of some  other 
reason.  This is an important matter 
in which some principles are involv
ed.  Several crores of rupees are also 

involved.

Mr. Speaker: I  find  there  are
Demands for Excess Grants.  We are 
not going to do anything with them 
except make some observations.  So 
far as the Supplementary Demands 
for Grants are cancemec?, wherever 
there is a new item, we will have to 
make an observation.  So far as the 
old items  are  concerned,  it is an 
adjustment and  appropriation from 
one to the other.  I  do  not think 
much is going to be gained by post
ponement.  As a matter of fact, we 
have got a lot of work  to  do and 
whatever we gain we will be only 
wasting  away  by  adjourning  the 
House.  How are we to get through 
the other business? There is no sur
prise so far as  this  matter is con
cerned.  I will  give  opportunity to 
any  hon.  Member  who  wants to 
speak on any of these Demands.

Let the hon. Minister just say a 
few words as \o vhy he wants these 
Demands, what are the broad items 
for which he wants them etc.

The Minister of  Revenue  and De
fence Expenditure (Shri A. C. Gnha);
There  is  a  rather  elaborate  note 
attached to each of the Demands. The 
total Demands would be for about 
Rs. 89-65 crores.  This  will  be  on 
capital account.  The one item is lor 
the loan to Burma Government.  The 
first proposal was that they would 
draw it  in  two  years.  Last year 
they did not draw anything and we 
provided in the Budget this year only 
Rs. 15 crores, but now they are tak
ing the entire amount this year.  So, 
we are putting a Supplementary De
mand for Rs. 5 crores.

The main item would be the pur
chase of food which would come to 
about Rs.  80  crores.  I  think the

House is aware there is something not 
very easy with the food situation. So, 
we have to import food from outside 
for our buffer stock as reserves.  That 
will come to about Rs. 80 crores.

Then there is some  amount also 
about  Asoka  Hotel.  Previously  it 
was  arranged  that  Government 
would only take a  small  share of 
Rs. 26 lakhs in the company in the 
form of preference shares and would 
give Rs. 25 lakhs as loan.  The pro
moters of th e company have not been 

able to fulfil their part of the agree
ment in raising sufficient money.  So, 
the proposal  is  lhat  Government 
should take up the entire project and 
finance it wholly from the Govern
ment and run it entirely under the 
Works, Housing and Supply Ministry.

These are the main items, and elabo
rate notes have been attached to the 
Demands.  I hope the Demands will be

Shri Mattben (Tiruvellah);  Let us 
know what was the orginal idea of 

the Ashoka Hotel.

Sliri A. C. Gnha: I  have  stated the 
original idea was that the Govemm̂t 
would take up  preference  shares f̂  
Rs, 26 lakhs and would give a loan of 
Rs. 25 lakhs carrying  an  interest of 
five per cent, but now the promofere 
have not been able to raise sufficient 
money. (Interruption).

Mr. Speaker: Hon.  Mem*bers  will
kindly rise in their seats and put ques
tions leisurely. Half sitting and half 
standing and  putting  the  quest!cnr 
simultaneously is not right.  The hon. 
Minister is certainly going to answer 

whatever is asked.

Shri Matthen: We want to have some 
idea of  the  finances.  What  was the 
original capital of the company, what 
is the Government’s share, what is now 

sought to be done etc.

Shri C. R. Narasimhan (Krishnagiri) r 

May I ask.......

Mr. Speaker: On the same matterT 

Shri C. R. Naraslmhaii: Yes.
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Mr. Speaker: The hon. Minister may 
note down the other i>oints raised by 
hon. Members and  reply once for all.

Siiri C. R. Naraskuhaju How much of 
this is for rice  and  how  much for 
wheat?

Mr. Speaker:  That  relates  to the
hotel. The Demand is for Rs. 80 crores 

:lor the purchase of foodgrains which 
is made up by adjustment. The exist
ing provision of Rs. 37 crores is to be 
raised to Rs. 126 crores.  That is by 
Us. 89 crores but even there they want 
to appropriate Rs. 8 crores from sur
plus under other heads.  The Demand 
is thus for Rs. 80. crores for which in 
•effect they want the vote of the House.

So far as the  hotel  is  concerned, 
originally it was expected to be a pri
vate company.  Later on, these shares 
are being purchased  by  the Govem- 
nrient. '

The Prime  Minister  and Bfinister 
'Of External Affairs and Finance (Siiri 
Jawaharlal Nehm):  Not  entirely.  It 
was a Government-sponsored company 
in which Government took 25 per cent, 
•of the shares, or rather Rs. 25 lakhs, 
and also gave a fairly big loan.  Later 
•on, we gave more in the shape of loan, 
.and later we decided that Government 
should take it  over  completely.  Of 
ĉourse, there is some private capital, 
too, about Rs. 15 to Rs. 16 lakhs, and 
it may be some more private capital 

may come In.  We do not object to 
that.  But we could not allow It, hav
ing gone thus far, and leave it in the 
Jiir.  I would invite hon. Members, if 
they have the time, t© go round to this 
l)lace and see this enormous structure 
■which has been built with remarkable 
rapidity, because we wanted it specially 
-to be ready in October, for this big 
UNESCO conference that was going to 
take place.

Shri Eafhavachari:  May  I  know 
whether all the  Damands  for Grants 
«re going to be put togethert

Mr. Speaker: There are only five of 
them.

Shri Ramachandra Reddi: His point 

is whether we are to discuss Demand 
after Demand,  or  all  the Demands 
together?

Mr. Speaker: I would like that every 
hon. Member may have one opportuni
ty and he may say whatever he wants 
to say  on  all the Demands  in  one 

speech.

I shall put the demands separately 
to the vote of the House.

Shri A. C. Gnha: In the meantime, 
may I reply to the questions put?

Mr.  Speaker:  The  Minister may

reserve his reply and give it at the end 
once and for all.

Shri  Raghavachari:  I  want  to
make a few observations on the pro
posal to take over practically the en
tire Asoka Hotels Ltd.  Last time, 
when this matter came up, I did par
ticipate in the debate and raise my 
voice against the proposal.  But that 
proposal was passed.  Now, the pre
sent proposal is to take it over com
pletely.

The original proposal was that it 
was to be a  private company,  and 
Government wanted to take shares of 
only Rs. 26 lakhs; now the private 
parties have contributed about Rs. 16 
lakhs only. Government also wanted to 
advance to them a loan  of Rs.  25 
lakhs.  I also understand, from the 
memorandum of association and other 
particulars that were then available, 
that the Government had granted to 
them a site worth about Rs. 40 lakhs, 
on which the building was to. be built

I have gone round the building, and 
I have seen it.  It is, no doubt, a 
mountain of a building coming  up 
there.  But the point we are con
cerned with here is that the promo
ters originally intended to raise Rs. 1 
crore of share capital, including the 
Rs. 26 lakhs which Government had
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-to contribute: that is to say, the pro
moters expected to raise a share capi
tal of Bs. 74 lakhs, and also deben
tures worth Rs. 1 crore.

The particular gentleman and  his 
friends who were int-rested in the 
promotion of this hotel started the 
whole thing, but  now we find  that 
they have not been able to raise more 
than Rs. 16 lakhs’ share money; they 
liave not been able to raise even Rs. 1 
crore worth of debentures promised. 
So, we see now that the entire thing 
is in a confused condition.  The pro
moters  and  the  sympathisers ^d 
friends have left it in such a condition 
that Government have now  to  take 
over the whole thing.  Government 
have now to contribute the balance of 
the money required to make up Rs. 1 
-crore of share capital, and also the 
amount required by way of  deben
tures, for construction, this, that and 
the other.  That means, that nearly 
Rs. 2 crores are going to be invested 
in a hotel, of this kind, which, per
sonally I feel, judging from the arti
cles of association and the objects with 
which it has baen started, is meant 
to provide hotel  accommodation  to 
foreign people who are expected to 
come to India for a particular confer- 

<ence.
If, for a particular conference,  a 

number of guests are expected, and 
they have to be kept in comfort, then, 
IS it the business of Grovemment to 
«nter into a huge concern of this na
ture, and run a hotel in which all 
kinds of things are supplied to cater 
to their needs?  We know that even 
where things are planned well, scru
tinised and done with the utmost care, 
the concerns go out of control,  and 
many of them end in a loss.  Parti
cularly in concerns like hotels, where 
innumerable details are involved  at 
€very stage, and all sorts of goods for 
consumption are used, it almost be
comes impossible to think of any Gov
ernment trying to control it and run 
It at a profit.  We have seen what the 
position has turned out to be in many 
other concerns already started.  It is 
true that private people are running 
hotels and are making profits.  But 
in a Government concern, with  its

red-tapism, and the way in  which 
things are managed, I am particularly 
sure that the whole thing will end in 
a condition in which we would have 
completely lost everything. -Even fac
tories like the housing fartery,-where 
everything was conceived in advance, 
and there was co-operation from the 
private people, and things were start
ed well,------̂have ended in a hupe loss.

Here, we expect to sink  Govern
ment money to the tune of nearly 
Rs. 2 crores from the  Consolidated 
Fund.  I am afraid, by granting this 
amount, we shall unnecessarily be in
volving Government in tMs concern, 
where the consequence will be  that 
we lose the whole money.

Now that Government want to take 
it over, let us see what the present 
position of the concern is.  From the 
booklet that has been suppUed, we 
find that Government have not even 
settled the scheme or its tem̂.  The 
whole thing is yet to be decided and 
settled with the promoters.  So, we 
find that the concern was first start̂ 
and Government advanced the initial 
loan and share capital, without know
ing and without even settUng the de
tails.  Again, we find that even aftCT 
the  very people  who promoted  it 
have proved that there is no value in 
the promises they had made and in 
the hopes they had raised, and they 
have collapsed and they are not able 
to raise any capital, Government, once 
again, without definitely knowing the 
terms and without settling the scheme, 
want to take it over, and still run it 
as a company in co-operation or col
laboration with these very people.

We do not know whether the pro
moters have had any experience so 
far of running a hotel  As far as we 
know. I do not think they have shown 
any such experience.  We have al
ready seen what kind of experience 
they have exhibited in the working of 
this concern.  Without knowing the 
terms, and  without exactly  settling 
the scheme, we are nskcd to commit 
Government and its funds m this hotel̂ 
I think that this is certainly not pro

per.
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Another point that I would like to 
submit is this.  The whole building 
is being built now.  settles the
contracts?  What are the rates at 
which the building is built, and at 
what rates have we to take over the 
innumerable things of the hotel, such 
as crockery, cutlery, furnitîre and so 
wi?  For all these items, there have 
been prior commitments?  Who can 
guarantee that they have contracted 
to get these supplied at proper prices 
and not at  exorbitant prices?  The 
whole thing is left in the air.  The 
private people are  unable to  meet 
their commitments.  Since Govern
ment have already advanced Rs. 25 
lakhs loan and Rs. 26 lakhs by way of 
share  capital, they  feel that  they 
should go on advancing an additional 
sum of Rs. 150 lakhs.  To my mind, 
it appears that the Consolidated Fimd 
of India and the moneys raised by 
way of taxation should not be utilised 
for purposes of this kind, and parti
cularly, for catering to all kinds  of 
needs in a hotel, which certainly  is 
not going to be profitable, and which 
is not likely also to be a creditable 
concern  into which  we can sutely 
enter.  The whole thing appears  as 
if we are anxious to provide some 
kind of accommodation or assistance 
to people who have started the hotel 
but find themselves  at sea, in  the 
middle of the venture.

I protest against this kind of con
tribution being made out of the Con- 
sĉdated Fund, and particularly, to a 
hotel where we do not know the de
tails, where we have not settled the 
whole shape of the  thing.  Govern
ment had about one year’s time at 
their disposal.  What prevented them 
from placing the whole scheme, to
gether with all the details, before this 
House?  Why should they now come 
forward an<i say that everything  is 
still to be settled and yet want us to 
agree to this grant?

To my mind, it looks as if this is a 
wâ of doing a thing, without taking 
us jbto confidence; and without them
selves looking into the whole thing 
carefully, they want to commit us to

an expenditure of nearly Rs. 2 crores. 
I am, therefore, against this.

Shri Ramachandra Reddl (Nelkre): 
The House has noted on a previous 
occasion how clumsily this  Ashoka 

Hotels affair has been conducted by 
Government.  On that occasion, the 
House was told that a lot of money 
was going to be raised by a private 
company and what Government was 
going to do was to lend money and give 
some other assistance.  But now it 
has come to be a completely govern
ment concern.  How the concern is 
being developed when the promoters 
of the company have left it and how 
the entire management is going to be 
hereafter taken up has neither been 
made clear by the hon. Minister in 
his speech nor in the note that has 
been given under the Demand.  It 
looks as if they have entered upon an 
adventure without actually knowing 
the capacity of the promoters.  Even 
now the House must be told how the 
construction  is  being  managed, 
whether the contractors engaged by 
the old company or the promoters are 
still going  on with  the work  or 
whether Government have called for 
fresh tenders and given the work to 
fresh contractors.  We should also 
know how the supervision of the en
tire work is managed and whether the 
CPWD  or  any  other  g-wernment 
agency is looking after the construc
tion.

After saying this, I would suggest 
to Government that  even after  the 
building is completed and the hotel is 
established,  it should  invite  some 
hotel keepers or  company  of  hotel 
kê ers  to  take  over  the  entire 
management, and leave it there. Other
wise, if (jrovemment wants to manage 
the hotel, I am afraid it will be doing 
one of the greatest wrongs to  the 
Consolidated Fund of India.  I do. not, 
at this stage, want to say that we need 
not give any further convenience or 
accommodation to the members who 
come here for the UNESCO Confer
ence or that we do not have the res
ponsibility of making necessary ar
rangements.  Once the building  is
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completed and the hotel is estabUsh- 
ed, I do not think Government will be 
well advised in taking over or carry
ing on the administration of the hotel 
from day to day.  I would only sug
gest and request that at  that  stage 
at least,  without incurring  further 
losses in an enterprise like this. Gov
ernment should hand over the con
cern to some company which will be 
able to run it at its own risk.

Then I would say a word about the 
Orissa Mining Corporation, for which 
about Rs. 30 lakhs have been subscrib- 
by the Governments of India and 

Orissa in equal proportion.  I would 
like to ask for further details about 
this.  This is going to be an enter
prise taken up by the Governments 
of Orissa and of India, and it is going 
to be a sort of private limited com
pany. The memorandum and articles 
of associatiwi of this company have 
not been placed before the Hoû 
even as the  memorandum and arti
cles  of  association  of  the Ashoka 
Hotels also have not been placed be
fore us.  That  shows the  court̂ 
shown by the Government, in not in
forming the House of the details of 
how the  work of these  enterprises 
will be conducted hereafter.

In this connection, I would like to 
ask whether we would have surplus 
of iron ore or other minerals avail
able for export to other countiies, in 
view of the fact that we are now go
ing to have a number of iron and steel 
companies started , in India.  If there 
is no possibility of having a surplus, 
and as sujch, no idea of exporting it, 
it is high time that we thought of not 
advancing this project but of moving " 
cautiously in the matter of this par
ticular project.  We have, no doubt, 
large mineral deposits in India.  Al
ready, in the Bihar and Orissa area, 
we have also got several companies 
started for development of our iron 
and steel industry.  There are other 
arefis in the country where such de- 
I>osits are available, where such com
panies or factories are not going to be 
started.  If it is the intention of Gov
ernment to see that all the  mineral 
resources should be developed in this

country, it would have been better 
for Government to  take it over  to 
States where such companies are not 
go’ng to be started, so as to help the 
area by  developing its mineral  re
sources.  After that, if  there is a 
surplus, it can be exported.

Then a large  allotment has  been 
made for the purchase of foodgrains.
I do think that we have to keep ready 
sufficient quantities of foodgrains for 
the purpose of distributing them  in 
areas that do want them from time to 
time either on account of famine con
ditions or flood  situations or  other 
scarcity conditions.  In this connec
tion, I would suggest that care must 
be taken by Government to see that 
warehouses or store-houses should be 
constructed in such places where there 
is production  of these  foodgrains— 
wl̂at or rice.  As it is, there is pro
curement going on—not compulsorily 
—in the districts, and the grains are 
taken over to the headquarters of the 
State.  I  would  suggest  that  this 
practice should be abandoned or, to a 
large extent, reduced with a view to 
purchasing these foodgrains in  sur
plus centres and storing them in the 
same areas, so that whenever they 
want to supply any particular area, 
they can send the grains  there  at 
proper notice.

What  is now  happening is  that 
paddy is produced and converted into 
rice and taken to the headquarters of 
the State.  There the rice will be 
stocked or stored.  Within three or 
four months, single-pc.lished or dou
ble-polished  rice  would  certainly 
deteriorate, with the result that it will 
not be useful for consumption, unless 
it is forced upon the people.  On the 
contrary, Government must be able to 
purchase paddy and store that paddy, 
and convert the paddy into rice when
ever there is demand from a parti
cular area and transport it  to  that 
area.  If paddy is stored, it will re
main in good  condition for two  to 
three years, but if it is converted into 
rice, it won’t last even two to three 
months or at the most  six  months. 
So I would only suggest that  when-
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ever In fqture foodgraiiis are purchas
ed, they should be kept in pady form 
so far as rice is concerned.

Then,  in siuplus  areas in  each 
State, there will be big panchayats. 
In such areas, storage facilities can be 
arranged, and it can be kept under the 
control or  jurisdiction of the  pan
chayats.  If stocks  are  pui-chased 
during the harvest season at lower 
prices, then such stocks can be stored 
up, and whenever there is  demand 
from elsewhere, they can be  trans
ported to such places.

Shri A C. Gaha:  I have not been
able to follow what the hon. Member 
was saying about panchayats in con
nection with procurement.

Shri  Ramachandra  Reddi:  There
is a panchayat in each of the surplus 
areas.  T̂e procured paddy can  be 
kept in their care.  Otherwise, Gov
ernment will have to  engage a veiy 
big staff and spend a lot of  money 
over it, and  probably the  expenses 
thereon will be rubbed on the con- 
simier.

To avoid all those things  and  to 
have a careful watch over them the 
Panchayats must be entrusted  with 
the task.  In fact, in Madras, some
time ago, there was an idea of sub
sidising some of these store-rooms or 
warehousing facilities  and  paying 
money to the mill-owners.  It  was 
then suggested that the mill-owners 
need not be given such huge sums but 
the Panchayats  may  be  entrusted 
with the work of constructing these 
godowns and have them under tiieir 
care later on to be utilised for the 
storing of the piu-chased grains.

In the end, I notice that  a  very 
large amount of money is going to be 
spent for the upkeep of the Rashtra- 
pati Bhawan or rather the Residency 
buildings in Hyderabad for the purpose 
of keeping it ready for Rashtrapatfs 
residence.  I think  the  Rashtrapati 
does not live outside Delhi, and espe
cially in places like that, for  more 
than '•k' week or two.  We  are  now 
thinking of eaq>ending about Rs. 25 
lakhs or so for the purpose of improv
ing the buildings and also for remodel

ling  them.  I  am  sure  the  Resi
dency buDdings are rattier very big 
and a few patches up here and there 
will, probably, make  them  perfect 
and livable even for the Rashtrapati.
I do not say  that  the  Rashtrapati 
should be kept in any discomfort at 
all. But, for a stay of one or two weeks 
in a place like Hyderabad, to spend 
Rs. 25 lakhs now, at one stretch, seems 
to be a little too much.

If it is the idea of Government ta 
utilise these buildings for some other 
purpose when the  Rashtrapati  does 
not occupy them, namely for housing 
the offices of Government, which have 
become very big owing ̂ o the amal
gamation of Hyderabad and Andhra,, 
for which more space is required— 
some lakhs of rupees may be spent 
on them.  In that case, if there is a 
possibility of utilising these buildings 
when they are not occupied by the 
Rashtrapati for locating some of the 
offices, then, probably, this  amount 
would be worth while spending. Other
wise, it does not seem to be necessary 
to spend such sums.  Without mean
ing anything against the Rashtrapatî 
I may say that even the Rashtrapati 
Bhawan in Delhi is not fully used. A 
large portion of it has been handed 
over to  the  Planning  Commission 
offices.  That being  so,  any  extra 
accommodation  made  available  in 
Hyderabad may not be used by him 
or his staff and as such that will be 
a waste unless it be the intention of 
Government to utilise the buildings 
for some other purposes  when  the 
Rashtrapati does not occupy  them.

 ̂ Shri Asoka Mehta  (Bhandara):  I
beg to support some of the observa
tions made by my friend, Shri Ragha- 
vachari.

Mr.  Speaker:  The  hon.  Member
was not here when I said that if aa 
hon. Member rises and speaks, he may 
speak on all the Demands as a whole. 
He gave me to understand that  he 
would speak <mly on one Demand.

Shri Asoka Mehta:  No, Sir.........

Mr. Speaker:  If the hon̂ Member
desires he can speak on the other De
mands as well because he will have
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no opportunity later  to  speak  on 

tiiem.

Shrl Asoka Mehta:  I have no de
sire to speak on other Demands. That 
was why I began by saying  that  I 
would like to support the observations 
of my hon.  friend Shri Raghavachari.
I shall not waste the  time  of  the 
House by repeating them.

The Minister is here and I would 
like him to take note of what my hon. 
friend said.  I would like to  invite 
your attention to  Demand  No.  128 
about the  purchase  of  foodgrains. 
When the Budget was drawn up and 
when we were discussing the Bud
get we were told that  Government 
would be buying 5 lakhs tons of im
ported wheat and 3i  lakh  tons  of 
indigoioxis foodgrains.  Now, we find 
that 24,65,000 tons of wheat and rice 
are to be imported in order to build 
up buffer stocks.  It means that  the 
imports are to be stepped up by 500 

per cent.

This Demand gives us an opportu
nity to review  not  only  the  food 
policy of the Government  but  the 
general economic policy oi the  Gov
ernment also, for this  very  simple 
reason that we were told the  other 
day by the Food Minister that it is 
necessary to have this kind of imports 
and it is necessary to build up  our 
buffer stocks, not  because,  as  my 
friend Shri Reddi  said  just  now, 
there are floods here or famines there 
but mainly because, with deficit fin
ancing  and  increased  purchasing 
power coming in the country, the only 
way we can meet this increasing pur
chasing power and we can  provide 
against a possible rise in prices is to 
have more and more stock at the dis
posal of Government, Such a policy 
needs to be seriously reviewed and 
considered.

Some weeks back when the Second 
Plan was placed before the  House, 
the Prime Minister told us that the 
targets for food production  for the 
Five Year Plan had to be revised and 
they were virtually revised on  the 
floor of the House.  You will recol
lect. Sir, that I had pointed out that 
wnen a certain revision of the food

targets for production takes place, the 
entire Plan will have to be reviewed 
and reconsidered because other targets 
will be affected. No reply to that criti
cism has been offered so far.

Now we are told—and the Prime 
Minister has been saying it off  and 
on—hat he expects  not  only  that 
India will be self-sufficient in  food 
production but India is going to ex
port a lot of food and that way we 
shall have an export margin,  from 
which we shall be able to import the 
capital goods that we need.  That is 
the basic economic  assumption  on 
which the Prime Minister has  been 
working.  But, I am sorry that he is 
not here and I have got to refer to 
him  in  his  absence.  If   ̂ 
assumption  is  that  we  are  gcing 
to be self-«ufllcient in food ana  we 
are going to have a margin for ex
port, the question arises—and it is a 
very simple question—̂firstly, how is 
this margin going to be produced and 
secondly, how will there be a market
able surplus?  It is not enough to have 
foodgrains production in the coun
try;  it  is  necessary  to  have  a 
marketable surplus in the country. 
How is that marketable surplus to be 
created?  How will you make it possi
ble for the peasants to part with  the 
additional foodgrains that they may be 
persuaded to produce?  So far, none 
of these questions have been answer
ed.  I shall go into them a little later.

But here we are told that we have 
not enough foodgrains in the country. 
When the Budget was discussed,  we 
were told that 5 lakh tons would be 
imported and 3i lakh tons of indige
nous foodgrains would be purchased. 
It seems that we are not in a position 
to purchase foodgrains from indige
nous sources to build up our buffer 
stocks.  All these tall claims  about 
increased food production  seem to 
be so much hot air.

Secondly, if we are going to in
crease our import of foodgrains  by 
500 per cent,  what does it mean?  As 
it is, we have an acute shortage of ex
ternal resources.  One of the weakest 
points in the Second Five Year Plan 
is of foreign resources.  We need I ff 
billion dollars.  We do not know now
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we are going to raise them.  You are 
well aware of the difficulty that we are 
experiencing of the limited resources 
at our disposal.  We feel  the  dire 
necessity to gather all our resources 
to put the Plan through and we have 
started squandering them away.  For 
what?  For building up our  buffer 
stocks.  Buffer stocks should  have 
been built up  from  regular  pur
chases; buffer stocks should be built 
up by improving internal production; 
buffer stocks should be built up by a 
long-term policy and not by the hand- 
to-mouth policy  the Food Ministry 
has been fallowing.  What is the  re
sult?  You have  deficit  financing. 
What is the result of deficit financing? 
The result of deficit financing is that 
in certain pockets of oxir  economy 
more and more money tends to accu
mulate; whether the pockets be those 
of the peasants working in the fields 
or they be the pockets of the big in
dustrialists* is not to the point.  Defi
cit financing results in putting  more 
and more mcmey into the pockets of 
some people in the  country.  Now, 
you have got to take away these addi
tional resources which are pumped in
to our economy  into  channels  of 
safety.  Unless you do that, if that 
money is used up for consumption, 
no economic development takes place. 
Economic development takes  place 
when the additional resources  that 
are pumped into our economy  are 
drained out or drawn out for the pur
pose of savings, are used again or are 
again injected into our economy for 
the purpose of investment.  That is 
the whole mechanism of a developing 
economy. I am amazed when I find that 
you put in money, people get  some 
money, immediately you get  more 
foodgrains; but where does develop
ment take place?  Why is this  being 
done? It is  for  the  very  simple 
reason that the Government is  not 
prepared to pump out of the economy 
the super-abundant profits that are 
being made today by the big indus
trialists.  I am sure you read every 
day and it would be useful if  you 
spare some cime to look at the quota
tions on the stock  exchanges.  The 
prices of our industrial shares  are

booming up, and it is surprising that 
the day the Prime Minister took over 
the Finance Ministership in his own 
hands, the stock exchange registered 
an increase.  One would expect that 
the Prime Minister, such an outstand
ing exponent of  socialism  in  this
country, should be conscious of the 
fact—as I had pointed out on more 
than one occasion, not only that, but 
the ex-Finance Minister had accepted 
that analysis—that  whenever  you
have deficit economy, profits will tend 
to accumulate, firstly, with the  big 
industrialists and, secondly, with  the 
small producers,  particularly  those 
who produce  foodgrains  and  raw
materials.  Therefore, it is absolutely 
necessary that we should have fairly 
stiff taxes on profits.  You will re
member that I had said that we should 
have a curb on wages on the  one 
hand and we should have stiff taxes 
on the other.  Nothing of the  sort. 
What are the anti-inflationary mea
sures taken?  Dumping  more  food
grains in the country is done hoping 
that thereby it would silence  the 
opposition of the people.  That is not 
the way that a country builds  her 
economy.  We are not interested in 
following a consistent policy, a policy 
of mopping up or mobilising for the 
purpose of development all the addi
tional resources that may come up in 
the coimtry.  Secondly, I realise that 
in India we must have buffer stocks 
at our disposal for special reasons, 
for calamity reasons, as pointed  out 
by my friend, Shri Reddi.  All those 
resources may be obtained  locally. 
But what is happening here?  Here 
the Food Minister, who is also  the 
Minister of Agriculture, has nothing 
to do with the community projects. 
The community projects are a sort of 
advance guard of our  agricultural 
development.  The conmiunity  pro
jects are under a different Minister. 
The Vice-Chairman of the  Planning 
Commission looks after the commu
nity projects administration.  He is a 
very experienced person and I  have 
great respect for him, but I see  no 
logic whatsoever for the fact that in 
this country the writ of the Minister 
of Agriculture does not run whatso
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the commission is half a per  cent., 
it runs into lakhs of rupees; no Indian 
will get it and that money must go 
to foreigners because the  conditions 
are such.  What is the net result of 
your policy?  When it comes to con
crete cases, no attention whatsoever 
is given even to Indian business.

If you look at it, you wiU find the 
entire economy—it is not the Rs. 80 
crores, it is not the import of food- 
grains, but behind it is the sorry tale 
of incompetence, lack of thought, lack 
of co-ordinated planning.  And with 
this they come to us and say ”We are 
going to implement the Five  Year 
Plan”.

I usually speak in restrained terms, 
I have always tried in this House to 
use measured language, but I find that 
on some of these economic matters, 
even elementary thinking is not being 
given.  It is not that the friends who 
occupy the Treasury Benches are not 
capable of applying their minds, but 
I do not know what has happened to 
them. The result is that some isolated 
questions are broû t up here.  One 
day the newspapers carry the report 
that India is going to produce 30 per 
cent more foodgrains and after three 
months, from that very Government 
comes the demand that we want to in
crease by 500 pfer cent, the import of 
foodgrains.  What kind of consistency 
is there in this policy?  If there is no 
consistency, why are  tĥ  building 
up buffer stocks.  Last year the fojd 
prices had gone down and  collapsed 
so much so that the whole House was 
agitated about it. I ranember that last 
year this was the recurring question, 
persistent question, each one of  us 
was reusing here.  Surely they could 
have purchased the buffer stocks at 
that time and our peasants  would 
have got something. If the prices had 
not been allowed to fall during last 
year, there would have been  better 
sowing and harvesting this year.  But 
they iKHcmitted the prices to rise and 
fall in any manner whatsover.  There 
is no kind of a co-ordinated  policy, 
with the result that the peasant has 
not got any incentive or confidence 
today that even by larger production
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ever as far as the community develop
ment areas are concerned; the Vice
Chairman of the Planning Commis
sion has overall supervision and con
trol of the commimity development 
areas, but he has nothing to do wilii 
the Ministry of Food and Agriculture.

I would tell this House to go and 
find out what is happening  because 
of this bifurcation of controL  What 
amount of  avoidable  waste,  what 
amount  of  avoidable  waste,  what 
amount of avoidable  irritation  and 
conflict is going on there?  It is  an 
illogical bifurcation for which no kind 
of logical or rational explanation has 
been offered by those who  are  in 
power today.  On the. one hand we do 
not know what is happening to  food 
production.  Then  again,  food  is 
imported.  I do not know  whether 
imported foodgrains are made avail
able to the flour mills in Bombay and 
Calcutta.  These flour mills  have a 
capacity, I believe, of about 12 to 15 
per cent, of the wheat production in 
India, which is utilised for the purpose 
of making atta.  Are the foodgrains 
that are being imi>orted from foreign 
coimtries being utilised there?  What 
kind of foodgrains are being import
ed?  What is happening there?  If aU 
these things got the attention of the 
Food Ministry, I do not know.  I do 
not think the Finance Minister will 
be in a position to reply to me on 
these points;  these  are  important 
points.  Even for  the  purchases  of 
foodgrains from  foreign  countries, 
you will be surprised to leam that 
Indian business men have no part in 
it.  All the tenders have to be sub
mitted in New York or in London, 
not in Delhi.  Indian business men 
are not in a position to participate 
in that.  Indian business men who 
are in a position to quote for  the 
purpose of importing  foreign food
grains at competitive rates are barred 
simply because within the time that 
Is given to them they cannot make 
these offers in New York unless they
have  their office in New York.  How
many business men In India can bave
their  office in New York?

You are going to spend Rs. 80 crores 
on imported foodgrains, and even if



3867 Demands for  20 AUGUST 1956 Supplementary grants 3868

[Shri Asoka Mehta] 
he would be able to do  anything. 
You will remember that I pointed out 
on a previous  occasion,  and I am 
happy that a large nimiber of Mem
bers are in agreement with me, that 
it is inconceivable to believe that you 
could have an increase  of foodgrains 
by 30 per cent, and decrease in food 
prices by 20 per cent.  That is  the 
policy that  is being  advocated  by 
some members of the Planning Cwn- 
mission and  some members  of the 
Government.  It is amazing, and if 
you will permit me to say, it is a fan
tastic policy, with which you cannot 
hope to redress the eccmomic difificul- 
ties of our coxmtry.

Now  you have got into all these 
difficulties and you want Rs. 80 crores. 
Nothing can be done now.  Have  it 
but let us warn you that this kind of 
a policy, which is without a purpose, 
without a point, without a direction, 
is inconsistent with  any claim  to 
planned econwny.

Shri  N.  B.  Mimiswamy (Wandi- 
wash):  I shall deal only with one or
two Demands.

First I shall  deal  with  Ashoka 
Hotels Ltd. The  Points  have  been 
very well put forward by my friends, 
Shri Raghavachari and Shri  Reddi, 
about the working of this  Hotel.  I 
wish to add one smaU point, that is, 
that the two promotors who gave such 
hope to the Gk)vemment as to make 
them part wit-i Rs. 25,00,000, to run 
this Hotel, now find it very difficult 
to run it and want to go back.  I only 
insist that after the completion of the 
Hotel, they need not in any way be 
associated  with  the  administration 
or with the running of  the  Hotel. 
Once they tried to create a confidence 
in the Government.  Now they have 
almost gone out of it and they really 
want to have entry into this  hotel 
by back-door means.  I only want an 
assurance from the Minister that he 
will have nothing to do with them 
hereafter and if they have sunk any 
money it will be  returned.  They, 
their nearest relations or their  kith

and kin should have no participation 
in the administration or the running 
of the hotel.

Ultimately, I only insist in this. The 
present Grovemment can be very well 
versed with regard to State-craft, but 
so far as hotel-craft is concerned, it is 
quite a new job which they are enter
ing into.  I only insist that they shall 
not enter into such a hazardous ad
venture leading to ultimate  loss.  It 
may also be later on said  that  the 
Government are running  so  many
hotels.  Also  they  will  be  called 
Tiotel-keepers’.

Sliri K. K. Basu  (Diamond  Har> 
bour):  They will also have a Minister 
for that.

Shri N. R. Mnniawaniy:  In Simla
there is a Grand Hotel.  It was not 
running profitably.  So they had  to 
liquidate the contract and give it  to 
some other contractors.  Therefore, I 
only suggest that this hotel after com
pletion should be handed over to a 
contractor.  We can just collect the 
rent and other things, instead of run
ning the entire show by the Govern
ment.  It is better always to wash off 
our hands lest it becomes ultimately 
a dirty one and it does not deserve any 
more wash. Therefore, I say that this 
Government will ultimately find  it
self in difficulty when it finds  that 
after one year the hotel is running at 
a loss.

Even in the nmning of the catering 
department in respect of the  Rail
ways, we have seen that they  have 
now incurred a loss to the extent of 
Rs. 2 lakhs to Rs. 3 lakhs. Here in 
this case, after investing Rs. 2 crores 
they will find ultimately  that  the 
hotel is not being run in a profitable 
way and they will have to give  it 
up.

You know. Sir, this hotel is situat
ed in Chanakyapuri,  Chanakya is 
said to be a very able and keen man’;, 
but there are not good things  said 
about Chanakya.  The very name  of 
IhL- hotel is “Ashoka  Hotel”. Athi 
Shoka means too much of  sorrow. 
We all kn  what is Shoka. You will
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ultimately realise its painful effects, 
•that is what I feel from the name.

Mr. Speaker: “Ashoka” stands for
peace.

Shri N. R. Manlswamy: I do un
derstand that.  But I am interpreting 
it in a different way.  I take it as 
Athi Shoka, that is my own way  of 
interpretation.  That is what I  find 
from the history of earlier hotels run 
by the Government.

The Mliiister  Works,  Hmisliii? 
and Snpikly (Sbtrdar  Swaran
That is only the name of the com
pany and not the hotel.

Shri N. R. Mnniswamy: I only wish 
that it runs in a very profitable way. 
But I visualise gloomy things in the 
future.  Since the  promoters  have 
created confidence  in the  Govern
ment to part with an amount of Rs. 
25 lakhs and now they have backed 
out, it does not augur well.  It is not 
that I do not like to-give accommo
dation to the foreigners  who come 
here.  According to the  dignity  of 
the country we must provide all com
forts and conveniences, but it  shall 
not be at the cost of losing Rs.  2 
crores.  It is only in that way I  am 
suggesting that the  Minister  shall 
not have anything to do with these 
two individuals who happen to be big 
wigs,  since  ultimately  they  have 
created confidence  in the Govern
ment and as the Government is  not 
such a thing to be easily duped.

As regards the other Demand No. 
131, I have to say only this  much. 
The communication that is now being 
maintained between the main  land, 
India, and the Andaman and Nicobar 
Islands is very little.  There is  only 
one steamer that is running. It  has 
to be supplemented with some  more 
ships.  I quite appreciate that  there 
should be bi-weekly or  tri-weekly 
service to and from these islands.  I 
also want that the  passage  rate 
should be lowered and  it must be 
made  as  low  as  possible  so  that 
people from the mainland can go to 
the islands.  If the charges are very 
low, say, to the extent of Rs. 5 or Rs.

10, more people will go and thereby 
there will be more income.  Though 
it may not, to start with* yield  any 
profit, in the Icwig run I am sure it 
will lead to large profits.  *nierefore, 
I want that thfe rates should be re
duced and they should not be so ex- 
horbitant as they are.

As  regards  the  Bharat  Line 
Limited, Bombay, which entered ttie 
India-Persian Gulf trade on a regular 
basis, they find that  it is not  re
munerative  and  have  decided  to 
withdraw from this service.  To sî)- 
plement  it  the  Government  has 
started the Western Shipping Coipo- 
ration (Private) Limited and it  has 
been registered on 22nd June,  1956. 
Here I find that for a period of  5 
years if there is any loss the loss has 
to be made  by the  Government 
and, I understand, this loss has to be 
ultimately recouped by the profits of 
the Corporation  in future.  If  you 
are to recompense all the losses that 
might likely be incurred by the Cor
poration, the Corporation mî t not be 
able to do its work properly. There
fore, such a guarantee in respect of 
the losses should not ordinarily  be 
given by tĥ Govenmît so that it 
will only end in a loss.

LasUy, what I want to say i.s  in 
regard to an expenditure which  has 
been shown here as a Charged one.
I am referring to the expenditure on 
additions and alterations to the Rash- 
trapati Bhawan  in  the  Residencv 
Building at Hyderabad.  Though  wo 
cannot discuss  it because  it is a 
Charged one.............

Mr. Speaker; Hon.  Members  can 
discuss <m any Charged item;  only 
they cannot vote on them.

Shfl N. B. Mimlswaiiu: Here a fat 
amount has ben fixed for expendi
ture on additions and alterations to 
the  building  and  construction  of 
some additional buildings.  This note 
whifih has been given to us does  not 
give the details of the additions and 
alterations and also the extra build
ing that are  to be brought  into 
existence for the purpose  of giving
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comfort to Rashtrapati.  As my hon. 
friend Shri Ramachandra Reddi has 
said, unless we know that these addi
tions and alterations are mainly  in
tended to house the Government offi
ces in Hyderabad,  in which  case 
there is some meaning in carrying out 
this work, and if these are intended 
only for the purpose  of  providing 
accommodation for a period of 10 or 
15 days—the Rashtrapati may or may 
not  go  yearly  to  Hyderabad—to 
Rashtrapati, to sink Rs, 25 lakhs on 
this work is too much.  The present 
building I am told is well provided 
with all modem sanitation and other 
things and it needs no further addi
tions or alterations except,  perhaps, 
to suit the taste of the occupant.  I 
am sure the Rashtrapati hlm.siplf may 
not like this work to be done,  but 
the thing is, it mî t have been de
signed by somebody else.  Still,  un
less it is assured to the House that 
it is not only for his habitation but 
is meant for o&er pmposes also, it 
may not be justified to spend so much 
money.

Sftri L. N. Mishra (Darbhanga cum 
Bhagalpur): Mr. Speaker, Sir, I would 
like to  confine  my  remarks  to 
Demand No. 128—Purchases of Pood- 
grains.  The position of  foodgrains 
has recently again dome  to  light. 
There has been an abnormal rise in 
the wholesale price index.  Recently 
the wholesale price index has gone 
up to 409.1 taking 1939 as the base 
year.  In this the prices of foodgrains 
have played their customary fimda- 
mental role.  As Shri Asoka  Mehta 
has suggested, it is going to hit the 
Plan itself if the price line is  not 
steady.  We do not know what will 
be the fate of the Plan.  Today we 
are in the first year of the  Second 
Five Year Plan and we are going to 
have more foodgrains.  We are going 
to import as much as 17,65,900 tons 
of wheat and 7 lakhs tons of  rice. 
What has happened to our  surplus 
stocks?  What about the buffer stock? 
It was said that we were maintaining 
a gaod quantity as b'lffer stock to 
meet any abnormal rise in prices  or 
failure in crops.  There were  some

reports in the Press in October or 
November last year that our buffer 
stock had gone down. ̂ But no effort 
was made to maintain the buffer stock.
I am  also told  that during  those 
months Burma was very much eager 
to dispose of a large quantity of rice, 
but no  action was takai.  When the 
situation has deteriorated very much 
and we are alarmed, we are running 
from one country to another for food
grains.

Therefore, I feel that  our food- 
policy is not very cautious.  We are 
not managing the affair with  some 
imagination. I am very much alarmed 
because we cannot do without food. 
We will have to manage it somehow.

If we do not have indigenous pro
duction, then we are bound to import. 
If we import food from abroad, what 
the other developments will be, I da 
not  know.  We  are  earning  our 
foreign exchange mainly through our 
export of three or four articles such 
as jute manufactures, textiles, tea and 
ores.  We know Markets of all these 
articles are very much  competitive. 
As a result of inflationary pressure 
in  our  indigenous  economy,  the 
prices of these articles are boimd to 
ô hiĝ.  If the prices go high, we 
will lose our foreign markets, and if 
we lose our foreign markets, we will 
lose  our  foreign  exchange  too. 
Whatever foreign exchange we shall 
be earning will be spent on import
ing foodgrains.  Therefore, 1 feel that 
if the Government are at all serious 
that the Plan should be implemented, 
they should face the situation.  Al
ready, there is the problem of foreign 
exchange.  If we desire that all our 
foreign exchange is to be spent on 
the import of foodgrains, then  God 
alone knows what will happen to our 
Plan.  It is not, however, too late. 
The Government  should come for
ward and have some  measures to' 
meet the food crisis and to meet the 
deficit in food.

The year bef̂ e last, we had short
age of sugar.  Instead of managinî 

the* situation ourselves, we just im- 
porti ̂ sugar and we met the sitiia- 
tion.  That  does not speak good  of
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our policy.  I would also go to the 
extent of saying that if we are short 
of food, and if we cannot meet the 
situation in the normal  way,  we 
should resort to price control  and 
rationing.  What is this method of 
importing foodgrains as soon as there 
is some shortage of food in the coun
try?  If we are serious  about the 
implementation of the Plan we must 
have a serious measure and we must 
tackle the situation in a serious man
ner so as to meet the requirements of 
the Plan.  If we add more and more 
money to society,  especially in  an 
economy with a low standard of liv
ing, the first reaction will be on th® 
foodgrains and cloth.  If the develop
ment projects go on pumping in more 
and more money into the hands of the 
people, there vrill be greater demand 
on the foodgrains.  If there is demand 
for foodgrains the Government has to 
take  precautions  and  make  the 
foodgrains available.  If it  cannot 
manage it in the normal way, it should 
have control and other  restrictions 
like rationing etc.  To allow the peo
ple to carry on in the normal course 
of laisŝ faire ways and  to import 
foodgrains  and  spend  the  foreign 
exchange I think, is not advisable.

Then Shri Asoka Mehta raised the 
question of the Community Projects 
Administration in the matter of food
grains.  I also support his idea.  In 
the Community Project areas, we find 
that more and more areas are being 
brought under irrigation.  Alongside 
that area, there  are  other  areas 
where, thoû water resources  are 
available, there is no progress in res
pect of irrigation.  What I  feel is, 
there should not be  any  lopsided 
development.  If in place A, there is 
the Community Project, let the work 
go on, but if, in place B, there is no 
. Community  Project, and irrigation 
w<Ĥ is carried on through the Food 
and  Agriculture  Ministry, let that 
Ministry take up the  administration 
of both A and B, in the same area, 
there is at present a lopsided deve- 
Iĉ ment.  In one village, the work is 
being carried on by the Revenue De
partment and in another village, the

work is being carried on by the Com
munity  Projects  Administration, 
through another Ministry.  Therefore, 
there should be some co-ordination. If 
A is to be developed, let the whole 
area of A be developed by one and 
the same authority, and if B is to be 
developed, let the work be completed 
by one and the same authority.  If we 
are not going to have a co-ordination 
of policy and a coherence of adminis
tration, the whole Plan will crash on 
the rock of food crisis.  Therefore, it 
is high time that the Government 
should visualise these difficulties.

We are now  importing about  24 
lakhs tons of foodgrains this  year. 
This is not much.  But if this policy 
continues, and if there is a continuous 
drought and if there is a continuous 
flood, the situation will become more 
and more alarming.  The purchasing 
power is bound to go high and so, how 
are we going to meet the situation? 
Therefore, we should be aware of the 
developing situation ^d some policy 
should be evolved.  The food policy 
of the Grovemment should be on such 
lines as will help us to keep the price 
line steady so that we may be able to 
implement the Plan in the right man
ner as is visualised.  If we distrub 
the price line, I do not think we will 
be able to carry on with tfce Plan in 
the manner we think of.

The Minister of Food and Agricul
ture said in the Rajya Sabha that we 
are short of about 2*5 million tons of 
coarse  grains and  300,000 tons  of 
wheat. Last year we had surplus and 
so we exported our foodgrains.  This 
year, we are short of 2*5 million tons 
of coarse grains and 300,000 tons of 
wheat.  What has happened during 
the course of the past four or five 
months?  I feel that there might have 
been some statistical jugglery or some
thing very wrong.  There should have 
been something fundamentally wrong 
with the policy.  If, in six montĥs 
time our position could become  so 
worse, I do not know what will be 
our position in the course of the next 
four or five years.

Therefore, this question must  be 
tackled in the proper manner.  There
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jnust be some correctives to our po
licy.  I admit that there has  been 
•some corrective rise in regard to the 
prices. But that we can take only up 
to the middle of 1955. What is the po
sition after the middle of the year 1955? 
There have been rises in the prices 
of foodgrains and they have been ab
normally high.  The Minister of Food 
and Agriculture says that it was only 
due to inflation and deficit financing. 
1 feel that there is lack of co-ordina
tion in the Government itself.  Some 
Mnistry says something and another 
Ministry says something else.  There 
should be co-ordination in all things 
and especially in the matter of food 
which matters so much in the second 
Five Year Plan.

I therefore appeal to the Govern
ment that they should not take these 
liappenings as a normal thing.  This 
is something very serious.  We are 
very much apprehensive as to what 
wiU happen to our food position in the 
êar future.  Tĥefore, I would sug
gest that before the Government de
cide to import foodgrains or sugar or 
any such commodity, they must rea
lise the position of our foreign  ex- 
■change. What is our foreign exchange 
position?  What is our trade? Unless 
we realise these things, I feel that the 
£ood and fortunate position which we 
have been able to build up during the 
last two or three years in our foreign 
trade might be lost.  If this state of 
affairs continues, I do not know what 
will happen to our foreign trade po
sition which has been very good since 
the past two or  three years.  We 
must also admit that rise in prices of 
food will also create the problem of 
cost price which may upset the pro- 
granune of the Second Five Year Plan 
to a considerable extent.
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iTVtr  ^   ̂ ̂  «?T  ^
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Shri  MatthiMi:  As  regards  the
loan  proposed to be  given to  the 
Burmese Government, I am so glad 
that our Government have been very 
friendly to the neighbouring  sister 
country,  which  was  emancipated 
from colonialism along with us.  Our 
Prime Minister has been very very 
kind and that has very much streng
thened the bonds of unity, especially 
in very bad times.  Even now I do 
not think they are completely out of 
the woods.  So, I congratulate the 
Government for this liberal loan they 
are giving to Burma, and I wish more 
help is given to them in due course as 

and when necessary.

Along with this, let me just refer to 

a private personal matter of my State. 
For over 100 years we are having  a 
very good export trade in a kind of 
dried fish called prawn. (Interrup-̂ 
tions).  I am only appealing to the 
friendly spirit; I am not putting it as 
a business  proposition.  The same 
sentiments we  have been  showing 
towards them, I am expecting them to 
show  towards  us.  I  know  they 
are  very  good  people  and  they 
will certainly do it.  They have not 
done it only because they have not 
appreciated our situation.  This morn
ing I heard from the Commerce Minis
try that our prawn trade with Burma 
has gone down by  more than  half 
compared to la§t year.  During  8 
months of this year, our prawn trade 
with Burma is not even one-eighth of 
what it  was for the  whole of  last 
year.  What I want to bring home to 
the House, to the hon. Minister and 
through the hon. Minister to the Bur
mese Government is  this.  In the 
first place, that is a commodity which 
is  ill  great  demand  in  Burma. 
People like our  T.C.  prawns  very 
much. Originally it was in the O.SX. 
and it was taken away from the O.G.L1.
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only last year.  Of course, Burma has 
its difficulties and I am not minimising 
them.  They are trying to get some 
prawns from People’s China to whom 
they have issued licences for export
ing prawns to Burma.  But in our 
case, about 10,000 bags were tendered 
by our people; but, it was not accept
ed  by  the  Burmese  Government, 
though the price was reasonable.  Let 
me tell you that this is not a bloated 
capitalist industry, but a poor man*s 
industry.  About  8  to  9  lakhs of 
people, who will be actually starv
ing  without  this,  are  engaged 
in catching and exi>orting prawn fish. 
You  know  it  is  a  commodity 
which cannot be  kept for  a  long 
time; it gets spoiled and that means 
those people are driven to absolute 
poverty.  That  is  one  appeal  1 
have to make to the Burmese Gov
ernment  for  their  consideration, 
.A.gain, there was another tender for 
about 14,000 bags recently—about the 
end of July or  the  beginning  of 
August.  We had tendered for it and 
I am not sure whether the fate of this 
tender will also be the same as that 
of the last one, I am requesting to the 
hon. Minister, who said this morning 
that a trade delegation is coming here, 
to see that the needs of the 9 lakhs 
of poor people in Travancore-Cochin, 
who would be otherwise starved, are 
given due consideration when  the 
trade delegation comes here; and, I 
am sure he will do it.  It is a very 
very important matter.  If  it were 
rubber or tea, I  would  not  have 
bothered much; but, this is a  poor 
man’s trade.  That is my appeal

Shri K. K. Basa: It is very  deli> 

cious.

Shri Matthen: Yes; it is more like 
a vegetable.

I now cc»ne to the Ashoka Hotel.  I 
hope everybody in this House knows 
that really first class  accommodation 
is very limited in Delhi, which with 
its growing importance has bec(une a 
show place and a big tourist centre 
for people from all parts of the world. 
I wonder if our friends here  realise 
this growing importance  of  Delhi

which is appreciated outside.  I know 
from  my  himible  experience—of 
course I am for a socialist pattern 
and cannot afford to stay in big hotels, 
but I tried for my friends—that it is 
very difficult to get good accommoda
tion in hotels.  Sometimes it is a mat
ter of favour done by hotel managers 
when they give accommodation  for 
two or three people, especially  in 
the cold weather.  Therefore, a hotel 
like the Ashoka Hotel is a necessity 
not only for Delhi, but for India. If
* we want to attract more tourists, as it 
is our deliberate policy to do, a hotel 
like the Ashoka Hotel is very very 
necessary, and any money spent  on 
that is not a waste.  It cannot be  a 
waste, as some of my  friends like 
Shri Raghavachari feared.  We have 
adopted a mixed economy.  What we 
want now is a decent hotel-----

Shri Feroze  Gandhi (Pratapgarh 
Distt.—̂ West cum Rae Bareli Distt.— 
East) :  Who  will run it?

Sliri Matthen: If Government can 
run steel plants and so nuuiy other 
places like Western Court, Constitu
tion House, etc. they can do this also.

Shri K. K. Basu: They are so badly
nm that they cannot be taken as ex
amples.

Shri Matthen: I  strongly  support 
the investment in Hie Ashoka Hotels. 
I want a first class show place which 
will be admired by everybody who 
comes to India and which will be ad
mired in New York and Washington. 
At the same time, I have to admit 
that I cannot understand why a multi
millionaire like the  Jam  Saheb  of 
Nawanagar has come forward with 
the excuse that he  has  no  money. 
Nobody could believe  it.  Govern* 
ment originally started it with a small 
capital.  Of  coiu-se,  they hare to 
carry on the work.

Mr. Speaker: How many âres?

Sardar Swaran Shigh: Rs. 16,00,000 
worth of shares.

Mr, Speaker: Have they paid Bs. 16̂ 
'dUis?
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Sardar Swaran Sinsh;  Yes» Rs. 16 
lakhs; Jam Saheb of Nawanagar and 
one or two

ShTi Feroze Gandlii: Have you paid
it back?

Sardar Swaran Sinffh: No.

Shri Matthen: I beg to submit that 
it should not be paid back. If you can 
get back the balance, it must be got 
back.  They cannot escape.  But I am 
•definitely for the Ashoka Hotels.  I 
am glad that it is coming under direct 
control of the Government.  I am glad 
it is in the public sector.  As I have 
already pointed out in this House, I 
want both the public sector and tiie 
private  sector to  compete in  the 
iiountry.  Now there is the Imperial 
Hotel here and an Ambassador Hotel 
there—the same kind.  If there is  a 
first class hotel run by the Govern
ment, competing with them. Govern
ment will be in a position to bring 
<iown the prices.  Now they have a 
monopoly and they can charge any 
price.

I want to say something about the 
Western  Shipping  Corporation.  I 
congratulate the Government for hav
ing taken up a new line.  But  my 
complaint has always been that the 
Government, the Transport  Ministry 
and the Planning Commission  have 
not been paying adequate attention to 
this very important potential, which 
can  develop  India’s economy and 
which  can provide employment like 
anything.  Permit me to say what I 
said on more than one occasion in this 
matter.  In 1947 the Shipping Policy 
Committee  recommended,  with  the 
background of that time, that a target 
of two million tons be completed by
1955.  There was no Five Year Plan 
at that time in 1947.  It was, in fact, 
a committee appointed by the Briti
shers.  Knowing the needs of India, 
for our nationalising coastal shipping, 
for our trade with adjacent coimtries 
and for 50 per cent of  the  foreign 
shipping, according to the Committee, 
India needed in 1947 two million tons 
G.R.T.  If the same conmiittee is ap
pointed today, I am sure it will recom
mend that our target for the same

percentage of trade for our existence, 
for our integrity, for our safety and 
for our economic development, will be 
not less than 3 million tons.  But to
day, in 1956, we have hardly come up 
to 500 thousand tons.  Where is two 
million tons and where is 500 thousand 
tons?  Before the first Plan started, 
India had, thanks to the private sec
tor more than 350,000  tons  G.R.T. 
That means, hardly about 200,000 tons 
were added to it by the end of the 
Plan.  Of course, I concede that the 
first  Plan  target  was 600,000 tons 
G.R.T-  It may be implemented  by 
about 1957 end or the beginning of
1958, as the Transport Ministry has 
indicated.

Then, for the Second Plan our tar
get is 300,000 tons G.R.T.  Don’t for
get that we have to make our replace
ments.  The life of a ship is supposed 
to be 20 years; some of them may last 
longer.  That does not come in the 
300,000 tons.  The point is: why is it 
that we have not been able to imple
ment it, that is, the first Plan target 
even by now?

In the first place, we have no ade
quate ship-building yards  in  India. 
Between Gibraltar and Hongkong on 
the Asian-African continent there is 
only one ship-building yard and that 
is the Vizag yard, thanks to the fore
sight of that great industrialist Wal- 
chand  Hirachand—a  memorial  for 
him will be a deserving thing as it 
will remind others of the courage and 
the faith of that great man.

The war-shattered three  important 
maritime coimtries  were  Germany, 
Italy and Japan.  After the war was 
over, Italy was able to build not only 
for her pre-war tonnage but  much 
more  than  that.  Germany  and 
Japan  are  also  in  the  same posi
tion  now.  They  all  started from 
scratch.  But  what  they  did was 
they built ship in their  own nation 
ship-buildingyards.  That  is why 
they have been able to build for them
selves, more and they have been able 
to secure very good export trade by 
building ships.

What about us? We have only one 
solitary yard and our shipping is very
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very inadequate. For more than 3,000 
miles of coast line with with our seve
ral natural harbours having more po
tentialities, we have only one ship
building yard and the achievement of 
that one yard— do not want to re
peat what I have stated again—dur
ing the last five years is very very 
poor.

Now, I was told by the  Planning 
Commission as well as the Transport 
Ministry that they expect to imple
ment the target of the 1947 Shipping 
Policy Committee of two million tons 
by the end of the Third Plan.  That 
means, even assuming they are imple
menting 300,000 tons and the balance 
left over the first Plan by the end of 
the second Plan,— have  my  own 
doubts about that—assuming that, It 
will come only to 900,000 tons, which 
means 1,100,006 tons have to be built. 
Certainly, Vizag ship yard is not go
ing to do it.  I have been told by tiie 
Transport Ministry—and I know even 
independent of them—tiiat  all  the 
foreign ship yards are over booked, 
they have got much pressure and it 
is not possible for any of the yards 
to give  delivery  before 1961 if you 
place an order now.  At this rate of 
progress it would be almost impossi
ble to get the 1,100,000 tons  G.R.T. 
ships built outside and we have to be 
satisfied with whatever we can  get 
from the Vizag yard.

The point I want to stress, is that 
unless we have one or two more effi
cient bigger ship-building  yards—̂let 
there be no mistake about it—we are 
not going to implement the 1947 tar
gets at the end of the third Plan.

Today, in the shipping industry the 
progress of tankers is much more rapid 
than in the case of other vessels.  It 
was not  so  before.  I  think more 
thjm  30  per  cent  of  the  ships 
no#̂  built  in  the  various  ship- 
bix̂ding  yards  are  tankers.  But 
what  have  we  got?  Even though 
we have  got three refineries, even 
though  we  have  nationalised  our 
coastal  shipping,  according to the 
agreement with the refineries we have 
given them ten years, time for using

their own tankers for the distribution, 
of the refined oil, not to speak any
thing about the import of crude oil 
which is estimated to be about 5 million 
tons or so. Last year we purchased one 
tanker of about 5,000 tons G.R.T. and 
the Transport Minister announced in 
the House that they  are  going to 
have two or three more.  I have not 
heard anything further so far. But, 
in any case, my point is that in the 
new ship-building yard that we are 
contemplating we wsmt to build tan
kers as well.  In this connection, per
mit me to add a word.

Bfr. Speaker: We are not going into 
the general policy of shipping. We 
are considering whether a corporation 
is necessary or we can leave it to the 
private enterprise.  That is the main 
point
Shri Matttien: That is exactly mj 

point.  It is now said that the tanker 
industry will be exclusively earmark
ed for the public sector.  That wag 
not the original idea; it was not the 
policy.  I do not understand the justi
fication of not giving it to the private 
sector. Buy as many tankers as possi
ble.  We need development of ship
ping.  Where private sector can do it̂ 
let them also do it.

About Andamans  I am  glad  that 
there is a new boat to  be  built for 
service to the Andamans.

Shri Kaaliwal (Kotah-Jhalawar); 
Purchased.

Shri  Blattfaen:  Yes,  purchased.
Thank you for the correction. Anda
mans are being developed  and  we 
want more shipping services to the 
Andamans.  Even now the  Memb̂ 
of Parliament from Andamans finds 
it difficult to come here in time be
cause there is no regular service.  I 
congratulate the Government and sug
gest that they should buy more ships.

5T̂T ?TRT HHW ^

(’TPT)

 ̂ MT%ir fTO ̂  

^  (̂ Krrar sprw) ̂   qr i 

 ̂ ?TFr ̂  ^
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SPRT «TT  *P̂  «TT  W

<hr  ̂ ?PRr  ^ P̂TTsr ’̂tht 

^  ̂  ̂  ̂  ̂  ̂  ’̂TTfTT

<T¥ TfT «TT 1 ^

w  «rr ftir  vo o ̂ r̂tf

% «RT1T   ̂ «R# ’T? 11

W ̂    ̂  ̂ t ̂

 ̂ ̂ ilTRW ̂ (?TIrJT-

M t)

It  VTT# ̂  ̂  t •

’fflcTT ?ff   ̂̂T'?? ̂ Vtr

(  ) ̂f ŜTRTTI ̂

îwr 1̂ ̂   fv ̂'ITS’V wnr̂r

ô  r̂r̂ ̂  ffiVn'  f f%

'SfFTHt ̂ '̂T» ̂  «M«tr ̂ 'dM'̂

^  r̂tr ̂ ̂  4tf̂ w

T̂RTT ̂ v̂PT ̂  HF̂TT

 ̂I <̂(4i»i  <̂sid ̂ f%........................

The Minister of Ajrricultare  (Dr. 
P. S. Deshmukh): May I point out that
I  have never claimed self-sufficiency? 
All that I have  claimed is  actual, 
factual and physical additional pro
duction that we have  achieved.  1 
have generally never said that we are 
self-sufficient, because our  demands 
are increasing, our people are eating 
better and more.

«fftRT 5T̂ jm r̂nhr  :  ̂ #

THRX ̂ETTî V 9T[̂ ̂  «F̂ ̂TT f%

^   ̂I ̂ ?T ̂  t3[̂  iPTT*T

fvTT ̂  I ̂ ̂  +̂ai ̂ f%T  r̂r̂

 ̂̂r̂T̂rnfV % ŝftK ^

OT3T % I   ̂ ?trr3r 'rar  % 

irpfCT ^

p »PTT t  I

lETo qo 5TTO   ̂ ̂  ̂

 ̂irr̂ , 3r?ft 5T̂ t I

qfw sm ?m Kim : ̂  ̂  ̂

mi 55TlfHT I ‘ ^

^ f  ^

# ̂TTTir ̂  ̂  ̂  ̂

(f5RT»r)

«rr   ̂ ̂   ̂  ̂  I

f% Tm#2: ^

 ̂  t I OT ̂  4 ̂ TRW ̂  ̂̂  w

 ̂̂  ̂  I  I 4 ̂mwT i %

’5PTR ̂  ̂  t ̂

TOT t   ̂ ^

 ̂  (̂ n )̂ |f  ̂ipr #  ̂  ̂

’̂tft (fef̂  ̂

«f̂3RT) ̂ f̂kR̂f»r=̂ T̂ t'̂ *̂Trd“ 

 ̂ Yo qr  wrt,

*̂rr̂ ̂  >̂nf=i5̂

#  t̂PTT  wrr ̂

5fT̂̂TT ̂  ̂    ̂ ̂

«TT   ̂  ̂

?T  ^   ̂̂5RTRT

f 1 ^

I?rr <IT  fR" ^

5Tf̂ f*r ̂   ^ cr:̂ ̂  ̂  f

5T<   ̂  ̂̂

fwt ̂  ̂    ̂w 'tt

^   ̂VRgiT  <TT̂

 ̂I ̂ 5̂ 1̂^^nrc

r̂rflrra’)   ̂ «tt i

t ̂ ̂  «rr f«fT ̂  ̂    ̂v  ̂ ̂

5rr?T ̂  f ̂   ^mrr  ^

'siinl ̂1  ^^«(W «Hgd '»n<.  ̂ **tt I

# # ^  «TT fti fRRT (̂ f̂

3T̂ ) ̂  ̂ %ftX ̂  ̂  ̂   Hf

5J7R ITtT? ̂  t K
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^  ̂  t   ̂ ̂  ̂  ̂

5̂5TRT ̂  ̂    ̂  ^

ITo qo

(fVT%)  t I

51^

# VTimTr tfT  ^ ̂  ̂  

 ̂ ̂  ̂  t ̂  ̂  

=5FrT   ̂ ?rrâ ̂ nn: ^

^  3rT4̂ I   ̂ n̂r*î <  ^

 ̂  ̂  ?TPft f̂

m  ̂ nR  ̂  ^

 ̂ n̂f̂TcT  I ̂

i T T ^ ^ ^   irft̂v#*Tr 

fm  ̂ ^o ^

($T®rr ̂5tt) f̂tr  ^  ^

 ̂ TT   ̂  <TR  ̂̂   ^

T̂HR ^ ftr fJT ̂   ^

 ̂*T̂ irnnft ̂  ̂ 

%TT qcTOT ̂ n?rr wm |m i

 ̂ ̂rr?TT I ft)  »r̂  OT  ^

W3TT 5̂n̂ t ^ ^

“*rnTTT ^̂TcTT  ̂ r̂«*»H A ^  <̂s(dl j

 ̂   ̂ ̂  ̂r?»r ̂

n̂w ̂TRTT $ I   ̂   ̂ ̂ ft>

 ̂ V  ii)7  ¥t vift t ifh:

■=5̂ftf̂ ̂  ̂  ̂  «rr̂ ̂r

11  îRT̂r ̂

(5n«Hf>fPT ̂rfiT%) ?  r̂m

5̂TfT5T

1%  fPTtt   ̂    ̂ fOT  ^

 ̂ RT  Ĥ*t»̂ 5  ̂ ‘!»T*T  ̂ ^

^  «rr I  fR#  VK sfrd̂ wrr 

■ftî ife  w )  qr  ̂  fw  I

ÎW  ̂  ̂ «H|[T

»̂Tc«rr  ̂  ̂ ̂  k̂Ftt frrt

«f»T*TT TOTT  ̂  ̂?TT*r

ft»̂ HT % I  ̂  *̂TRT

K.̂ ̂jftf  wn’ ̂  %5ff ̂ ̂

pu  ̂    ̂  %m  ^   ?RTTPT̂ nw 

(irCi'*i'*iiO)  ̂ «̂iî  ̂  ̂ ^

\  ̂H  iHTiC ̂»TOT TO
ĥlT ?T\T  «̂<ĵn ŜcTrTT ̂  Whft  ̂

 ̂  fiTW I   ̂ ̂    ̂’TFTT

f ̂ 3̂ ̂thV  t %   ̂̂  f̂nrr

 ̂  t,  ̂   ?TFT

 ̂ V5V  ̂̂  irm  ̂ ^

f «ftr f? w irnr# ̂   ̂%r iH+iHT

ft?IT t  I

 ̂  ̂  ̂ iTHT̂ TT 

gf dl*  R̂T̂rnTT w  ̂  fv ̂  ̂

$9$   ̂  ̂  ^̂=ET<ht (fWg*)

ftjirr ̂ I  ̂̂ TRRTT ̂  Ĥi  ̂

cTTTO ̂ ̂  ̂d?<r  fflT I I fRT̂

15̂   ̂  ̂  3Tr̂ ?ftr  ̂  w ,

r̂t̂T  apTTsr  r̂râ   ̂ i 

ftrsf̂ ̂  ̂ TT̂ ̂   ̂ %■

^ crr<T»  Tifw  ̂ 11

T̂srrar̂ 14

f% ̂  ?r  ̂prr ̂tt ̂  wfv’T

?T| ̂FFTT I I OT  m ?V9 ^

n| ŝftK  ̂ <nfT %"  f̂TT

T| t'  ̂   ̂   ̂ t  f̂ Ŝ̂ TR # 

UK t̂RT ’TFpTT   ̂  t I 4 ?ft

 ̂ ilcTpR'  ̂ €TOcTT  ̂f%

 ̂ ?fWr ̂  t ̂

I  ̂ vhT9* w    ̂ ^

 ̂fllHr̂  T̂FT  ̂  V̂TT

nTSf  ̂  *̂1̂ ̂

ar̂ vraTT  4̂T*nri,  f̂’N:̂,

% 5?3[ %nft 5TT̂a|tfTiT̂ I' 1 ̂

 ̂ «f»TH>t WTT   ̂ ̂   I l[^

fT̂TPrr \oo 5̂rdf WTT ̂  ift ̂  ̂

 ̂5HTR  ̂13?T civ̂fhs >s6<*ft ̂  «ft, 

qr ̂   T̂TO fw  «n ftr î n̂rt
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% I  ^
f ̂  I ftr ?nft

 ̂  ̂   ̂̂  «rr? f  f%

«ft I

?FTT̂  ?TT̂ TT̂ ^

I I   ̂ r̂wr

3̂f7̂   ̂I A '*lHciT ̂ M'»iW ̂
TO ^

^ I f̂T̂ f% ̂  ̂  ̂  1̂ I 
fx̂;Ct̂ ̂   ̂  ̂ ̂ ̂  ̂

TT̂ TO prr I I  ^

^ cR  ̂f<y  3̂IT̂ I l#f  ̂

TO î T̂ Tff I, ̂  M 

?H7?T ̂ ^ ?rraT I I  ̂^

 ̂̂  ̂TPsr ?r?T % w# ̂

 ̂ t|| I  ̂   ̂ ^T?:,

jfTIW  ̂  ̂̂*TcR ̂

f̂?Tf)ff̂ti A ?nwt ̂  ̂ 
«id̂ Rr  I fifT ̂  ̂prrsr ̂tft ̂nfr ̂

?PTT WT f W ̂TTTSr ̂  ̂ 1

t ̂   ̂   ̂ t •

 ̂   ̂ tcJT  (fc|iw5r<

«RT) ^ ^   ̂  I I

^  ̂#FT ^  I
TTf̂ (̂rmr̂ ̂ 5)

5T̂ m T̂ t   ̂̂  ̂  MldpM®!

(Tf«T̂ âT5r) ’TTJT̂ mJTT̂ T̂ 

 ̂I  ̂?T# <t><*fl   ̂ft>

3T̂ rT̂ ̂  «nn: ̂   |; ̂  ^

 ̂   ̂  I ?rk  ̂  ̂qif̂ w 

t̂ nr t ^  ̂   ̂  ^

f̂ qt̂ «rra’ I  ?rrT ̂ft 

f ̂   4  WR̂  ŝrrw ̂ TR̂

f I # Ifft ̂5TT5!m f

w  ̂(̂ttrt) t, ĥ: (qŝ ) | i 

 ̂ *<Hdl f ft» Ŵ  iHTSft 

^   ̂  ̂  ?TT  t t

#■ ?nq%  =̂ T̂ f  WT 

 ̂̂cTTT 5ZTKT 5RT5T <IT̂ ̂

f,  ?Wf qr TO 

(HHt̂Ji r(̂4») ?TOR qf̂  ̂ I ̂  'dH«A 

^ q̂ vfiRTT ̂ f%  qr  t ̂  

 ̂'5TT̂ ̂  ̂  ̂ TT? ̂ I

^ TOW  t  ^

yfq>̂ ?T̂ f I ̂    ̂ ^
q̂>T ?HTW  T̂̂ ) t # ̂ nq̂

TÔ  ̂T2f̂   ̂  I

?STW ̂  TÔ  ̂    ̂̂  ̂  t ̂

TtWU W  I I #f^

f ;mq% ̂

n̂q* f »T qr ̂  ̂TT  ^

rfW qr TO K̂+t̂¥̂"«F̂ ?rar q?

T̂ ̂ I nt Tt̂T̂pft *T>̂*T>   ̂̂
sRT̂ TOiT w T̂ I  «rnr ̂  

 ̂I «iÎ'n ̂ ’Hil'̂ 'IPTH ̂ 'jpF̂ ̂
?nq̂ I

 ̂   S fTO TO5T ?rsiT3r TO

|?TT «TT f̂RT ̂ ̂ ̂ ̂ I  ̂
wm ?TT# ̂q»T   ̂frfer ̂

 ̂  «TT cftf̂ # ̂   ^

T̂ I 4  ’̂rpr I ftr ̂ ̂  
fWTOI  ̂  q̂»T   ̂

r̂r*R ?iTd\11 ?rrq̂ xk€qiRrî*! 

?r  t ?T  t ?ftT   ̂  ̂  

r̂rMt5Ftf5T*=̂ I 

«r?̂ ̂ «RT f  ’nq'

5|f̂ irarr̂ f̂   (^^) TO T̂TTTT 

f, fT̂iT mq ̂  2p ^
WTT =̂T̂ t ^mr m

ttt̂  I  t%  îrnr ?mr  ^

 ̂   ̂ ̂TTPTO % ̂FTTsr TO# ̂  ̂

cTST̂hr ̂  «TF5T ?nq# ^ ̂   ^

WT  ̂ T̂PT#  ̂̂  I
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Shri KasHwal:  I  welcome  De
mand No. 126 so far as AshokaHoteJs 
are concerned.  There is only  one 
question that 1 would like to ask. 
You will please see that out of Rs. 200 
lakhs, only Rs. 16 lakhs are subscri
bed by these directors.  Is it fair that 
there are 13 directors drawing  Rs. 
IQOO a month?  Out of the 13 direc
tors, there are only two Government 
directors. There  are 11  directors 
who  are  getting  Rs.  1,000 
a month. In other words, these per
sons who have  subscribed Rs. 16 
lakhs are already getting by way of 
directorship  allowances Rs.  11,000 
per  month  that  is.  annually 
Rs. 1,32,000.

Sardar Swaraa  n̂gh:  I may
straightaway say before this point is 
developed that nothing has been paid 
to any director, yet

An Hon. Member: Now or before? 

Sardar  Swaran  Singh: It  has
never been paid.

Shri  Kasliwal: That  was  the
scheme.  Is it not true?

Sardar Swaran Singn: You  may
forget it.

Mr. Speaker: What is the amount
spent so far on this building?

An Hon. Member: Nobody knows.

Sardar  Swaran  Singh; That 
would be difficult to say straighta
way as that would mean up to date 
accoimts  and  all  that.  The total 
expenditure is as has been indicated 
here.

Shit K. K. Basa: How  much the
directors have got as managerial re
muneration so far?

Sardar Swaran Sia«ii: We have not 
yet paid.

Shri K. K. Bani: No directors have 
been paid?

Sardar Swaran Singh: No.

Shri Kasliwai: I am very glad that 
the assurance has been given by the 
hon. Minister. 1 want another assur
ance.  These shares for Rs. 16 lakhs, 
which represent about 8 per cent of 
the total amount  should be tatei 
away from the directors.  What  is

their business?  The shareholders of 
Rs 16 lakhs are going to have  their 
finger in Rs. 200 lakhs.  This is not 
fair.  I suggest that the entire Ashoka 
Hotels should be nationalised.

I do not want to go into  other 
matters except with reference to the 
question of foodgrains.  This  has 
come as a great shock to me.  I can 
only say that this is a complete volte 
face on the part of the Ministry. All 
the time we had been under the im
pression that there is a rise in pro
duction of foodgrains.  I submit, and 
many other  Members have  also 
spoken, that there is a foreign ex
change  resources gap of Rs. 1100 
crores in our Second Five Year Plan. 
Another sum of Rs. 80,48,00,000 is go
ing to be added.  This is an extra
ordinary thing.  We do not  know 
how far our Second Plan is going to 
be a success if probably next year the 
hon. Minister of Food and Agricul
ture brings a further  demand for 
Rs. 50 or 60 crores for purchase  of 
foodgrains from abroad.  I want to 
ask one  particular  question.  In 
October or September last when this 
House was debating certain matters 
with regard to food policy, there was 
a talk in the House of price support. 
I remember the Government started 
purchasing jowar and other crops at 
reasonable prices.  In my own State, 
they  purchased  jowar at Rs. 4 a 
maund or Rs. 5 a maund and so on. 
But, within a very short  period,— 
these were presumed to  be buffer 
stocks—these buffer stocks were sold 
to certain  capitalists at the rate of 
R» 5-8-0 or Rs. 6-8-0 a maund.  The 
sa.tie capitalists, two or three months 
)̂*«r, sold this jowar at the rate of 
ivs. 11 or 12 a maimd. I want to know 
from the Minister as to why these 
stocks of jowar in Rajasthan  were 
sold by the Government to  these 
capitalists who made at least Rs. 4 or 
Rs. 5 a maund.

There is another question that  I 
would like to ask, and that is about 
the Rashtrapati Nilayam in Hyderabad 
I have all respect for the Rashtrapati 
and  I  am  not  suggesting  any 
disrespect to him.  But, is it neces
sary that Rs. 6,96,000 should be spent
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on the renovation of this?  I woxild 
like to know from the Minister whe
ther he cannot reconsider this question 
if the renovation of the Rashtrapati 
Nilayam in Hyderabad can be post
poned.
#

Mr. Speaker; i intend  closi.̂g  this 
debate on the non-oflRcial side at 6 
o’clock  and  then  calling  on  the 
Ministers.  We will sit half an hour 
more.  We have cancelled  the half- 
an-hour discussion.  Thi« item may be 
closed today.

Shri N. B. Chowdhnry (Ghatal): I 
shall take up Demand No. 126 first 
The subject of  Ashoka Hotels came 
up for discussion in September last in 
this House,  We criticised the policy 
of the Government with regard  to 
this venture  of  about Rs. 2 crores, 
the  terms  of  the  agreement then 
available, the risk involved, and the 
capital that the Government was go
ing to invest.  Our anticipations have 
come true.  As we pointed out at 
that time, these two gentlemen who 
were launching upon this scheme and 
whom the Government was going  to 
oblige, by providing them with a huge 
amount of loan and other facilities, 
have . failed  to  come  up  to  our 
expectations.  At that time, we also 
pointed out that it was  not  at  all 
proper for the Government to spend 
so  much  money  over  a  hotel 
It was said that in our country people 
are ill-housed and there are inlfhg of 
people in industrial towns who are 
passing the nights sleeping in the foot 
paths.  Under these conditions, it is 
not at all proper for a  Government 
that speaks about a socialistic pattern 
etc., to spend such a  huge  amoimt 
over a  single hotel.  We are  aware 
that we are going to have a UNESCO 
cJonference in our country, but for the 
accommodation of  those guests,  we 
could have used the State guest house, 
the President's guest house etc.  At 
that time I referred to the Bandung 
Conference.  In a country like Indo
nesia, it was possible  for  them  to 
accommodate so many dignitaries  of 
different countries for the purpose of

that conference.  How is it not possi
ble here to organise a UNESCO con
ference in Delhi in a similar manner? 
We are  conscious of  the  growing 
importance of Delhi as the venue of 
international  conferences.  We  are 
conscious also  of the  limited hotel 
accommodation in Delhi, but when we 
are not in a position to build houses 
for  industrial  workers,  when very 
little money is spent for the purpose 
of  developing  rural  housing, why 
should we spend such a huge amount? 
Had it been a more modest venture, 
we would have supported it.

Anyway, when the Government has 
spent so much money and now those 
people have mismanaged  the whole 
thing, there is no  escape.  At  that 
time, it was also pointed out by us 
that instead of the preference shares 
which the Government had undertaken 
to purchase, Grovemment should take 
over the entire thing.  Now that they 
have decided to take over the entire 
enterprise, we  should  expect  that 
there should be proper  management 
and tile details of the set-up should 
be available to us.  It has been given 
in the notes that the details of the 
new set-up  have yet to be  settled. 
We do not know how they are going 
to settle matters, what would be the 
relation with those two gentlemen and 
although it has been mentioned that 
they will also continue to be asso
ciated, it has not been very clearly 
stated  in what  capacity  they will 
fimction and what benefit they will 
derive from  this venture.  So, with 
regard to this hotel, we feel that the 
Government  has  mismanaged  the 
whole thing and this Demand cannot 
be supported.

Coming to the foodgrain purchase 
policy under Demand No. 12a, it has 
already been said by all sections of 
the House,  and whether it is  Shri 
Mehta or others, they have all criti
cised  Government’s  policy in  this 
respect.  With regard  to a  funda
mental thing like food̂ the Govern
ment have bungled several times. We 
heard earlier, and it was said by no 
less a person than the Prime Minister 
himself, that the country was expect-
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ing to be self-sufficient by 1951, but 
later on it was regretted.  Later there 
was the Grow More Food Campaign 
with which hon. Pandit Thakur Das 
Bhargava was associated and he has 
already given his views on this matter. 
Some time back when the third pro
gress report on the First Five Year 
Plan came, there was mention about 
the climatic  factor that led to  the 
sufficient increase in food production 
etc.  We are glad to note the increase 
in food production, but there was a 
sense of complacency and whenever 
anybody pointed out that that there 
was much shortfall and we had  to 
make up much leeway etc., it was not 
liked by the Government spokesmen. 
It was reported once that  the hon. 
Minister made a remark that it was 
easier to deal with shortage but it 
was difficult to deal with surpluses so 
far as foodgrains were concerned. The 
remark was made about a year and a 
half back when the price of food
grains was low and uneconomic. Not 
even two years have passed and now 
we find this difficulty.  There is an 
upward rise in prices of  foodgrains 
and there is an alarm.  What are you 
going to do with  this buffer  stock 
whether you purchase the foodgrains 
internally or import foodgrains from 
other countries?  What we find today 
is that when there is stock in Gov
ernment  godowns, the stock is  not 
released for the areas where it is very 
much needed.  The Government here 
and sometimes in the States also state 
that they have sufficient stock, that 
they can give any amount of food
grains, there would be no shortage, 
there would be no difficulty, they are 
prepared to pay subsidy also to the 
extent of 50 or 75 per cent, in scarcity 
areas, in areas hit by flood and other 
natural calamities.  But what happens 
when we go to the actual area? There 
the local officer says, and we hear 
this kind of statement at the district 
co-ordination meeting, that they h?ive 
a stock of one maimd and 30 seers, 
that they are indenting but no stock 
is available.  So, whatever  Govern
ment  spokesmen  may  say in  the 
Assembly and other  places, actually

people do not get it  When there is 
to be test relief work or doles are to 
be given, in those areas we find there 
is very little stock.  It is said only 
people who pay six annas of tax will 
get food at a cheaper rate.  Those who 
are so poor that they cannot pay at 
market rate will  get the  subsidised 
food, but there ar3 middle class people, 
low income group people who cannot 
purchase at market rate.  So, this is 
the position prevailing in the country. 
Although they say that  they  have 
sufficient stock at their disposal, that 
they are ready to give any quantity, 
in practice it is noticed that only very 
few people are supplied with rice or 
other foodgrains at  the  subsidised 
price and the rest of the people have 
to buy at a very high rate.  That is 
the position now.

6 P.M.

Sometimes Government  says that 
speculators, hoarders and other people 
will be firmly dealt with.  But with 
regard to the. recent policy, we have 
noticed that when the Reserve Bank 
took certain action with regard to the 
prevention of supply of  credit  for 
speculation in foodgrains, it had some 
effect, but before that the mischief 
had already been done, and we know 
of cases where even when Govern
ment spokesmen or Ministers went to 
certain areas where  the  mills  had 
thousands of tons in their stocks, they 
did not take any action.  These things 
come to their knowledge, but they do 
not take any action.

So, if we are to  build a  buffer 
stock, it has to be built up not only 
because of the shortages that may be 
created due to natural calamities and 
other reasons, but also because of the 
speculative  activities  which  these 
hoarders and profiteers may indulge 
in.  So, for various reasons it is very 
neccssary that we  should build  up 
stocks, but at the same time, in order 
to increase production it is not suffi
cient to say that there is increasing 
irrigation facility, more  manure  is 
being supplied, but there should be a 
basic land reform also.  If, as the hon. 
Prime Minister said, there is td be a
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forty per cent, increase in produc
tion  during the  Second Five Year 
Plan, how do we expect to achieve 
this target?  We are time and again 
speaking about the necessity of dis
tributing waste lands.  Had you done 
that, lakhs of acres would have been 
brought under cultivation, virgin soil 
would have been brought under culti
vation by this time and that would 
have led to increase  in production, 
but  the  Government  even  while 
experiencing difficulties with  regard 
to this basic thing, namely food, are 
not  adopting policies  which would 
really increase production.  So, with 
regard to this Demand when a very 
large amount has been asked for to 
import foodgrains, we  should  point 
out that this import or buffer stocks 
only would  not do.  You  have  to 
change your policy radically.

It is sometimes said by the Finance 
Minister that we are not going to pay 
immediately, we may receive the food
grains from America or some other 
countries on credit, so that ev£n if 
there is deficit financing, it will not 
affedt us very much.  But, in any case 
we have to pay and it has been very 
aptly pointed out by Shri Mehta that 
this is not the way the economy of 
the country can be built up.  It may 
be that America will be in a position 
to give us the wheat or other things 
on loan, but we will have to bear the 
interest and pay it some time.  Instead 
of that, if  we  increase  productic»i 
inside  the  country,  the  peasant 
economy will  be  strengthened,  the 
overall economy of the country will 
be strengthened, and  there will  be 
some sort of planned  progress.  So, 
with regard to this commitment, we 
think that Government should change 
their policy radically.

Lastly, I should like to say a word 
about the  President’s  residence  in 
Hyderabad, on which a huge amount 
of about Rs. 25 lakhs is going to be 
spent.  We had been told so long that 
these leaders are persons who believe 
in plain living  and high  thinking. 
Presumably, they like to live a simple 
life.  We do not contest that point 
But our point is that there are some

other people who are  interested  in 
providing this amoimt of money and 
spending such a huge amount. There
fore, we feel that Government that 
have come forward with this provi
sion must be criticised for arranging 
for all these things.

It is time they all realise that our 
country is really poor, that the vast 
masses of our people are steeped in 
misery, and so on.  At a time when 
we are being asked to tighten our 
belt, when even essential conmiodities 
are taxed, and when we are finding 
so many  difficulties in  getting  the 
necessary  resources  for  our  Plan 
expMiditure, there should  be same 
sense of proportions in whatever we 
do.  From this point of view, we do 
not think that Govemmait are justi
fied in spending such a huge amount 
for this purpose.

Dr. Saresh Chandra (Aurangabad): 
I want to say just a word on Demand 
No.  144.  Possibly,  many of  the 
Members here- may not know about 
this Rashtrapati NiWyam, but coming 
from Hyderabad, I know about it  I 
had also the occasion of going to the 
President, when he was last there.  I 
really do not find any justification for 
sanctioning this sum of Rs. 6 lakhs 
odd for the current year, out of  a 
total estimated expenditure of about 
Rs. 25 lakhs, because I feel that the 
building  which is  existing  now is 
sufficient.  Moreover,  the President 
himself, as we know, is a simple man 
who believes in plain living and high 
thinking, and he himself is not very 
happy in these big buildings which 
have been constructed here, not by us, 
but by the Viceroys and the Govemor- 
Generals who were here before.

So, when he himself is against sudh 
kinds of big buildings, I do not think 
it is very proper on our part to pro
vide for  such a  big  building  at 
another  place,  especially when we 
want to cut down our expenditure to 
the. minimum.  Whatever  buildings 
are there in  Hyderabad  are  quite 
sufficient  and  inkeeping  with  the 
dignity  of  the  President  of  the 
Republic, and also fit for the use of 
others.
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So, I personally feel that there is 
absolutely no necessity for the sanc
tioning of this amount.

Ssrdar Swaran Sinjdi: So far as tlie 
necessity of putting up a really good 
hotel in Delhi is concerned, Parlia
ment was good enough to approve of 
the principle.  I would only add that 
in view of the growing importance of 
India in the international world, the 
visit of a large  number of  foreign 
dignitaries,  both official  and  non
official, and the increasing number of 
tourists that India attracts, it is very 
necessary that there should be ade
quate hotel  accommodation  in  the 
capital city of India.

Government had occasion to survey 
the existing hotel accommodation, and 
they came to the conclusion that no 
hig conference of  an  international 
character could be  held  since  the 
existing hotel accommodation in Delhi 
was  extremely  inadequate.  The 
obvious thing to be done under these 
circimistances was to encourage pri
vate capital, and  give  Government 
assistance.

It was on this basis that the original 
scheme was  chalked  out  At  that 
time, it was pointed out by a large 
number  of  hon. Members  of  this 
House that the terms that were being 
offered to induce private capital to 
come in were perhaps too attractive, 
and that we were not careful enough 
to ensure that the prospective investors 
would not get too much profit out of 
it.  But actual experience has shown 
that in spite of the seemingly attrac
tive terms and the inducement that 
were there, private capital was not 
forthcoming. A venture of this nature, 
in order that it may be ready by the 
target date, so that it might be avail
able for the delegates to the TJNESCO 
conference, should be finished, once it 
is  started, without  any  avoidable 
delay.  Otherwise,  the  expenditure 
which is incurred, and which does not 
bring us any return until the project 
is  completed, in  itself  results  in 
increasing wastage, if the thing is not 
completed  without  any  avoidable

delay.  It was, for this reason, thought 
necessary that  Government  should 
take steps to push ahead the construc
tion, and  to  acquire a  controlling 
interest in the company.

With that end in view. Government 
have now acquired shares of the value 
of Rs. 76 Idkhs m the total equity 
capital  of  Rs. 1 crore.  Therefore, 
even according to the existing articles 
of association, Government are in a 
position to make necessary alterations 
in the articles of associations, and to 
modify the original promoters’ agree
ment and the other articles, to ensure 
that Government have an  effective 
control over the working of this com
pany.

Doubts have been raised about the 
capacity of Government to run the 
hotel.  I may straigjitway say that it 
is not the intention of Government to 
enter into this hotelier business  in 
any big way, but in this particular 
case, having been convinced that there 
was necessity for having a first-class 
hotel, and having exhausted all steps 
that could reasonably be . taken  to 
attract private  capital.  Government 
had no option but to step in and to 
put in the money, with this precaution 
that the dontrolling interest in it was 
acquired by Government.

As for thfe actual  nmning of  the 
hotel, obviously, it will  have to  be 
run as a hotel and not as a Govern
ment department.  Therefore, it will 
have either to be run by an autono
mous board or body, which can take 
decisions quickly, or it may be that 
after some time, we might give it for 
being run either by a contractor or a 
caterer or somebody else, who might 
provide the necessary services.  But 
it is doubtful whether  any arrange
ment of that nature could be made in 
a hurry.  So, to start with, at least, 
steps are 'being taken to ensure that 
the hotel is rim under  Government 
ccMitrol and supervision, but according 
to the normal  commercial  methods 
that obtain for running hotels of thia 
type.
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It has been suggested that, perhaps, 
the construction thereof, is not being 
looked after by Government ca:efully, 
and that in the matter of contracts 
and  purchases,  somebody else was 
doing all this.  It is true  that  the 
board of  directors of  the  Ashoka 
Hotels Ltd. are entering into contracts 
and making purchases, and are doing 
the other things which are necessary 
to bring the project to a successful 
conclusion. But the dominating control 
in that board of directors is that of 
Government.  The  Secretary to  the 
Ministry  of  Works,  Housing  and 
Supply is a director on that board; a 
very senior member of the  Financte 
Ministry, of  the  status  of a  joint 
secretary is another director.  So, all 
this expenditure is  carefully scruti
nised  before any commitments  are 
made.

S-hri Matthen: Does  the  Minister 
think that it is a commercial proposi
tion with  the  present  prohibition 
pohcy?

Shri L. N. ADshra: It  is a funda
mental thing.

Sardar  Swaran  Singh: That  is
controversial issue into which I need 
not enter, while discussing this small 
issue of running a hotel.

I was saying that the contract for 
construction was entered into  after 
careful scrutiny of the tenders that 
had been invited from a number of 
firms who had the capacity to ex
ecute a work  of  this  nature.  An 
executive enginaer from the  CPWD 
had been deputed and loaned to this 
organisation; he is supervising  the 
work.  I want to say that officers and 
enginaers in the Ministry have been 
devoting a good deal of time, thought 
and energy to ensure that this project 
is executed without any delay and in 
the most economical manner.

It 'has also been said that  some 
purchases of articles of furniture and 
furnishing or the like would be re
quired.  I think it is a very  poor 
assessment of Government's capacity

to make purchases of this type. After 
all, we have got a  well-organised 
purchase  organisation  whom  we 
have been  unofficially  and informal
ly utilising, both inside the country 
and outside, for making purchase of 
various types, and I can say that the 
terms at which we have made these 
purchases are quite competitive, and 
actually, there is no scope for any
thing going wrong 011 that score.

Now I would like to add that con- 
tractu«d obligations to the tune  of 
Rs. .181 lakhs—this was the question 
which the hon.  Speaker  put  to 
me—̂have already been entered into, 
and there might be some more ex
penditure.  Roughly  about  Rs.  25 
lakhs would be necessary as nmning 
capital for nmning this hotel.

Now, I want to add a few words 
about the. renovations and additions 
to  the  Rashtrapati  Bhavan  at 
Hyderabad.

Dr. Rama Rao (Kakinada): You
mean the Rashtrapati Nilayam?

Sardar Swaran Singh: I  cannot
pronounce that word, but I  meant 
it.

It is not for any personal comfort 
or for any pomp or show that these 
additions are being made.  This buil
ding had not been in any active and 
great use for a fairly long time, and 
the building and furniture required 
renovation.  On account of the staff 
that has to accompany the Rashtra
pati on such occasions, the accommo
dation  that  was already available 
there was  found to be  insufficient, 
and additional buildings had to be 
constructed.  The  additional buading 
for the Rashtrapati and his staff is 
estimated to cost Rs. 19*9 lakhs. Ad
ditions and alterations and  special 
repairs to the Regency buildings are 
estimated to cost Rs. 2 15 lakhs, and 
furniture, Rs. 3:59 lakhs.

So I would submit that this item 
of expenditure is not  at  all an ex
traordinary item.  It is an item of 
necessity because the staff has to be 
housed and the building that exists
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in the Regency Compound was not 
really meant to house all the staff 
which  normally  accompanies  the 
Rashtrapati.  So there is neither any 
luxury nor extravagance  in  this.

Shri K. K. Basu: In  case  the pro
moters are pushed  out  of  manage
ment, have thsy  any special right 
under the articles of  association— 
since Government will now hold the 
majority of  shares—to be compen
sated or provided special remunera
tion?

Sudar Swaran Singh: I had placed 
copias of the articles of association 
in the Library.  It is a legal point 
that  the hon.  Member has  raised. 
Let him study it.  We are studying 
that aspect .and we hope that  no 
complications are likely to arise.

Dr. Eama Rao: May I ask the hon. 
Minister for  how  many  days  the 
Rashtrapati Nilayam is  expected to 
be used in a year?

Sardar Swaran Singh: It is hoped 
that it is likely to be used for a period 
not in terms of waeks but in terms 
of months.

Shri A. C. Guha: I thiiik I should 
first take the points mentioned  by 
Shri Ashoka  Mehta.  Theoretically 
speakmg, there may not be difficulty 
for m3 personally to agree with many 
points he has mentioned.  But  the 
difficulty is that he has not taken 
cognizance of other factors—̂practical 
difficulties and other things.

He has said that Government has 
a hand-to-mouth policy in regard to 
food.  I think that is not quite cor
rect.  It is a long-tarm policy that 
the Government has been following. 
If he looks into the Report of the 
Planning Commission, he will  find 
that the acreage under  cultivation 
as also the production has increased 
considerably.  In fact, we have ex
ceeded the target in that  respect. 
Then again, he said that as regards 
food production, tha Government, and 
particularly the Prime Minister, have 
given tall promises.  That  also  is

not correct.  Whatever  the  Prime 
Minister or any  representative  of 
the  Government  might have  said 
should be taken in its proper con
text.

Before, the Plan, our total produc
tion of cereals was only 41*8 million 
tons.  Then it increased to 58*3 mil
lion tons in 1954.  There has been 
some decline during the  last  two 
years.  StiU, this year our produc
tion is 53*2 million tons,  which  is 
very' much highar than what it was 
before the Plan was started, and also- 
higher than the target fixed by the 
Plan.  I think the Plan target for 
cereals was 52*6 million tons, and in 
spite of the bad harvest of the pre
sent year, our production is 53:2 mil
lion tons.

Then some other Members  have 
also mentioned about the programme 
and policy in regard to food.  Shri 
N. B. Chowdhury particularly men
tioned  that  we  have  no  policy 
in this matter.  I would again  ask 
him to look into the reports of. the 
Planning Commission.  He will find 
that the acreage  under  irrigation 
has increased considerably.  Besides 
tha big river valley schemes, whose 
results are not yet available for the 
country, we have so meuiy  small 
irrigation schemes.  Also there  are 
schemes for bettar method of culti
vation, provision of better seeds and 
more generous use of manure; use 
of country compost  has also  been 

encouraged.  These  are  parts of the 
programme of Government.  I would 
not say that the expectation we had, 
say, in 1954 as regards the production 
of foodgrains,  has  been  fulfilled. 
Surely there has been  a  setback. 
But it is quite natural.  I think Shri 
Asoka Mehta would also realise that 
in an  agriqultural  country,  such 
setbacks are not unnatural or  un
usual.

Shri  L.  N.  Mishra: Thereforcv
there is more reason for caution.

Shri A. C. Guha: Surely, there is 
more reason  for  caution,  and  we 
are  proceeding  cautiously and  on
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some ctefinite programme for mcreas- 
ed food production in  the  country. 
When the Prime Minister said some
thing on some occasion about  food 
self-sufficiency, it was just a slogan 
that ha gave to the country, to give 
a sort of encouragement to the peo
ple to produce more.  I think  that 
slogan has had its effect in higher̂ 
production, particularly in 1954.

Pandit Thakar Das Bhargava:  If
it is true that the deficiency which 
was said to be 10 per cent and the in
crease in production which is  said 
to be 18 per cent, why has not self
sufficiency been attained?

Shri A. C. Guha: That is an old 
controversy again.  The hon. Mem
ber has always been the protagonist 
of the theory that the  country  is 
never deficient in food production. I 
can only say that if there has been 
18 per cent increase in food produc
tion, I think, our food shortage be
fore the Plan  should  have  been 
something more than 18  per  cent 
and, in the meantims, there has been 
some increase in population also.

Then another old question has been 
raised which came before  the Lok 
Sabha  previously  also  in  the 
form of questions about the rise in 
prices and deficit financing.  I do not 
like to make much of that corrective 
feature in the  present  pries  rise 
though I firmly believe that there is 
a great deal of corrective feature in 
the present rise in prices.  For fcbd 
ajrticles, the index figure was  407 
in 1950; in April 1954, it was  389 
and in June 1955 it went down to 277. 
I am sure that no Member of this 
House would say that  the  index 
figure in June 1955 or even in  the 
latter part of 1954  would be an eco
nomic price for the agriculturist. So, 
when the price has gone up̂to  386, 
it is still lower than what was pre
vailing in 1954 and also the price of 
1950.  That is surely  a  corrective 
feature and there is very much of a 
corrective feature in this.  But,  I 
do not like to say that there has been 
no inflationary  pressure.  I  do not 
like  to  use  the  word  ‘infla

tion’ because it has an alarmist fla

vour in it.

Shri L. N. Mishra: But your col

league had used it.

Shri A. C. Guha: That is anybody’s 

choice of words.

In reply to some questions I had 
admitted that the development  ex
penditures that we have to incur in 
the Second Five Year Plan and that 
we have already incurred  for  the 
First Five Year Plan must have a 
sort of expansionist  tendency  and 
there has been some increase in the 
per  capita income as  also in  the 
national income.  The demands have 
gone up  even for cereals and  other
articles.  And, at the  same  time,
there has been some short production 
of cereals.  So, this has a tendency 
to cause rise in prices. But if this rise 
in  prices  particularly  of  cereals, 
would have bean mainly -4«e to—I 
do not say solely—̂the  development 
expenditure whether from our  re
venue or from deficit financing, then, 
the rise  in prices would have  been
more or less uniform for all articles;
whereas we find that the price has 
gone up sharply by about  48  per 
cent in certain articles,  for  manu
factured goods the rise in price has 
been almost insignificant.  So, it can
not be said that this is all due  to 
the development  expenditure;  but, 
surely, that has some effect.  But the 
main reason for this is short supply, 
increase in demand and also specula
tive trading.  For the last item, the 
Reserve Bank has been taking cer
tain action and we shall see  what 
further action should be  taken  to 
prevent speculative trading at least 
in foodstuffs.

Shri Asoka Mehta said that  all 
that is produced due to development 
works  of the Plan should not be 
allowed to be  consumed.  Surely, 
the Grovernment and  the  Planning 
Commission are also. of that  view. 
I think, in other countries the do
mestic savings sometimes go up to 
about 12 or 13 per cent—even over 
25 per cent—whereas in our country 
the domestic savings before the First 
Plan was only a little below 5 per cent,
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and, aftsr the First Plan, it has gone 
up to about 7 per cent.  So,  some 
sort of austerity should be  practis
ed—so  that  higher  percentage  of 
national income may be  saved.  I 
would not say it has to be imposed 
because in a democratic  set-up,  it 
is not possible to impose any austeri
ty but it hâ to be self-imposed. • I 
hope that Shri Asoka Mehta and his 
’political colleagues will  create  the 
necessary  psychology  in that  res
pect.

He has also said something about 
the Community  Development  Pro
ject administration having no  con
tact with the Food and Agriculture 
Ministry. But, simply because these 
two are under two different adminis
trative set-ups, it should not be pre
sumed that tJiere is no contact bet
ween  the  two  administrations.  If 
Shri Asoka Mehta can  give  some 
instances where the contact should be 
tightened and made  closer,  surely, 
the Government and the  Planning 
Commission would take care of that. 
I invite Shri Asoka Mehta to give 
us any such suggestions wHere this 
contact is lacking or can. be  made 
closer.

Some Hon. Members: Sir,  it  is 
6:30.

Mr. Speaker:  Time is up and we
aw>ly the guillotine now.

The question is:

“That the  respective  supple
mentary sums not exceeding the 
amounts shown in the third co
lumn of the  Order  Paper  be 
granted to the President to def
ray the charges which will come 
in course of payment during tftie 
year ending the  31st  day  of 
March, 1957, in respect  of  the 
following  Demands  entered  in 
the second column thereof:—

Demands Nos. 113, 126, 128, 131 and 
142.”

The motion was adopted.

[The motions for Demands for sup
plementary Grants which were adopt
ed by Lok Sabha  are  reproduced 
below— Ed]

Demand No. 113— Capital outlay of 
THE M inistry of Com merce and  1n> 

DUSTRY

“That  a  supplementary  sum 
not exceeding Rs. 1,000 be grant
ed to the President to defray the 
charges  which  will  come  in 
course of payment  during  the 
year ending the  31st  day  of 
March, 1957, in respect of ‘Capi
tal Outlay of the  Ministry  of 
Commerce and * Industry’.”

Demand No. 126—Loans  and  ad
vances BY THE Central Government.

“That a supplementary sum not 
exceeding  Rs.  5,25,00,000  be 
granted to the President to def
ray the charges which will come 
in course of payment during the 
year ending the  31st  day  of 
March,  1957,  in  respect  of 
‘Loans and Advances  by  the 
Central Government’.”

Demand  No. 128—Purchases op 

Foodgrains

“That a supplementary simi not 
exceeding  Rs.  80,48,22,000  be 
granted to the President to defray 
the ch£irges which will come in 
cou se  of  payment  during the
year ending the 31st day of March 
1957, in respect of ‘Purchases  of 
Foodgrains’.”

Demand No. 131—Capital outlay op 
the Ministry of Home Affairs

‘That a supplementary sum not 
exceeding  Rs.  35,00,000  be
granted to  the President to def
ray the charges which will come 
in course of payment during the 

,  year ending the  31st  day  of 
March,  1957,  in  respect  of
‘Capital Outlay of the  Ministry 
of Home Affairs’.”
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Demand No.  142— O ther  Capital

OUTLAY OF THE MINISTRY OF TRANSPORT

“That a supplementary sum not 
exceeding  Rs.  3,50,00,000  be 
granted to the President to def
ray the charges which will come 
in course of payment during the 
year ending the  31st  day  of 
March,  1957,  in  respect  of 
‘Other Capital  Outlay of  the 
Ministry of Transport*.”

BUSINESS OF THE HOUSE

The  Minister oi  Leg:al  Affairs
(Shri Pataskar): Sir, on  behalf  of 

the  Minister  for  Parliamentary 
Affairs and with your permission, I 
would like to announce the follow
ing three additional items of legis
lative business for this  House  for 
the current week:—

Bills jor  consideration  and passing

1.  The Indian Railways • (Amend
ment) Bill, 1953, as passed by  the 
Rajya Sabha.

2.' Tha Indian Institute of Tedhno 
logy (Kharagpur) Bill, 1956.

Bill for reference to a Joint  Coii*.- 
mittee

3. The Standards of Weights  and 
Measures Bill, 1956.

I would also  like  to  announce 
that it is proposed to provide a two- 
hour discussion on the situation in 
tii3 Naga Hills on Thursday,  23rd 
August, at 4.00 p.m.

A slight revision has been made in 
the order of legislative business ioi 
the week announced on 17th August 
According to this, consideration  of 
the  Newspaper  (Price  and  Page) 
Bill, as passed by the Rajya Sabha. 
will not be taken up  during  this 
week.

Mr. Speaker: The House  stands 
adjourned to  meet  again  the  day 
after tomorrow at 11 ajwi.

6-32 P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on  Wednesday 
the 22nd August, 1956.  /
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COLU  s
Columns

MOTION  FOR  ADIOURN- 
MENT . . . .

The  Speakei  withheld  his 
consent  to the  moving of 
an adjournment mf̂tion gi
ven notice of by Shri K. K. 
Basu regarding the refusal 

 ̂of Government to allow two 
Members of Parliament to 
visit places of disturbance in 
Ahmedabad.

3:6 6

PAPERS LAID 
TABLE  .

ON  THE
3764

The  following  papers were 
laid on the Table :

(1) A copy of the Second 
Annual  RepK>n of the 
Coir Board for the period

 ̂ ending 31st March, 1956, 
under sub-sec‘ion (aS of 
section 19 of the Coir 
Industry Act, 1953.

(2) A copy of the Iron and 
% Steel (Control)  Order,
*  1956,  under sub-section 

of section 3 of the 
Essential  Commodities 
Acr» 1955, published in- 
the No ification No. S.R.O. 
1109/Ess. Comm/Iron and 
Steel, dated the 12th May, 
1956.

MESSAGES  FROM RAIYA 
SABHA . . . .

Secretary reported the follow- 
îg mo messages from Rajya

(t) That  at its sitting held 
on the 14th August, 1956̂ 
Rajya  Sabha  agr̂ 
wi hout any amendment to 
the Industrial  Disputes 
(Amendment and Miscel
laneous  Provisions) Bill, 
1956,  passed by LoJc 
Sabha on the 24th July,
1956.  .  .  .

(it) That at its sitting held 
on the 14 h August, 1956, 
Rajya Sabha had passed» 
the N'̂ wspaper (Price and 
Page) Bill, 1956.

3764

3765

BILL PASSFD  BY R^A 
SABHA—LAID  ON  THE 
TABLE.  .  .  •  •
Secretary laid on the Table the 
Newspaper (Price and Page)
BUI,  1956,  as passed by 
Rajya Sabha.

arrest of members.  .

(*) Th“  Speaker informed 
Lok Sabha that he had re
ceived a telegram dated the 
17th August 1956 from the 
Superintendent of  Police,
Ahmedabad city intimating 
the arrest of Shri A. K.
Gopalan on the 17th August,
1956 for being a member of 
an unlawful assembly and 
holding a meeting in defi
ance of ban on processions 
and meetings in Ahmeda
bad.
(ji) The Speaker also informed 
Lok Sabha that he had recei
ved a telegram dated the 19th 
August, 1956 from the Super
intendent  of Police Gora
khpur, U. P. intimating the 
arrest  of Shri  Shibbanlal 
Saksena on the 19th Au- 
 ̂gust,  1956 for cognizable 
offences under sections 148/
440/427/4361.P.C.

RESIGNATION OF MEMBER 

The Speaker  informed Lok 
Sabha that Dr. Amin had 
resigned his seat in Lok 
Sabha wiih effect from the 
14th August, 1956.

BILLS PASSED 

The following Bills were con
sidered and passed. 
ft) Indian  Cotton  Qsss 
(Am'-ndmenO Bill, as passed
by Rajya Sabha. . • 3766—73

• (it) Indian  Coconut Com
mittee (Amendment) Bill 3773—3804 
(tti) Supreme Coun (Num
ber of Judges) Bill .  •

(w)'Jammu  and  Kashmir
(Extension of Laws) Bill .

(v) Industrial  Disputes 
(Amendment)  Bill,  * 
passed by Rajya Sabha

3766

3804—30

3830

is
3831—43*
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DEMANDS  FOR  SUPPLE- 
GRANTS 

1956-57.  .  .  •  •

Tĥ Djraandsfor Supplemen
tary  Grants  for 1956-57 
rela:ing to the Ministries of 
Commerce  and  Industry, 
Finance, Food and AgricuJ- 
ture,  Home Affairs and 
Transport  were  discussed 
and voted in full.

pAILY

CCLUMNS

3847—3910

DiQBsr

3914

COLDMII

agenda FOR WEiJNESDAY, 
2̂ND AUGUST, 1956.—

Consideration of Demands for 
Excess  Grants,  1951-52J 
MoLions re Displaced  Per
sons (Compensation  and 
Rehabilitaiion)  Rules â  
Government Premises (Evic- 
lion)  Amendment Bil’-  as 
reported by Select  Com
mittee.
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